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PARLIAMENT OF INDIA
Thursday, 9th August, 1951

The House met at a Quarter to Eleven 
of the Clock

[M r . D e p u t y  S i'eaker  in the CHairl

ORAL ANSWERS TO QUESTIONS 

India  O ffice  L ib r ar y

♦83. Shri Raj Kanwar: Will the Minis
ter of Education be pleased to state:

(a) what is the latest stage of 
negotiations regarding the transfer of 
the India Office Library to India;

(b) the total number ol (i) books 
(ii) manuscripts (iii) maps (iv ) 
pictures and (v ) other articles, if any, 
m the said Library;

(c) whether the Minister of Educa
tion had any talks on the subject with 
the authorities of the India Office 
Library during his recent visit abroad 
and if so, what is the upshot of those 
talks;

(d) whether any rough* valuation of 
the assets of the Library has been 
made and if so, what it is; and

(e) when the matter is likely to be 
Anally decided?
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[See Appendix I, annexure No. 23.] 
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[The Minister of Education (Maulana 
Azad): (a), (c) and (e). Three
parties, namely, India, Pakistan and 
the U.K. would have to agree before a 
final decision' can be taken about the 
future of the India Office Library. In 
view of the present preoccupation of 
these countries with other problems, it 
is considered that an appropriate time 
for discussion among them has not yet 
arrived. Discussions will be held as 
soon as the situation improves.

(b) A  statement is laid on the table 
of the House. (See Appendix I, 
annexure No. 23.)

(d) The information is being collect
ed and will be supplied when avail
able.]
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mm  f  ft: awf

TT >fl ?(̂ r spf f ^ e m

!i?)f ^arr ?

IShri Raj Rainwar: In view of the
: fact that four years have passed since 
■the partition of the country and the 
negotiations or talks regarding the 
division of the India Office Library, 
what is the main hurdle that stands 
in the way of a settlement?]

Mr. Deputy-Speaker: Order, order
The question ought not to be a speech 
or a debate. The question must be 
short. Two or three questions 
ought not to be rolled into one.

Shri Sondhl: It is only one; probably 
you have not understood it. That was 
Hie preamble to the question.

Mr. Deputy-Speaker: Order, order.
It need not be followed by so much 
argument or reasoning. The question 
may be put and the answer elicited.

;Shri Raj Kanwar: The simple ques
tion is what is the cause of the delay 
in settling this matter.

^  uylj l i
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ItManlana Azad: The matter came up 
before the Government only after the 
partition and the question was taken 
up by the Government of India. But 
subsequently, difficulties cropped up 
one jifter another and the matter could 
not be pursued further. Hecently, we 
ijiade yet another attempt but we saw 
tthat it was not the proper time for it 
and Ko we postponed it for the time
t w i n e .]

^5 : w r
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[Seth Govind Das; Did the hon. 
Minister have any talks on the subject 
during his recent visit to England?]

-"W j h  : >313̂ UJy*
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[Maulana Azad: Yes, I did have a 
talk but, as the hon. Member is aware, 
thd complication is that the matter 
has to be settled in the first instance 
between India and Pakistan. • Now, 
how that settlement is to be brought 
about is yet to be considered.]

WFT: sftT 3T?n:

^  Tfr I  ?ft 

| ?

[Seth Govind Das: What are the 
Government' going to do if no settle
ment is arrived at with Pakistan on 
this subject?]

L̂ f fjJt Ji) S

fjyA> )jf JlSh ^

^

- ^  s,' ^  ^

[Maulana Azad: The matter has not 
yet come up to the stage where negotia
tions with Pakistan might have been 
started and failed. Efforts wlU be 
made now and I think some settlement 
should be arrived at. There is no 
reason why a settlement should not be 
reached.]

»To : WT lT«ft

^  ?ftfr «TT f*P cPP^^T
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% ^  *rT*rar ^  f^ r̂r ^rni wrl%

^«T 'fW f  ^  3(7^ ?R ^*T  4<fll ?T I

[Dr. Drahmukh: Did the hon. Minis
ter consider the advisability of en
trusting the matter to Lord Mount- 
batten who is supposed to be an expert 
at partitioning so that he might have 
the work of division expedited?]

published in book form, and Is avail
able to the public at a moderate price; 
and

(b) if not, whether Government have 
taken any steps to issue such a publica
tion?

yt,

. ^  ^

IMaulana Azad: I think all things 
In the world can be divided except a 
library.]
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[Sardar B. S. Man: The Education
Minister said just now that the present 
time was not opportune. May 1 know 
the reasons and the complications on 
the basis of which he considers the 
present time to be inopportune?]

^  «yl< : j|3f U y
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[Maulana Azad: Evidently, the rela
tions between India and Pakistan are 
very much strained at the present 
moment. The hon. Member must con
cede that the present time is inoppor
tune.]

P rotected M o n u m e n t s

*84. Shrl Raj Kanwar: WilJ the 
Minister of Education be pleased to 
state:

(a) whether a complete and up-to- 
date list of the protected monuments 
iii tlie country has been compiled and

^  uJf "(w^O { - ^ 0
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[The Minister of Education (Maulana 
Azad): (a) and. (b). There is a list of 
all monuments so far protected by th6 
Department of Archaeology, Govern
ment of India, but this list is for official 
use alone. Such a list has not yet been 
published for general information. The 
Government will, however^ consider this 
matter now.]^

Tr«l V fT  : 3TW?»rf^fr^ »T(5l-

w r  ^  f f  *̂T

^  T?:# » f  fv?r

3W! WgiTf ?

[Shri Raj Kanwar: What time wiU It 
take to prepare the list of all these 
archaeological monuments, whether of 
national or of historical importance?]

iS : Iif;[ U»y*

^  *■*)*

»_»U  *UU/« ^  ^  ^ L ,

i .  j *

[Maulana Azad: 7 don’t think it wlU 
take a long time. The Bill is before
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you and as sdon as the matter clears 
up a complete list will be prepared and 
published.]

Mr. Deputy-Speaker: Next question. 
There is a Bill pending before the 
House and hon. Members may take 
part in that discussion.

T ravelling  A llowances to 
M inisters

*86. Shri Sidhva: Will the Minister 
of Home Affairs be pleased to state:

(a) whether it is a fact that the 
Comptroller and Auditor-General of 
India has issued instructions that no 
allowance will be paid to Ministers, 
both at the Centre and in the States 
going out of station purely or mainly 
for rest or private work;

(b) if so. whether this order will 
have retrospective ̂ effect or will be for 
future only; *

(c) whether Government have made 
any rules or regulations fbr the pur
pose; and

(d) how many Ministers in the past 
have gone out purely for rest and pri
vate work and what was the expense 
involved?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) The Auditor- 
General Issued a ruling to audit officers 
that travelling allowance would be ad
missible to Ministers only for journeys 
performed in the public interest, the 
criterion being whether a particular 
journey was performed in the public 
intergst or wholly in the personal 
interest or for some private business of 
the Minister.

(b) The Auditor-General's instruc
tions which were issued in December
1950 did not ask audit officers to re
open past claims. .

(c) and (d). Invite the attention 
of the hon. Member to my reply to Shri 
Jangde’s starred question No. 1954 on 
the 7th March, 1951. The Auditor- 
General's instructions will be consider
ed by the Cabinet and, if necessary, be 
modified or further clarified.

Shri Sidhva: May I know whether 
after the Auditor-General’s remarks 
any rules have been framed by the 
Cabinet for the guidance of Ministers 
in this respect?

Shri Rajagopalachari: The rules were 
there already and the Auditor- 
General*s instructions seem to conform 
to them. But, the question will be 
examined in further detail from time 

to time and probably very soon.

Shri Sidhva: What is the meaj>kig 
of ‘private visit*? When the Auditor- 
General says private visit, what are the 
categories that come under it? Will 
the opening of a factory outside Delhi 
or the opening ceremony ef Somnath 
Temple be private work or public?

Shri Rajagopalachari: Perhaps it is 
entering into a debate. I cannot say 
what the Auditor-General’s intention 
was. If  the hon. Member wants to 
know my own view, some of the things 
would be in the public interest. It can 
easily be judged in such cases.

Shri Kamath: Arising out of part (a) 
of the question with regard to travel 
on private work, has the Minister’s 
attention been drawn to reports ap
pearing in a certain section of the 
Press that a Bill for Rs. 51,000 has been 
presented by the Government of India 
to the Ex-Minister for Communications 
on account of the Defence Ministry’s 
aii:craft engaged by him for non-official 
flights?

Shri Rajagopalachari: I must confess 
I have not enough information to 
answer the question. But, I think that 
it would be better, Sir, that assump
tions are not made in that way when 
putting a question.

Shri Kamath: I have not made any 
assumptions. I have only drawn his 
attention to a Press report.

Mr. Deputy-Speaker: Such individual 
cases ought not to be raised. This is a 
‘general matter relating to rules. The 
Auditor-General has issued a rule and 
action is sought to be taken. If in 
individual cases information is sought 
to be elicited, that may be done if the 
question is admitted to be of public 
importance. Hoir. Members by asking 
such supplementary questions are 
taking away the opportunity for the 
Speaker to find out whether it is in the 
public interest to allow such a question. 
Supplementary questions are govern
ed by the same rules as original 
questions themselves. If  it is open 
to the Speaker in the case of original 
questions to And out in the interest 
of the public whether it is proper to 
make such an assumption or whether 
there is sufficient foundation or not, 
supplementary questions of this nature 
ought not to be thrust. I woiild ad
vise hon. Members, if they have got 
any information, to put in a regular 
question, bring to the notice of Minis
ters the portions which appeared in 
the Press and so on. Therefore, this 
question need not be allowed or 
answered.

Shri Kamalh: Is it your ruling. 
Sir......
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Mr. Depaty-Speaker: I cannot say 
offhand now; nor should I be invited 
to give any opinion offhand on these 
matters. All I can say is that with 
respect to particular cases in whlcn 
hon. Members may feel that in the 
interest of the public, a question must 
be put and answers elicited, thej 
must go through the proper channel, 
give notice to the Speaker, support
ed by such reliable evidence as is 
available, and give an opportunity to 
the Speaker to decide whether it can 
be put down as a question or not. 
That is the manner in which it ought 
to be done, particularly when the 
honour of a Member is concerned.

Sbri Kamath: Has Government no 
Information?

Mr. Deputy-Speaker: What I say is, 
this is a general matter in which 
particular questions ought not to be 
put.

Shri Kamath: But here one part of 
the question refers to Ministers going 
on private work and that is what I 
am referring to.

Mr. Deputy-Spcaker: The hon.
Minister cannot be expected to have 
at his finger’s end information to 
show whether a particular Minister 
made a visit in his public capacity or 
In his private capacity.

Dr. Deshmukh: May I know whether 
any instance has come to the notice 
o f Government where as a result of 
these instructions any T.A. bills have 
been disallowed?

Shri Rajagopalachari: This again,
Sir, is a question of detailed informa
tion and......

Dr. Deshmukh: No, no.

Shri Rajagopalachari: I have under
stood the hon. Member. He is asking 
whether any T.A, bills have been dis
allowed as a result of these instruc
tions. It is difficult for me to say 
from the papers before me whether 
in the Finance Department that has 
been done. I would like to have 
notice of the question.

Pandit Kunzru: May I know, Sir, 
^whether you have ruled that in the 
course of a supplementary question, 
no question may be asked about an 
individual officer? ^

Mr. Deputy-Speaker: I have given 
my ruling and a ruling has got refer
ence to the particular question on 
hand. The question here is whether 
the Comptroller General issued ins
tructions and whether Goverrimenl

have made any rules. That is the 
general question. This the hon. 
Minister has answered and the other 
question about particular details I 
rule out as out of place and irrelevant. 
If  it is in the public interest to elicit 
information on a particular matter, 
then certainly questions can be put; 
but then it must be supported under 
rule 35 which says that if a statement 
is made, the Member shall make him
self responsible for the accuracy of the 
statement. The Speaker would 
naturally call for information on which 
the statement is based so that the 
hon. Member may make himself res
ponsible for the statement. To put a 
supplementary question of this nature 
off-hand in connection with a general 
question would be to t&ke away this 
right from the Speaker. Therefore 
I still hold the view that this ques
tion should not be allowed by way of 
a supplementary question.

Shri Syamnandan Sahaya: But let
me point it out to you, Sir, that there 
is in part (d) of the question a refer
ence to private work as part (d) asks:

'‘How many Ministers in the past 
have gone out purely for rest and 
private work and what was the 
expense involved?”

In view of this part (d) I think a
supplementary question like the one
put by Mr. Kamath arises. And of 
course, it is always open to the 
Speaker to decide if a supplementary 
question should be allowed or not.

Mr. Deputy-Speaker: I do not think 
it will be advisable for hon. Members 
to ask how many Ministers have gone 
out purely on private work. The 
question can be whether a journey for 
private work was charged on the
public treasury. A Minister can go 
on private work. Ministers do not
cease to be private men because they 
have become Ministers. There is no 
good trying to enlarge the scope of 
this particular question by introduc
ing various things about individual 
Ministers* tours.

Pandit Kunzru: Do I understand
you to say. Sir, that your decision ap
plies to this particular question? Am 
I right?

Mr. Deputy-Speaker: Each decision 
relates only to that particular ques
tion.

Shri Hussain Imam: Here the
question of the rules was raised and 
in that connection Mr. Kamath has 
asked whether a part of the Govern
ment—the Ministry of Defence—has 
made certain charges under the rules. 
And......
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Mr. Deputy-Speaker: Hon. Members 
need not unnecessarily labour this 
point. I am able to understand the 
question. The question was whether 
rules were framed in consonance with 
the directions or advice of the Comp
troller-General. To that the answer 
was given. Now to go into individual 
cases, whether a particular Minister 
had contravened a particular rule and 
so on, is a different matter. I have 
already ruled that it is out of order.

Shrl Kamath: May 1 put another 
question?

Mr. Deputy>Speaker: Yes.
Shrl Kamath: Is it a fact that a 

committee representing several Minis
tries of Government has been asked to 
go into this matter of Ministers 
found to have drawn allowances or 
monies on account of travels on 
private work?

Shri Rajagopalachari: If  the ques
tion is whether consideration is being 
given in committees to the exact form 
in which the rule should be framed 
and enforced, I say ‘Yes’ . But if the 
question is whether a committee is 
going into the correctness of past 
payments, I say, 'No*.

Sardar B. S. Man: Is it permissible. 
Sir, on the part of Ministers to draw 
allowances and travelling expenses 
when they are attending party meet
ings ■ such as the A.I.C.C. meetings?

Shri Rajagopalachari; I have already 
referred to this in a previous answer 
that I gave sometime ago. Any 
Journey done purely for party purpos
es should not be charged on the State.

Shrl Kesava Rao: May I know
whether the Auditor-General has 
issued instructions regarding payment 
of travelling allowances to Ministers 
who travel by third-class?

Mr. Deputy-Speaker: Thaf does not 
arise.

G overnm ent  A dvertisements to  
N ewspapers

•87. Shrl Sidhva: Will the Minister of 
liiformatioii and Broadcasting be pleas
ed to state:

(a) the names of newspapers which 
receive Government advertisements 
from time to time;

(b) when the list was last revised;

(c) whether there are any conditions 
for giving advertisements to the news- 
pap^s; and

(d) whether there are any news
papers which are blacked out for the 
purpose of Government advertisements?

The Minister of SCate for Informa- 
tioh and Broadcasting (Shri Diwakar):
(a ) The list of names of newspapers 
considered suitable from a commercial 
point of view to receive Government of 
India advertisements is a secret docu
ment, for official use only.

(b) The list is constantly under re
view and is revised from time to time.

(c) The factors taken into considera
tion are the circulation, standing* 
language etc. of the newspaper.

(d) No, Sir.

Shrimati Durgabai: What is the policy 
of the Gpvernment in the matter of 
giving advertisements to the vernacu
lar papers?

Shri Diwakar: It is done according 
to the merits, depending on the im
portance of the paper, its circulation, 
etc.

Shri Sidhva: The hon. Minister of 
State has stated that he cannot dis
close the names of the newspapers 
because that is considered secret. 
May I know whether this is a new 
policy of the Government to treat the 
names of these newspapers as a 
secret, or whether it has been so even 
before? We have in this very House 
during the British regime and also 
during or*r own regime, been given the 
names of newspapers. Whai is the 
secrecy about the names of these news
papers?

Shri Diwakar: There is a list of 642 
papers and it is a secret document, 
meaning that it i% for official use only.

Shri Sidhva: If all the 642 papers 
are entitled to receive advertisements, 
I would like to know how many of 
them are to-day receiving and how 
many are not.

Shri Diwakar: What I mean is, 642 
are on the approved list and each 
Ministry when it advertises, it has to 
consider to whic’h papers to give, from 
the point of view of the particular ad
vertisement, from the point of view of 
the region etc.

Shri Sidhva: How many of these 
papers are now receiving advertise
ments?

Mr. Deputy-Speaker: T am not able 
to follow the question of the hon. 
Member. It is not as if every adver
tisement is given to every one of these 
papers. It depends on the nature of 
the campaign or advertisement and 
the Ministry has to decide what papers 
should be given what advertisements.
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Sbri Sidhva: The hon. Minister said 
that about 640 papers are recognised. 
I wanted to know how many news
papers there are out of which these 
640 are recognised and how many are 
blacked out.

Shri Dlwakar: There are none which 
have been blacked out.

Shri Deshbandhu Gupta: May I
know whether it is a fact that no* 
language paper is allowed to receive 
the U.P.S.C. advertisements?

Shri Diwakar: There are what are 
called classified advertisements with 
which this Ministry does not deal. At 
the same time it is true that just at 
present language papers are not con
sidered fo r, what are called classified 
advertisements such as for recruitment 
to Government service. But that 
matter is under consideration.

Shri Deshbandhu Gupta: May I know 
whether* the reply given by the Minis
ter pertains to his Ministry alone or 
to all- Ministries?

‘ Shri Diwakar: In what connection?

Shri Deshbandhu Gupta: The
general reply that the Minister gave 
was that over 600 papers are receiving 
advertisements. Does it mean that the 
advertisements are emanating from 
the Information and Broadcasting 
Ministry or also the Home and other 
Ministries?

Shri Diwakar: So far as advertise
ments regarding the services are c ^ -  
cerned tliey come under the UP.S.C., 
which works under the HoiTle Ministry. 
Yet, as I said, language papers are 
being considered now for that purpose.

Shri Deshbandhu Gupta: So far as
English . newspapers are concerned, 
may I know whether it is a fact that 
there are three categories (A, B and 
C) and in regard to these 600 and 
odd papers (which is the number, 
given by the Minister) directives are 
issued from time to time by which 
papers are taken from one category to 
another and circulation certainly is not 
the main consideration?

Shri Diwakar: Circulation is one of 
the most imiportant considerations.

Shri Deshbandhu Gupta: Is it a fact 
or not that there are......

Mr. Deputy-Speaker: T':e hon. Mem
ber has already put three supplement
ary questions. I am calling Shrimati 
Durgabai. ,

Shrimati Durgabai: Does the policy 
of giving advertisements depend upon 
the importance of the subject matter

of the advertisement or does it depend 
upon the circulation of newspapers?

Shri Diwakar: As I said, it depends 
upon so many things. It depends 
upon the subject, language, the regioiv 
and upon the class of readers. All 
these considerations are involved,

Shrimati Durf^abai: My question
was whether circulation alone was the 
factor or any other factors of import
ance are taken into consideration?

Mr. Deputy-Speaker: The Minister 
has already said that many things are 
taken into consideration?

Pandit Munishwar Datt tJpadhyay;
What is the total amount spent on ad
vertisement through newspapers? Out 
of the money spent on advertisements 
through newspapers, how much money 
is spent on vernacular papers and how- 
much on others? *

Shri Diwakar: I want notice of that 
question.

^  <nff n
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[Seth Govind Das: Cut of Uiese 640̂  
papers which are on the lift of the 
Government, how many papers are o f 
English and how many of othar langu
ages and what is the amount of money 
spent yearly on the advertisement^ 
given to the English papers and those 
of other languages respectively?]

[Shri Diwakar: I require notice for 
both the matters enquired about.]

Shri Deshbandhu Gupta: If the infor
mation is correct that there are three 
categories of papers such as A, B and 
C, will the Minister state the number 
of papers in each category respectivelyT

Shri Diwakar: I would like notice.

Mr. Deputy-Speaker: Pandit Maitra^
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Pandit Maltra: Thank you, very
much. Sir. I wanted to know from the 
Minister with regard to the approved 
list of 600 papers, which he had refer
red to. Would he indicate to the 
House what are the considerations that 
weigh with the Ministry for this p -  
proval? Which is the 
approves—whether it is the Cabinet, 
the Minister himself or is there any 
board for the purpose?

Mr. Deputy-Speaker: He has already 
answered it.

Pandit Maltra: We could not catch it.

Mr. Deputy-Speaker: He said that 
many things have to be taken into con
sideration. Next question.

P re-fabricated H ousing  F actory

♦88. Shri Sidhva: Will the Minister 
of Health be pleased to refer to the
reply to my short notice question asked 
on the 7th June, 1951, regarding the 
pre-fakricated housing factory and 
state:

(a) whether the recommendations 
made by tlie Technical Committee of 
Engineers and Scientists have been 
examined by Government; and

(b) if so, what is the decision of 
Government and when the factory is 
expected to start the manufacture of 
pre-fab. houses and other materials?

The Minister of Health and Com
munications (Rajkumari Amrit Kaur):
(a ) and (b). The recommendations of 
the Technical Committee for the Gov
ernment Housing Factory are still 
under the consideration of Government.

Several Hon. Members: Inaudible, in
audible.

An Hon. Member: Let Dr. Ambedkar 
read the answer.

The Minister of Law (Dr. 
Ambedkar): The recommendations of 
the Technical Committee for the Gov
ernment Housing Factory are still 
under the consideration of Government.

Dr. Deshmukh: On a point of order. 
Sir, two hon. Members are standing 
simultaneously.

Mr. Deputy-Speaker: There is no
point of order. Hon. Members want
ed to hear the answer properly and it 
is not fair to object. ..(interruptions.) 
There are many questions on the list, 
which have to be gone through and 
instead of raising such objections hon. 
Members would do well to proceed 
further with the questions.

Shrl Sidhva: In the meantime has 
any additional amount to that sanc
tioned by the House been speftt from 
the month of June up to this period? 
What is likely to be spent hereafter 
also?

Rajkumari Amrit Kaur: Some addi
tional money has been spent. The 
staff has been reduced considerably 
and the cost now on staff plus the 
experiments carried out is Rs. 37,000 
per month.

Shri Sidhva: May I know whether 
any further amount up to the end of 
December is likely to be spent and if 
so, how much and. will it come before 
the House?

Rajkumari Amrit Kaur: It will have 
to come up before The Standing 
Finance Committee.

Shri Sidhva: May I know if the 
Committee’s recommendations are re
ceiving the attention of the Govern
ment? What is the additional amount 
spent? Are the Governmenf contemp
lating to manufacture houses as under 
the original scheme or only parts will 
be manufactured?

Rajkumari Amrit Kaur: Hon. Mem
bers will know that the Bhatnagar 
Committee sat and submitted a report. 
Dr. ©hatnagaf has been abroad re
cently and he has taken advantage of 
his tour abroad to glean some 
further knowledge about foam- 
concrete. He has just submitted his 
report which is going to be considered 
by the Cabinet, probably next week.

Shri Kamath: Will the Minister be 
pleased to place on the Table of the 
House a copy of the Mulgaonkar Com
mittee report or is it still under the 
consideration of Government?

Rajkumari Amrit Kaur: The
Mulgaonkar Committee report has not 
been placed on the Table of the House 
and Government has no intention of 
placing , it at the moment because 
another’ con.mittee was appointed and 
we are now considering their report.

Shri Kamath: In connection with the 
working of the factory the hon. Minis
ter stated that the. recommendations 
of the Bhatnagar Committee are under 
consideration. What were the 
reasons that Impelled Government to 
dispense with the services of the 
Managing Director, Dr. Koenlgsberger 
when, in the words of the Prime Minis
ter himself, he had built a magnificent 
factory? -

Rajkumari Amrit Kaur: His services 
were no longer required. The factory 
had been built and for making further
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use of the facto?y his services were 
not required and therefore they were 
dispensed with.

Shri Kamath: Am I to understand 
that the Managing Director is not 
competent to produce the things which 
the factory is going to produce In 
future, but was competent to produce 
only houses, which he did not produce?

Mr. Deputy-Speaker: That is argu
mentative.

Dr. Deshmukh: Is it not a fact that 
the factory is working now and if so 
what is being produced there and 
what is the income?

Rajkumari Amrit Kaur: The factory 
is not working on production. It is 
still in an experimental stage.

Shri Sidhva: Up to the end of
December what is the additional 
amount likely to be spent, wl^ich 
would be considered as a loss or profit. 
We were told that some......

Mr. Deputy-Speaker: The hon.
Minister said Rs. .37,000 a month. The 
hon. Member may calculate up to 
December.

Shri Sidhva: I wanted to know 
whether that will be a total loss or...

Mr. Deputy-Speaker: Loss or gain 
will be settled after the committee’s 
report haŝ  been considered. Next 
question.

Shri Kamath: What is being pro
duced . now?

An Hon. Member; Fabrication. 

Sm ug g lin g  of D iamonds

*89. Dr. Ram Subhag Singh: Will the 
Minister of Finance be pleased to state:

(a) the number of cases in which 
diamonds have been attempted to be 
smuggled into this country by foreign 
passengers during 1949-50 and 1950-51;

(b) how many such cases have so far 
been detected; and

(c) what is the total value of 
diamonds so far detected by customs 
officials?

The Minister of State for Finance 
(Shri Tyarf): (a) and (b). It is not 
possible for Government to give details 
of all attempts made to smuggle 
diamonds. The number of cases in 
which diamonds have actually been 
detected while being smuggled into 
India by foreign passengers during
1949-50 and 1950-51 are 3 and 7 res
pectively.

Since the beginning of this finan
cial year one such case has been 
detected.

(c) The total value of the diamonds 
detected in all these 1 1  cases is 
Rs. 7,06,594-12-0.

Dr. Ram Subhag Singh: May I know 
the value of smuggled diamonds de
tected by (iustoms officials in the 
current year?

Shn Tyagi: Only one case of a 
Belgian national who arrived, at 
Bombay from Antwerp was detected 
by the customs officials and the 
diamonds were confiscated; the value 
of these diamonds was to the tune of 
Rs. 3,39,000.

Dr. Ram Subhag Singh: May I know 
whether any Indian passengers re
turning from abroad have also been 
detected while smuggling diamonds 
into this country?

Shri Tyagi: During the past two 
years some Indians too were found 
smuggling diamonds between Pondi
cherry and India.

Dr. Ram Subhag Singh: May I know 
whether any action has been taken 
by Government against those 
smugglers?

Shri Tyagi: Yes, Sir. The diamonds 
have been confiscated, but as to what 
further action has been taken with re
gard to conviction in these cases, I 
have no information just now.

Shri Syamnandan Sahaya: What do 
the Government propose to do with 
the diamonds thus seized?

Shri Tyagi: All confiscated articles 
are taken possession of by the Gov
ernment and then sold' by public 
auction.

N o v -Indian  Com pan iec

*90. Dr. Deshmukh: Will the Minister 
of Financ<i be pleased to state:

(a) the names of companies incor
porated in India whose managing 
agents are non-Indians;

(b) the names of non-Indian com
panies doing business in India; and

(c) if Government have no informa
tion, whether they propose to collect 
the same?

The Minister of Finance (Shri C. D. 
Deshmukh): ta) and (b ). The infor
mation is not available.

(c) No, Sir. The labour and ex
pense involved in the collection of 
the required information will not b« 
commensurate with the results.
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Dr. Dcshmukh: Am I to understand 
that no effort whatever has beenjnade 
to ascertain the number of managing 
agencies by non-Indian companies of 
Indian concerns, or is there a total 
lack of information?

Shri C. p. Deshmukh: The position 
is that the information, in detail is 
available with the Registrars of Joint 
Stock Companies. It might be re
called that Vnere was a question asked 
by Shri Biyani in the last session of 
Parliament and in accordance with 
the undertaking then given we have 
collected information from State Gov
ernments and we And that it is in- 
coml l̂ete. 2,434 such companies were 
at work on 1 st January. 1951 in States 
other than Bombay and West Bengal. 
The Governments of Bombay and 
West Bengal have not found it possi
ble to  ̂collect the necessary informa
tion within five months as the statu
tory responsibilities devolving on the 
Registrars leave them little time to 
undertake an onerous survey of the 
nature envisaged in parts (» )  and (b) 
’of the question. The trouble is that 
most of the non-Indian companies and 
Indian companies managed by manag
ing agents have been incorporated in 
Bombay and West Bengal.

Dr. Deshmukh: Is it a fact that 
there is a growing tendency to give 
managing agencies to non-Indian firms 
at the present moment? Has at least 
that been noted by Government?

Shri C. D. Deshmukh: No such
tendency has come to our notice. Sir.

Shri B. Das: May I know whether in
the case of non-Indian firms incorporat
ed in India after independence wit'i the 
same name as they use in U.K. and the 
Continent, the profits of parent com
panies are liable to Indian income-tax?

Mr. Deputy-Speaker: We are going
away to another subject. This ques
tion relates to managing agents and 
wants to know how many non-Indian 
managing agents there are. Merely 
because it is the Finance Minister who 
is answering, why should the hon. 
Member switch on from company law 
to finance?

■ Shri B. Das: I wanted to know about 
the position of income-tax on profits 
in England and Continent of the i>arent 
companies.

Mr. Deputy-Speaker: I don’t know 
it arises. Will the hon. Minister be 
willing to answer it? •

Shri C. D. Dcshmukh: I understood 
him to ask something about incom^ 
tax, Sir. This question relates to 
certain sections of the In^an Com
panies Act.

Mr. Deputy-Speaker: Exactly
cause it is the hon. Finance Minis'^ 
answering, that question also is put

A C Guha: May I know if the

Deans and other foreigners ai ve*/

management of these companies.

Sbri C. D. Deshmukh: I have not rfr 
ceived notice of any »uch appointment 
but If the hon. Member has 
fi?n I shall be 
to look into any 
information might mdicate.

Mr. Deputy-Speaker: There is a Bill 
relating to managing agents which is 
coming up. These are points relating
to that. '

Shri Sondhl: May I know what is
the capital involv^ in t^se 2400 odd 
romnanies on which information is 
already available with ̂  the Finance 
Minister? ^

Shri C. D. Deshmukh; I am soiry, 
Sir I  have not got the information 
here. ’

Shri T. N. Singh: In yiew of the 
replv of the Finance Minister teat he 
has not got the names o r  numbers of 
non-Indian managing agents, may I 
know what his Department does in 
reeard lo the income-tax assessments 
of non-nationals having incomes here 
as managing agents?

Shri C D. Deshioukh; Well, indivi
dual cases come withip ^

2  r s f s i o f s " .«

hon. Minister is going. ®«er 
collect the information or not. ne 
referred to Mr. Bivani’s OUfstto*} ^  
said that it was being collected and 
that some part of it was collated 
May I know if he intends to collect tt 
fully and supply it to the House.

Mr. Deputy-SpenVpr; He said th*' 
labour involved would not be com* 
mensurate with the results.,
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Dr. Deshmukh: He referred to the 
reply he gave to Mr. Biyani’s question 
wherein he promised to give the in
formation.

Shri C. D. Deshmukh: That combin
ed with my answer now indicates that 
at the moment I don’t think it worth
while spending time on collecting this 
information in spite of the protest of 
the Bombay and West Bengal Govern
ments. If the problem assumes im
portance then perhaps at a later stage 
I might be prepared to do so.

Dr. Deshmukh: Will the hon. Minis
ter please lay on the Table whatever 
information he has received?

Shri C. D. Deshmukh: I shall have 
to look at this list to see if in any 
compact form this information could 
be laid before the House— I have no 
particular objection except its volumi
nousness.

Shri A, C. Guhft rose—
Mr. Deputy-Speaker: I don’t think 

any more questions need be put on 
this now. There is the other Bill on 
Managing Agents which is coming up 
when hon. Members can say as much 
as they like.

Mr. Deputy-Speaker: Next question. 
No. 91.

Shri Kamath: If you agree, Sir,
Question No. 94 also can be taken to
gether.

Shri Sondhi; Questions Nos. 91, 94 
and 99 can be taken together.

Shrimati Durgahai: May I submit 
there are more than four or five ques
tions on this subject? We understand 
the Home Minister’s Resolution on this 
subject is coming up later today and I 
suggest these questions be put oflf.

Hon. Members: No, no. Questions 
are questions.

Mr. Deputy-Speaker: Let us hear the 
hon. Minister. .

The Minister of Home Affairs (Shri 
Rajagopalachari): Question No. 91 I 
am answering but it should apply to 
Question No. 94 also.

Taking over of P unjab 
A dministration

•91. Dr. Deshmukh: Will the Minister 
of Home Affairs be pleased to state:

(a) the causes and circumstances that 
led to the resignation of Dr. Bhargava, 
ex-Chief Minister of Punjab;

(b) whether the Government of India 
gave any directions to Dr. Bhargava; if 
so, what they were; and

(c) the causes that led to the Punjab 
administration being superseded by the 
Governor of Punjab?

Taking  over or P unjab 
A dministration

♦94. Shri Kamath: Will the Minister 
of Home Affairs be pleased to stale:

(a) whether it is a fact that the 
Governor of the Punjab reported to* 
the President that the administration in 
that State could not be carried on in. 
accordance with the provisions of the 
Constitution;

(b) if so, when, and on what grounds;
(c) on what date action under 

Article 356 of the Constitution was> 
taken by the President;

(d) whether there is any proposal to- 
revoke or any prospect of revoking the
proclamation of emergency; and

(e) if not, in what manner Parlia
ment will exercise the powers of the 
Punjab State Legislature?

The Minister of Home Affairs (Shri 
Rajagopalachari): The points raised 
by the hon. Members will be covered 
during the debate on the Resolution, 
which is in my name in the Order 
Paper, regarding the Proclamation 
issued by the President on the 20th 
JTune, 1951.

No direction was given by the Gov
ernment of India to Dr. Bhargava out
side the ordinary scope of official 
work.

Dr. Deshmukh: Was there any in
vestigation before the Ministry was 
suspended and were there any charges 
framed and was the Ministry foimd 
guilty?

Shri Rajagopalachari; This supple
mentary is covered by my answer that 
the Qoints raised will be covered in 
the debate.

Jeeps prom  U. K.

♦92. Shri Kamath: Will the Minister 
of Defence be pleased to refer to the 
answer to my starred question No. 4801 
asked on the 9th June, 1951 and state:

(a) whether the inspection of the  ̂
Jeeps contracted for in the U.K. on the 
2nd March, 1951, has been completed;

(b) who inspected them;
(c) how many have so far arrived 

in India; and
(d) how many are on their way?

The Minister of Defence (Sardar 
Baldev Singh): (a) No. Deliveries 
will not be completed until the middle 
of 1952, and inspection will be carried
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out according as deliveries come fort’.T 
•each month.

(b) India iStores Department Inspec
tors, assisted by an officer sent by the 
Ministry of Defence from India, will 
do the inspection.

(c) and (d). Nil.

Shri Kamath: Is it a fact that as 
stated by the Deputy Minister in the 
last Session of Parliament Û e contract 
provided for delivery to commence on 
the 2nd June and if so, what action 
does Government propose to take for 
jion-performance of the contract?

Sardar Baldev Singh: As I have stat
ed, the inspection had to be carried 
out and we decided to send an officer 
from here to assi^ the Inspectors of 
the India Stores Department and this 
•delay in inspection and also the other 
formalities which had to be tied up 
are responsible for the non-delivery.

Shri Kamath: Was there any clause 
in the contract providing for delay in 
performance owing to unforeseen cir- 
•cumstances and if so, what was that 
clause?

Sardar Baldey Singh: I am not aware 
o f the exact clause, but there is one 
general understanding that the deliver
ies will be completed by the middle 
o f 1952. If in ^he beginning deliveries 
are not up to the required number, 
that deficiency will be made up in the 
subsequent months.

Shri Kamath: Is it a fact, as stated 
'by the Deputy Minister in the last 
Session, that our Inspe tors went there 
as early as June, an ■ still am I to 
understand that they have not com
pleted the work ‘ of inspection even 
though two months have elapsed?

Sardar T aldev Singh: The position is 
that the pilot model which had to be 
approved by the Inspector has now 
been approved and it is according to 
that model that the supplies will be 
made in future. According to the 
information available with me, the 
Inspectors were required to approve 
the final model by the end of June. 
Most probably,—I speak subject to 
•correction—^ey, have taken a little 
longer. Bui the sample model has now 
been completed and according to that 
the supplies will be made. .

Shri Kamat^! In the light of the 
rather costly experience that we have 
gained during the last two or three 
years./ has the procedure for purchase 
o f d^enre an.1 warlike materials and 
stores been tightened up and if so, 
4n what respects?

Sardar Baldev Singh: I do not know 
what the hon. Member means by 
tightening up.

Shri Kamath: It was lax.

Shri Sidhva: What is the amount 
that we have paid as advance to these 
contractors?

Mr. Deputy-Spealcer: The hon. Mem
ber knows that it is Rs. 1,40,000 and 
odd. Hon. Members who know some
thing need not put questions about what 
they know.

Shri Sidhva: Is the hon. Minisfbt 
satisfied that this contractor has placed 
orders with bona fide manufacturers?

Mr. Depnty-Speaker: This has al
ready been debated again and again.

Shri Shiva Rao: Is a copy of this 
contract available with the Defence 
Ministry?

Sardar Baldev Singh: Yes.

Shri Kamath: Have our Purchase 
Missions abroad got with them lists 
of approved supplsdng firms and are 
the names of firms which have failed 
to perform contracts struck off the list?

Mr. Depu^-Speaker: It is a general 
question and does not relate to this 
jeep matter.

Shrimati Durgabai: Questions 93 and 
114 are on the same subject. I suggest 
that they may be answered togetHCT.

Mr. Deputy-Speaker: Yes.

F ix ing  of Election D ates

•93. Shri Kamath: Will the Minister 
of Law be pleased to state:

(a) whether Government have decid
ed upon a date or dates for the holding 
of elections to the House of the People 
and the State Legislative Assemblies;

(b) if so, what that decision is, and 
between \^ich dates polling will be 
held in each of the States;

(c) by what date the final results 
are expected to be declared with regard 
to the House of the People as well as 
the various State Legislative Assem
blies; and

(d) when it is proposed to constitute 
the Council of States at the Centre and 
Legislative Councils in the States, and 
to elect the Preslcjent of the Indian 
Union?

The Minister of Law (Dr. 
Ambedkar): (a) Yes.

(b) Polling is scheduled to b«gln on 
or about the 3rd January and end by 
the 24th January 1952, subject to such
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minor adjustments of the dates as 
might be necessary to meet exceptional 
difficulties that might exist in certain 
areas. In Himachal Pradesh, in parts 
ot Kangra district in Punjab and, 
possibly in the high altitude regions 
of Uttar Pradesh, the polling may have 
to be finished by the end of October 
this year, since later on these areas 
will get snow-bound.

(c) The Election Commission has 
proposed the 15th February 1952 as the 
date by which the declaration of re
sults is to be completed.

(d) While it is not possible to say 
precisely at this stage . when the 
Council of States and the State Legis
lative Councils will be constituted, it 
is expected that on the basis of the 
programme outlined above, it should 
be possible to constitute these Houses 
by about the end of March 1952. The 
election of the President will take place 
immediately after the due co»stitutibn 
of the two Houses of Parliament and 
the State Legislative Assemblies.

D ates of G eneral Election in  States

*̂ 114. Shri J. N. Hazarika: Will the 
Minister of Law be pleased to state:

(a) whether the States have fixed the 
dates, for the next General Elections, 
in their respective States, if so, which 
are such States and the dates fixed by 
them; and

(b) whether the constituencies have 
been called to elect their representa
tives to Parliament and State Assem
blies?

The Minister of Law (Dr, 
Ambedkar): (a) No, Sir. The Election 
Commission has addressed the State 
Governments on the subject.

(b) No.

Shrimati Durgabai: Has the atten
tion of the hon. Minister been drawn 
to the recent broadcast talk by the 
Chief Election Commissioner fo the 
effect that nearly 25 lakhs of women 
voters are disqualified; if so; may I 
know whethet* opportunity will be 
taken of the postponement to qualify 
the disqualified women voters?

Dr. Ambedkar: It does not arise out 
of this question. This question relates 
to the dates of election and not to 
electoral rolls.

Shri Kamath: In view of the fact 
that polling in Himachal Pradesh will 
take place by the end of October, has 
Government akeady announced the 
exact date of polling so as to enable 
the voters as well as the candidates 
to get on with their work?

Dr. Ambedkar: I have no df>ubt 
about it that Government will take all 
the necessary steps. >

Shri Kamath: Has Government any 
idea as to when the first Session of 
the new Parliament is likely to be 
convened?

Dr. Ambedkar: Well, it could not be 
convened unless all the preliminary 
stages have been gone through.

Shrimati Durgabai: May I know
whether the women of Rajasthan have 
sent a memorandum in regard to the 
electoral rolls?

*

Dr. Ambedkar: It does not arise out 
of this.

Shrimati Renuka Ray: It does arise, 
because the question relates to the 
dates of the election,

Mr. Deputy-Speaker: It is a very im
portant matter, of course. But un
fortunately it does not relate to this 
question.

iTPTiftiT 3ft ^  I %fap!T
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[Seth Govind Das; The hon. Minis
ter was pleased to state the date of 
the polling. But are the Government 
pieparing a complete scheme for the 
preliminary work that has to be done 
in connection with polling e.g,, nomina
tion and other things and, if so, when 
will the dates for nomination, scrutiny 
and polling be made known?]

Dr. Ambedkar: That is already set 
out in the People's Representation Act.

Shri Sondhl: In view of the fact that
simultaneous voting will have to take 
place both for the State Legislature 
and the House of the People, will it be 
necessary to have at least seven con
stituencies of the State to complete 
one for the House of the People in 
Kangra district in Punjab?

Dr. Ambedkar: Whatever is neces
sary will have to be done. Govern
ment certainly will not tolerate any 
irregularity with regard to elections.
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Shri Sondhl: There are five plains
iseats and two hill seats. I want to 
know whether elections will be for 
seven or only two.

Dr. Ambedkar: These are governed 
by rules: I think exceptions will be 
made when circumstances justify.

Shri Sondhi: I want to know because 
polling is going to take place shortly.

Mr. Depiity-Speaker: The hon. Minis
ter may not carry with him details 
with respect to every single constitu- 
•€ncy. Hon. Members will therefore 
appreciate the difficulty.

Shri Sondhi: Because the time now 
left is only two months.

Shri Sonavane: Will elections in a 
particular State be over within a day, 
or will they be spread out over several 
days?

Dr. Ambedkar: It depends upon the 
available administrative machinery. It 
the State has got sufficient machinery 
to complete all the elections in a single 
day, certainly the State will do it. 
Otherwise Government isN quite pre
pared to spread the elections over a 
certain period in order to enable them 
to cope with the difficulties.

Shri Kamath: Arising out of answers 
to parts (a) and (b) of the question, 
have regional Commissioners been ai^ 
pointed in the other parts of India and 
have the State Governments been ask- 
«d  to assist the Regional Commis
sioners in ‘going ahead* with arrange
ments for polling and other cognate 
matters?

Dr. Ambedkar: The question of ap
pointment of Regional Commissioners 
is under consideration. It is expected 
there will be regional Commissioners.

Shri Kamath: Have the final elec
toral rolls been published?

Dr. Ambedkar: I cannot give an 
oflf-hand answer. Certainly they will 
be printed in due course.

Shri Dwivedi: In view of the fact 
that Ministries of States and Home 
Affairs have accepted the principle that 
certain Part C States will have legis
latures, I want to know whether the 
elections for the legislatures in Part 
C States will be held simultaneously 
with the General Elections.

Dr. Ambedkar: I cannot say what 
the provisions of the Bill are.

Sfirimati Ammu Swaminadhan: May
1 ask the hon. Minister what are the 
dates which are flxcd for poTling in 
Rajasthan?

Dr. Ambedkar: I cannot give an 
answer to that.

Shri Kamath: By what date will the 
rules under the Electoral Bill be 
finalised and notified?

Mr. Deputy-Speaker: Next question.
Dr. Ambedkar: It is expected that 

they would be finalised by the end of 
this month.

Mr. Deputy-Speaker: I am afraid 
hon. Members go on putting questions 
and hoQ. Ministers go on giving 
answers. I have railed the next 
question: the hon. Minister need not 
have answered.

Shri Kamath: I did not hear you, 
Sir.

Shortage op Schools in  D elhi

*95. Giani G. S. Musaflr: Will the
Minister of Education be pleased to 
state:

(a) whether Government are aware 
that the people in the State of Delhi 
are experiencing . great hardship in 
respect of admission of their children 
to schools and colleges; and

(b) if the answer to part (a) above 
be in the affirmative, the steps that 
Government propose to take in remov
ing the difficulty?

-  )  

i .  ^  

W

^  t'O
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[Tlie Minister of Education (Maulana 
Azad): (a ) Yes. Sir.

* (b) To meet the increased demand 
for admission to Schools, all encourage
ment is given to private managements 
to open either more schools or addi
tional sections in the existing schools. 
Schools have also been authorised to ad
mit mdffe than 45 students in a class or 
section wherever the size of a class 
room admits this. Subject to ;the 
availability of funds, new schools are 
also opened by the Government.!

that there is still more demand for 
schools and would make further 
efforts.]

[Giani G. S. Musaflr: Have any 
arrangements been made for the 
education of the children in the new 
colonies that have been built near 
Delhi?]

L  J f ) «  ^  ^

i ;  r v  axi
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[Maulana Azad: Yes, efforts have 
been made. I have already stated in 
reply to a previous question to what 
great extent the number of schools 
has increased since 1947. The figure 
includes the schools in all localities. 
In 1947 the number of primary 
schools was 257; now It is 547 i.e.. 
their number has increased by more 
than double. The middle secondary 
schools were 117 in number; now they 
are 146. The Government realize

J i }  tS U i
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[Glani G. S. Musaflr: Will the hon. 
Minister be pleased to state the total 
nunlber of schools that have been 
started in the new colonies and their 
various categories?]

^

[Maulana Azad: I am unable to 
state the number now.]

sft ^5nr?^ srw
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[Starl Deshbandhu Gupta: Is it not
a fact that at present there are 
hundreds of private schools in Delhi 
that are run ^n  business lines and
thousands of students are getting 
education there and that Government 
has no supervision over them?]

^  y)l ))f I  i

- iS ^*>)
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• ■
[Maulana Azad: Yes Sir, there are

such schools. The reason for their
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existence is the increase in popula
tion. Such of these schools as are re
ceiving Government aid come within 
the purview of rules and they are 
supervised. The condition of those 
not receiving any Government aid may 
not be satisfactory, as the hon. Member 
has said.]

•ft : WT

"TT 3ft f«p sn?#? ?rk TT v m  
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[Shri Deshbandhu Gupta: Are the
Government making any arrangements 
to keep supervision over those schools 
that are being run privately on a profit 
basis and do they have a list of these 
schools?]

A.  ̂ I
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[Maulana Azad: No Sir, the Govern
ment have made no particular arrange
ments for the supervision of these 
schools. When no grant is being given 
to them it is diflftcult to impose our 
regulations on them. However, the 
Government will consider what more 
can be done in the matter.]

Mr. Depttty-Speaker; Next Question.

ŝrrf̂ !rr ?  i

[Shri Dwiyedi: I want to ask a ques
tion about Delhi.]

Mr. Dewty-Speaker: The question 
relates to uelhi and I know who comes 
from Delhi.

Corruption  cases against D elhi 
P olice Officials

*96. Giani G. S. Musaflr: Will the
Minister of Home Afifa)rs be pleased to 
state:

(a) the number of cases of corrup
tion against Police officials in the 
Delhi State tried judicially from 1 st 
January 1951 up-to-date; and ^

(b) the number of such cases result
ing in conviction?

The Minister of Home Affairs (Shri 
Rajagopalachari): The information
given now relates to the iialf year end
ing 30th June 1951:

(a) 4
(b) Convicted—2 .
. Pending— 2 .

Training o f Indians in U. S. A.

*97. Shri Kesava Rao: Will the Minis
ter of Finance be pleased to state:

(a) whether it is a fact that U.S.A. 
has asked the Government of India to 
send some persons to be trained in 
America under the Point-4 Pro
gramme; '

(b) if the answer to part (a) above 
be in the affirmative, what is the 
number of scholars to be sent for 
training; and

(c) what are the subjects in which 
they will be trained? -

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). It has been 
agreed between the Governments of 
India and the United States that 44 
persons would receive training in 
America under the Point Four Pro
gramme.

(c) A  statement giving the required 
information is laid on the Table 
of the House. [See Appendix I, 
annexure No. 24.] ^

Shri Kesava Rao: May I know how 
many applications have been received 
for the training?

Shri C. D. Deshmukh: There is no 
question of any application. These are 
selections made by the Ministries con
cerned.

Shri Kesava Rao: From whom?

Shri C. D. Deshmukh: From among 
their staff.

Shri Kesava Rao: May I know
whether the selection is made by the 
Central Government or the candidates 
are sent by the State Governments?
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8hri C. D. Deshmukh: Mostly they
are Central Government trainees.

Mr. Deputy-Speaker: But who makes 
the selectionT

Shri C. D. Deshmukh: Finally the
Central Government.

Maulvi Wajed All: What is the basis 
of selection of these scholars?

Shri C. D. Deshmukh: Fitness for the 
training.

Shri Shiva Rao: May I understand 
from my hon. friend’s reply that the 
selection of scholars is exclusively 
confined to officials?

Shri C. D. Deshmukh: In the present 
list all the trainees are officials. We 
liave sent a supplementary list to the 
American Government requesting for 
training facilities for 34 persons in 
various subjects in the private sector of 
Industry.

#5 ^  W  ^  ^

arrfir, It  ^  ftw r

[Seth Govind Das: Is it kept in view 
that people are sent abroad, to 
America and elsewhere, for trailing 
in those subjects only for which there 
are no arrangements in India?]

%tt f t o  I

[Shri C. D. Deshmukh: Certainly.]

Shri Lakshmanan: May I enquire. 
Sir. whether the hon. Minister is in a 
position to place on the Table of the 
House a State-wise list of scholars?

Shri C. D. Deshmukh: I shall be pre
pared to, if that could be compiled.

IfR ITTE N  ANSWERS TO QUESTIONS

M ysore Radio Station

*85. Shri Shankaraiya: Will the
Minister of Information and Broad
casting be pleased to state:
 ̂ (a) whether there is any proposal to 
improve the* “Akashavani” Radio 
Station at Mysore city;

(b) whether the scales of pay and 
dearness allowance etc., of the stafT 
have been equalised with the All India 
Service after its integration; and 

10« PSD

(c) how many of those employed 
there in a permanent or temporary 
capacity before integration have hem  
retained and how many retrenched?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):

(a) Yes; proposals to improve the 
technical quality and production of 
programmes are under consideration.

(b) Steps are being taken to equate 
the posts which formerly existed under 
the State Governments in the Depart
ments dealing with “Centrar* subjects 
with appropriate posts in the corres
ponding Departments of the Central 
Government. The rates of Dearness 
allowance have already been Equated.

(c) None has so far been retrenched.

Recruitment to T e r r ito r ia l A h m y

*98. SkH Kesaya Bao: (a) Will th« 
Minister of Defence be pleased to state 
the number of persons recruited so far 
to the Territorial Army?

(b) Are all the units contemplated 
to be raised complete?

(c) Is any publicity carried on im 
rural areas to get more personnel 
recruited to this Army?

The Minister of Defence (Sardar 
Baldev Singh): (a) and (b). It is not 
in the public interest to divulge this 
information.

(c) Yes.

APPeiNTMENT OF ADVXSERS TO
P unjab G overnor

*99. Sardar Hukam Slagh: Will the 
Minister of Home Affairs be pleased to 
state whether the Governor of the 
Punjab alone would continue to act for 
the President or there is any intention 
to appoint any advisers to the 
Governor?

The Minister of Home Affairs (Shri 
Rajagopalachari): Government have,
at present, no intention of appointing 
Advisers to the Governor of the 
Punjab. The question will be con
sidered as and when necessity is* felt.

Overseas Scholarships

*100. Dr. M. V. Gangadhara Sira:
Will the Minister of Edaeation be 
pleased to state:

(a) whether the Government of India 
have published any information regard
ing the award of overseas scholarships 
in 1950 and 1951;

(b) how many applications were re
ceived in 1950 by Government froM 
each State; and

(c) how many applicants were called 
for interview and out of those how 
many were selected from each State?
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The Minister of Education (Maulana 
Asad): (a) No.

(b) Nil, since the Overseas Scholar
ships Scheme was not continued in the 
year 1950.

(c) Does not arise in view of (b) 
above.

Income-tax from  M adras State

*101. Dr. M. V. Gangadhara Siva: 
Will the Minister of Finance be pleased
to state:

(a) the total amount of income-tax 
•ollected from the Madras state during 
Ihe year 1950-51;

(b) what percentage of this amount 
kas b^n  given to Madras State; and

(c) whether the Madras Government 
kave made any representation' to the 
Central Government for increasing this 
amount, if so, with what result?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Account figures are 
not yet available but acording to the 
report received from the Commisioner 
of Income-tax. Madras, the total 
amount of income-tax collection in 
Madras State during 1950-51 was 
about Rs. 12,57,00,000.

(b) The amount payable to a State 
is not dependent upon the collections 
in that State. According to the Con
stitution (Distribution of Revenues) 
Order, 1950, Madras State gets 17.5 
per cent, of the divisible pool of 
income-tax allocable to the State; and 
the amount paid to that State under 
these arrangements in 1950̂ 51 amount
ed to Rs. 8,29,15,000.

(c) No, Sir.

- D u ty  on G old

*102. Br. M. V. Gangadhara Siva:
Will the Minister of Finance be pleased 
to state:

(a) when the import duty oa gold 
was levied; and

(b) how much income was derived 
•n this account each year by Govern
ment since the import duty was levied?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) With effect from the 
1st April 1946.

(b) Import duty realised on gold 
bullion, coins, plates and sheets is as 
follows:

1946-47—Rs.
thousands.

86 lakhs and 34

1947-48—Rs. 
thousands.

99 lakhs and 37

1948-49~Rs. 38 lakhs and 74
thousands.

1949^0— R̂s. 40 thousands. 
1956-51—Rs. 82 thousands.

Estimate of Sew ane  D am — ^D.V.C.

*103. Shri Jnani Ram: Will the Minis
ter of Natural Resources and Scientifle 
Research be pleased to state:

(a) if the plans and estimates of 
Sewane Dam have been completed by 
the Damodar Valley Corporation;

(b) if so, the time when the work 
will be started; and

(c) the total cost of the Dam?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Preliminary plans and 
estimates are ready.

(b) At present there is no intention 
to start work.

(c) According to the Preliminary 
Estimates the cost is Rs. 24.4 lakhs.

Floods in  A ssam

*104 Shri Biyani: Will the Minis
ter of Natural Resources and Scientiflo
Research be pleased to state:

(a) whether it is a fact that Gov
ernment were forewarned by the ex
perts about the probability of floods 
in Assam;

(b) what steps Government took to 
avoid the danger;

(c) what is the damage caused by 
the floods to men and property; and

(d) what steps the Government 
have taken to help the flood-stricken 
people?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Presuming that the 
question refers to the current year, the 
answer is in the affirmative.

(b) Fdr the protection of important 
towns viz, Sadiya, Dibrugarh and North 
Lakhimpur from flooding, protective 
works recommended by the Advisory 
Committee on the earthquake and 
floods in Assam, were taken in hand 
and carried out by the Government of 
Assam. Measures to raise the banks 
of the shallow rivers by pallisading as 
recommended by them, were under
taken near Saikhoaghat on the Lohit, 
near Chaldoa on the Subansiri, and 
near Lakhimpur on the Ranga Nadi. 
Some other measures suggested involv
ed detailed surveys of the areas and 
certain rivers, which could not be 
taken in hand due to rains. These will 
be carried out after Ithe flood season.

(c) the extent of damage caused by 
floods this year, cannot be ascertained 
at this stage, as the flood season is not 
yet over and detailed enquiries by the 
State Government are st& proceeding*
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(d) The State Government have 
taken the following steps to help the 
00^-stricken people—

(i) Selection of higher sites for eva
cuation and subsequent rehabilitation, 
if necessary.

(ii) Stock-piling of food-stuffs at 
suitable places in the affected areas.

rili) Provision of sufficient number 
of boats for rescue and relief work.

(iv ) Installation of wire-less sets in 
such areas from which communication 
is likely to be cut off,

(v ) Establishment of cheap grain- 
shops at several suitable places in the 
affected areas,

(v i) Air-dropping of food-stuffs in 
isolated and inaccessible places.

(v ii) Provision of funds for adequate 
gratuitous relief to the deserving flood 
affected people as also for issue of 
agricultural loans to the needy agri
culturists of these areas.

(viii) Remission and suspension of 
revenue in deserving cases.

Repayment o f 1951-54 Loan at pah

*105. Shri S. N. Sinha: Will the
Minister of Finance be pleased to 
state:

(a) whether Government have de
cided to repay the entire loan of 1951
54 at par in September 1951; and

(b) if so, the reasons for this de
cision, particularly when fresh loans 
are being floated?

The Minister of Finance (Shii C. D. 
Deshmukh): (a) Yes, Sir.

(b) The decision has been taken on 
a balancing of all the relevant factors, 
such as past policy and possible 
market reactions, programme of future 
borrowing and trends of interest rates.

D etenus A dvisory  doARDs

*106. Pandit Monishwar Datt Upa- 
®yay: Will the Minister of Home
Affairs be pleased to state the total 
number of Detenus on the day when 
the three member Advisory Boards 
were constituted under the Preven
tive Detention (Amendment) Act?

The Minister of Home Affairs (Shri 
Rajagopalachari): The Advisory Boards 
were constituted in different States on 
different dates. On the 28th February, 
1951, the total number of persons in 
detention (except in Jammu and 
Kashmir) was 2714. Of these approxi
mately 730 ^were released and the 
orders of detention confirmed against 
the rest on the advice of the Boards.

L iteracy drive  in  D elhi

*107. Pandit Murfshwar Datt Upa- 
dhyay: WUl the Minister of Edacft-
tion be pJcased to ntate: ^

(a) whether there has been any 
special literacy drive in the State of 
Delhi during the year 1951;

(b) how many teachers have been 
engaged for this scheme; how many 
institutions have been working and 
what is the total number who hav» 
been made literate so far; and

(c) what is the monthly expendi
ture on this drive?

The Minister of Education (Manlana
Azad): (a) Social Education in the 
urban areas of Delhi State is at pre
sent the concern of the Local Bodies. 
So far as rural areas are concerned, a 
scheme was introduced by Government 
in 1948-49 and has since then been in 
operation. In December, 1950, the 
scheme was amplified and intensified 
to quicken progress.

(b ) The services of 294 teachers 
were utilised in the Government 
scheme (from December, 1950 up to 
June, 1951). 5,728 adults took advant
age of the literacy classes during this 
period.

H (c) The monthly expenditure on the 
Government scheme is Rs. 9,000 ex
cluding cost of Caravans. Post- Literacy 
Centres. Libraries etc.

Remittances to India from  P akistan

*108. Sardar Hnkam Singh: (a) Will 
the Minister of Finance be pleased to 
state whether persons domiciled in 
Pakistan as well as Indians residing in 
Pakistan are able to make remittances 
to India for any purposes?

(b) Is there any maximum amount 
fixed for such remittances?

(c) Are there any other limitations 
on such remittances?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) to (c). A  statement 
based on the information available 
with Government is placed on the 
Table of the House. [<S€« Appendix 
I, annexure No. 25.]

D elhi Enforcement P olice

*109. Sardar Hukam Singh: Wffl th« 
Minister of Home Affairs be pleased to
state:

(a) the expenditure Incurred during 
April, May, June and July, 1951 hr tto 
Government of India in maintalnlii# 
Delhi Enforcement Poliqt;

(b) the duties entrusted to this force; 
and
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(c) the number of cases of black- 
marketing and smuggling detected by 
them during these months In Delhi?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) Rs. 28,770.

(b) Enforcement of various laws and 
statutory orders passed by the Central 
and Delhi State Governments for the 
maintenance of supply of essential 
commodities i.e. to deal with offences 
of smuggling, blackmarketing, misuse 
'f  ration cards etc.

(c) Cases detected during the past 
3* months from the 1st April to 15th 
July, 1951, are given below:

Smuggling cases— 179.
Blackmarketing cases—228.
Illegal possession of controlled 

commodities—99
Misuse of ration cards— 112.

Kosi Pro jec t

•110. Shri B. R. Bhagat: Will the 
Minister of Natural Resources and 
•cientiflc Research be pleased to state:

(a) whether the work on the first 
stage of the Kosi Project is likely to 
Ibe started this year;

(b) if so, when; and
(c) the amount to be spent (first 

atage) by the Central Government?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) and (b). The Project 
Report as prepared by the Central 
Water and Power Commission is 
under examination with the Advisory 
Committee set jp by Government of 
India. Final decision regarding execu 
tion of different stages of the Project 
will depend on the report of the Com
mittee and availability of funds.

(c) The first stage of the Project is 
estimated to cost about Rs. 10*5 crores, 
part of which will be made available 
^y Cash contributions by Government? 
*>f Nepal and Bihar. The total cost t| 
he incurred on the Project if sani 
tioned and the amount to be loaned 
by the Central Government, w ij 
depend on the recommendations of 
the AdvLsory Committee and decision 
of the Government thereon.

D.V.C. Financial Adviser
1̂11. Shri B. R. Bhagat: Will the

Minister of Natural Resources and 
Mentiflc Research be pleased to state:

(a) whether any decision on the ap̂  
peintment of a new Financial Advisef 
te the Damodar Valley Corporation has 
Ipaen taken; and

(b) if so. whether and when the aA 
petetnent will be made?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) At an Inter-State
Conference held on 5th May, 1951, it 
was decided that a senior officer should 
be appointed to the post of the 
Financial Advisor to the D.V.C.

(b) Steps are being taken to secure 
the services of a suitable officer.

I.A.F. D akotas roR A ssam  F lood 
Relief

•112. Shri J. N. Hazarika: Will the 
Minister of Defence be pleased to state:

(a) the number of I.A.F. Dakotas 
that had been in operation of food 
dropping, and for other purposes il  
any» during the recent flood in Assam;

(b) the quantities of various food 
grains, numbers of Postal bags and 
ether goods dropped in the tribal areas 
lor the flood-affected areas;

(c) the number of marooned People 
rescued and sick persons lifted liy the 
Dakotas; and

(d ) whether the civil authorities 
asked for more Dakotas for the smooth 
operation of the relief of the flood- 
affected people?

The Minister of Defence (Sardar 
Baldev Singh): (a ) Two.

(b) I lay a statement on the Table 
of the House.

(c) Nil. •
(d) No, Sir.

STATEMENT
Salt
Rice

Miscellaneous e.g. tents. 
Haricane lamps, acid 
jars, badding etc.

Canvas boats with parts 
BlanketR #
Telegraph Eng. Stores

84.280 lbs. 
83,7t2 M

1,615

120
3,444

B ljckinc  of Ra ilw a y  T raffic 
IN Calcutta

*113. Shri J. N. Hazarika: Will the 
Minister of Home Affairs be pleased to 
state:

(a) whether it is a fact that Railway 
traffic between Calcutta and Rana  ̂
ghat (£.1 .) was held up with blocking 
the track by the East Bengal displaced 
persons, for several days in the last 
week of June; and

(b) if so, what are the reasons 
therefor, and what is the estimated loss 
and sufferance, if any, by the Railways 
due to such absence of trat&c?
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The MinlBter of Home ^ a l r s  (Shri 
RaJaffopaUchari): (a ) Refugees from 
Coopers Camp, Ranaghat, squatted on 
the Railway track at Ranaghat and 
the train service was stopped for 2J 
days.

(b) The object was to force the 
Grovemment of India to redress cer
tain grievances of the Inmates of the 
Camp. It is not possible to assess, 
with any degree of accuracy, the 
resultant financial loss to the Railways, 
but it is estimated to be about 
Rs. 25,000. ^

Sym bols for P olitical P arties

>̂ 115. Shri S. N. Das: Will the Minis
ter of Law be pleased to state:

(a) the names of political parties 
which were invited by the Election 
Commission to consider allotment of 
symbols to different parties in the com
ing general elections;

(b) on what basis these parties were 
invited;

(c) before inviting these parties 
whether any effort was made to ascer
tain as to which of the political par
ties w«re going to contest the elections; 
and

(d) whether any decision has been 
taken regarding allotment of symbols?

The Minister of Law (Dr. 
Ambedkar): (a) ( 1 ) Indian National 
Congress.

(2 ) All India Forward Bloc (Ruikar 
Group).

(3) All India Forward Bloc (Marxist 
Group—^Party of Workers and 
Peasants of India).

(4) Akhil Bharat Hindu Maha- 
sabha.

(5) Kisan Mazdoor Praja Party.
(6) Akhil Bhartiya R^m Rajya 

Parishad.
(7) Socialist Party.
(8) A ll India Scheduled Castes' 

Federation.

(b) and (c). Such of the parties 
as, in the opinion of the Election 
Commission, actually function in all 
the States or most of the States and 
are expected to set up candidates 
therein, were invited to the conference.

(d) Symbols have been allotted by 
the Election Commission as follows;

(1) All-India Forward Bloc (Marxist 
group)—Standing Lion.

( 2 ) All-India Forward Bloc (Ruikar 
group)—Human Hand.

(3) Akhil Bharat Hindu Maha- 
sabha—Horse and Rider.

(4) Kisan Mazdoor Praja Party— 
Hut.

(5) Akhil Bhartiya Ram Rajya 
Parishad—Rising Sun.

( 6 ) All-India Scheduled Castes* 
Federation—Elephant.

An early decision is expected to b« 
taken regarding the S3rmbols to be 
assigned to the Indian National Con
gress and the Socialist Party of India.

The Communist Party of India also 
has selected two sjonbols and informed 
the Election Commission of them. 
These are being considered by th« 
Commission.

Kosi Pro ject Report

*116. Shri S. N. Das: Will the Minis
ter of Natural Resources and Scientt- 
flc Research be pleased to state:

(a) whether the Expert Committee 
appointed by the Central Government 
to scrutinise the various stages of Kosi 
Project has submitted its Report; 
and

(b) if so, what are its findings?

The Minister of Natural Resourees 
and Scientific Research (Shri Sri 
Prakasa): (a) The Expert Committee 
that is now sitting, is expected to 
submit its report by the end of August, 
1951.

(b) Does not arise.

Loans to Local Boons

*117. Shri S. C. Samanto: Will the 
Minister of Health be pleased to state:

(a) the amount set apart for loans 
to Local Bodies in the year 1951-52;

(b) the corresponding amount in the 
year 1950-51; and

(c) how has the amount been distri
buted up till now and who are the 
cipients with the amount allotted te 
each? ^

The Minister of Health and Cmnm- 
nieations (Rajkumari Amrit Kmnr):
(a ) Rs. 74 lakhs.

(b) Rs. 66 lakhs.

(c) A statement containing the 
information required is placed on the 
Table of the House.
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STATEMENT 
The amount of loans so far Distributed 

to Local Bodies during the years 
1950-51 and 1951-52.

Name of 
local 
body

"Amount of loan diatri- 
buted during

19S0 51 1951-62
(up to now)

Rb. B6.

Delhi

(1) Delhi Joint water
Sc Sew igo Boird 40-27 lakhs 10 lakhs

(2) Dplhi Munioipftl
poriimittoe 8’00 lakhs

(J) New Delhi Muni-
cip »1 Committoe. 7’ 00 lakhs

(4) i^hihdftri Munioi
pal Committee. 0-73 lakhs

^*mcr

(1) Ajmer Municipal
Committee* 5.0̂  ̂ lakh'.

2) Bo war Munioipal
Coisrnit+«>e. 4‘60 lakhs

Restrictions on B anks

•118. Shri Biyani: Will the Minister 
of Finance be pleased to state:

(a) the names of the banks that were 
asked to stop receiving fresh deposits 
by the Reserve Bank of India during 
the period beginning from March 31, 
1951 -and ending June 30, 1951;

(b ) the reasons for issuing such di
rections by the Reserve Bank of India; 
and

(c) the effects of such directions on 
the business of the banks concerned 
in particular and banking business in 
4(eneral?

The Minister of Finance (Shri 
C. D. Deshmukh: (a) Only one bank, 
namely, the Calcutta National Bank • 
Ltd. was prohibited from receiving 
j^resh deposits by the Reserve Bank of 
India under section 42(3A)(b) of the 
Reserve Bank of India Act during the 
period.

(b) The prohibitory order was issued 
' by the Reserve Bank of India on
account of the Bank’s persistent 
defaults in the maintenance of the 
statutory balances with the Reserve 

' Bank as required under section 42 of 
the Reserve Bank of India Act.

(c) The Calcutta National Bank Ltd. 
was prohibited from accepting fresh

' deposits with effect from the 14th of 
May, 1951. The bank suspended I 
ment from thqt date and on an af

cation macte by it, Ihe Calcutta High 
Court granted it an interim moratorium 
up to the 21st May, 1951 which has 
subsequently been extended up to 27th 
August, 1951.

The suspension of payment by the 
Calcutta National Bank Ltd. did not 
have any adverse repercussions on 
other banks or banking business in 
general.

Election Expenses

♦119. Shri S. N. Das: Will the Minis
ter of Law be pleased to state: ^

(a) whether the various State Gov
ernments have been asked to give their 
suggestions regarding fixation of maxi
mum election expenses as envisaged 
in the Representation of the People 
Act (No. 2);

(b) if so, whether their opinions 
have been received and considered: and

(c) what is the final decision of Gov
ernment in this respect?

The Minister of Law (Dr. Ambed- 
kar): (a) Yes.

(b) and (c). The suggestions 
received from the various State Gov
ernments are at present under con
sideration, and the maximum election 
expenses will be laid down in the 
rules which are shortly to be made 
under the Representation of the people 
Act, 1951, as envisaged in section 77 
of that Act.

W omen V oters of Rajasthan

nZO. Shri Raj Kanwar: Will the
Minister of Law be pleased to state:

(a) whether it is a fact that the 
names of some five lakh women voters 
of Rajasthan have been struck off the 
Electoral Rolls of that State as, ins
tead of their proper names being re
corded therein, they were somehow 
described as wife, sister or daughter 
of so-and-so, and that this was aj)- 
parently done under a misapprehen
sion;

(b) whether such a' situation has 
arisen or a similar mistake crept in 
in respect of any other State also and 
if so, in which State; and

(c) if the reply to parts (a) and (b) 
above be in the affirmative, what steps 
Government have taken or propose to 
take in the matter in order to ensure 
a. proper notification of the mistake at 
this stage?

The Minister of Law (Dr. Ambed- 
kar): (a) to (c). In the draft electoral 
rolls of some States, entries relating 
to a large number of women voters did 
not contain their names, but gave onlj
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their description as, for instance, *wife 
o f, ‘daughter of*, or ‘sister o f. so and 
so. Such entries are not in con
sonance with law which requires the 
names of electors to be entered on the 
rolls. In order to assist women voters 
to get themselves properly registered 
and avoid being disenfranchised, the 
Election ComiAission issued instruc
tions to the State Governments that 
every effort should be made, through 
governmental agencies, to ascertain the 
real names of those women voters who 
were not . registered on the rolls by 
there actual names. The public were 
invited to assist in giving the names 
of such women voters, and the period 
for the filing of claims and objections 
to the preliminary electoral rolls was 
also extended from time to time in

• some of the States for this purpose. In 
Rajasthan particularly several such 
extensions were given. While in some 
States, advantage was taken of these 
new instructions and the extensions of 
time given to set. right the defective 
entries, in some others, the response 
was poor, with the result that the 
names of a certain number of women 
voters had to be removed from the 
electoral rolls. A  statement showing 
very roughly the estimated number of 
such women voters in each State is 
laid on the Table. [SVe Appendix I, 
aimexure No. 26].

The Election Corhmission is of the 
ODinion, and Government agree with 
the Commission, that nothing more 
can be done at this stage to Improve 
the position without seriously affecting 
the election programme.

S torage of Stocks at M ilitary  
D epots

♦121. Shri T. N. Singh: Will the 
Minister of Defence be pleased to 
state:

(a) whether it is a fact that storage 
conditions in various Military stores 
Repots are far from satisfactory and 
that many articles have seriously de
teriorated owing to their lying in the 
•pen; and

(b) by which time Government 
hope to store these goods under cover
ed sheds?

TOe Minister Defence (Sardar 
Baldev Singh): (a) Yes—to the extent 
there is not adequate accommodation. 
Every endeavour is being made to place 
all kinds of stores under cover, prefer
ence being given to valuable and 
perishable ones.

(b) As soon as covered Accommoda
tion required for the purpose can be 
built within the limitations of finance 
and building material.

E x e m pt io n  to  P r in c es  m o ic  
In c o m e -tax

n22. Shri T. N. Singh: WiU the
Minister of Finance be pleased t# 
state:

(a) the loss in income-tax due to
exemptions to Princes so far as these
exemptions apply to business con
cerns owned by these Rulers; .

(b) whether it is a fact that cer
tain businessmen are profiting from 
such exemptions by reason of part
nership with Princes in such con
cerns; and

(c) how many Princes are benefi
ciaries from such exemptions from in
come-tax?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The income from
business carried on by or on behalf of 
the Rulers of the erstwhile Indian 
States and the Ruler of Jammu and 
Kashmir is iioi exempt from income^ 
tax, but by virtue of an executive con
cession which has been continuing 
sincc the year 1917, the perwnal in
come of the Rulers is exempt from 
super-tax. It is hot possible to give 
any idea ol che loŝ ; of super-tax on the 
business income of the Rulers since no 
separate statistics have been main
tained in respect of such tax.

(b) The exemption from super-tax, 
but not from income-tax, applies only 
to the personal income of the Ruler. 
The businessmen in partnership with 
the Ruler will not therefore be exempt 
and he cannot profit by the exemption.

(c) The information is not available, 
but it is being collected and will be 
placed on the Table of the Hoifce.

P an* it Committee  on A yurvedic  
Treatment

*̂ 123. Shri B. N. MunavaUi: Will
the Minister of Health be pleased to
state:

(a) whether Government have re
ceived a report of the Pandit Com
mittee appointed to advise on the 
subject of research and teaching 
Ayurveda; ‘

(b) if so, what its main recommen
dations are; -

(c) whether Government have ac
cepted any of the recommendations; 
and '

(d) if so, what are they?

The Minister of Health and Comma- 
nications (Rajkumarl Amrlt Kaur): (a)
Yes.

(b) A  statement showing, the main 
recommendations of the Committee la



189 Written Answers 9 AUGUST 1951 Written Answers 14#̂

laid on the Table of the House. [See 
Appendix I, annexure No. 27].

(c) and (d). Government have 
accepted in principle the Committee’s 
recommendation that the proposed 
Central Research Institute in Indigen
ous Systems of Medicine should be 
established at Jamnagar in association 
with the Gulab Kunwarba Ayurvedic 
Institute. The necessary details 
regarding the administrative machi
nery, the housing of the Institute and 
other matters connected with the 
setting up of the Institute are being 
worked out in consultation with the 
Saurashtra Government. The other 
recommendations of the Committee, 
which are contained in Part II of its 
Report, are still under examination.

A l l  POR Technical Education from  
U.N.E.S.C.O.

Shri Kishorimohan THpathi:
(a ) Will the Minister of Education 
be pleased to state the . id in men, 
money or material which India has 
received from the U.N.E.S.C.O. for 
ttie furtherance of technical Educa
tion?

(b) What is the total number of
Indian students who are now receiv
ing higher technical education abraad 
under U.N.E.S.C.O. Schemes?

The Minister of Education (Maulana 
Azad): (a) A  statement is laid on the 
Table of the House. [See Appendix I, 
annexure No. 28]. '

(b) Nil.

Chambal H ydro-electric Scheme

*125. €hri Ghule: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to
state whether it is a fact that the 
site where the work of the Chambal 
Hydro-electric Scheme was going on, 
kad to be changed recently?

(b) If so, what are the reasons?
(c) Who was responsible for select

ing the wrong site?
(d) What amount of money would 

he lost due to this change?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): (a) Yes, Sir.

(b) (i) Unsuitable foundations at 
the original site and consequent expen
sive an^ uncertain remedial measures 
involved in its treatment; and

(ii) Suitable foundation conditions at 
the new site—3 miles downstream 
which offer scope for a saving both in 
time and money.

(c) The original site was selected by 
the Indore State authorities, before the

merger, on the recommendations of 
Dr. S. M. Baxter—a foreign geologist.

(d) About Rs. 10 lakhs in founda
tion excavations and 2 lakhs on other 
miscellaneous works. But as men
tioned in answer to part (b ) above, the 
change of site is expected to effect % 
substantial overall saving.

K idnapping  of Children in  D elhi

*126. Shri Ghule: Will the Minis
ter of Home Affairs be pleased t »
state: '

(a) whether it is a fact that a gang 
of child-lifters has been arrested la 
Delhi recently.

(b) the number of children and 
young girls rescued from these cri
minals; and

(c) how many persons have beaci* 
arrested in this connection?

The Minister of Home Affairs (BliHi 
Rajagopalachari): (a) Yes.

(b) 33.
(c) 35.

Electricity P roduction

*127. Shri Amolakh Chand: Wilt
the Minister of Natural ResouriNie 
and Scientific Research be pleased t»
state: .

(a) the number of kilowatt hours, 
of electricity produced in Part C 
States from April, 1950 to March, 
1951 as compared to the electricity 
produced from April, 1949 to March, 
1950; and

(b) whether there is a decrease in 
production of electricity in the year 
1950-51 and if so, the reasons there
for?

The Minister of Natural Resc
and Scientific Research (Shri Sri
Prakasa): (a ) 138-9 million units (kilo
watt hours) of electricity were pro
duced in Part ‘C’ States from 1 st April.
1950 to 31st March, 1951, as compared 
with 128*2 million units (kilowatt
hours) produced from 1st April, 194ft 
to 31st March, 1950.

(b) As will be seen from answer to 
part (a) above, there has been an 
increase of 10*7 million units (kilowatt 
hours). The question thus does not
arise.

F ilm  Enq u iry  Committee

*128. Shri Amolakh Chand: WiH
the Minister of Information and
Broadcasting be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the re
cent violent criticisms appearing ia
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various English and language paper; 
against the present trend of Indian 
Films which do not represent Indian 
culture but degenerate Indian youth;

(p ) if so. what steps have been 
ta'&n by Government to improve the 
Iryflian films;
/ (c) whether the report submitted 

by the Films Enquiry Committee has 
been published;

fd ) i l  not, whether Government pro
pose to publish it; and

(e) what steps have been taken to 
Implement its recommendations?

The Mtnister of State for Infornu- 
tion and Broadcasting (Shri Dlwakar):
(a ) and (b). Grovemment h a v e __
certain comments in newspapers which 
have been brought to the notice of the 
Central Board of Film Censors for 
suitable action.

(c) and (d). The report is under 
print and will be published shortly.

(e) The recommendations are under 
examination in consultation with State 
Governments,
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Cloth Smuggled  to P akistan

inZ8-A. Dr. Devi Sinfth: Will the
Minister of Finance be pleased to state:

(a ) whether it is a fact that cloth 
nnuggled to Pakistan through Choti 
Sadri (Rajasthan) was seized at tha 
Pakistan border;

(b) if so, what action has been takan 
in the matter; and

(c) whether the cloth was again 
given to the merchants for sale?]

The Minister of Finance (Shri C. D. 
Deshmnkh): (a) No.

(b) and (c). Do not arise.

I

M aintenance of Bxhldings

*129, Prof. Ranga: (a) Will the 
Minister of Defence be pleased to* 
state how much is budgeted for new 
works and how much on the repairs 
of existing works in the Defence^ 
Services?

(b) What steps are being taken 
to ensure that the expenditure on re
pairs is minimised and with what 
results?

(c) Is there ariy relationship bet
ween the cost of the total establish
ments and their repairs, that is, un
der normal conditions?

(d) What steps are being taken to 
see that either unnecessary repairs 
are not undertaken or that inadequate 
repairs on repeated occasions are not 
taken up leading to waste of public 
funds?

(e) What portion of this expendi
ture is incurred in demolishing the 
out-dated buildings and other struc
tures?

(f) What steps are being taken tô  
utilise buildings which have exceed
ed their life-periods for specific pur
poses, for less essential purposes for 
some more years, instead of domo- 
lishing them?

The Minister of Defence (Sardar 
Baldev Singh): (a) Budget provision 
for 1951-52 is as follows: •

(i) New Works

(ii) Maintenance of^
Buildings, com- I 
muniCAtions and ( 
maintenanoe and f 
operation of inst- I 
a nations. j

B b. 12*30 ororti.

Rm. 9‘4i«r«rM

(b) Grants for maintenance have in«> 
recent years been less than those autho
rised according to prescribed percent
ages and therefore only essential main* 
tenance works are carried out.

(c) It is difficult to separate repairs 
or maintenance from the total works 
load as the same staff whilst carrying 
out new works deal with maintenance. 
The establishment charges of tho 
M.E.S. are, therefore, related to tho 
whole works load and every possiblo 
effort is made to ensure economy in 
these charges.

(d) Budget grants are inadequate 
and therefore, only minimum essential 
repairs are carried out. Repairs, 
where essential, are carried out ade
quately as a whole and not by bits.

(e) If the out-dated structures 
happen to be within occupied set of 
lines, then the general practice is to*
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carry these out by troop labour. 
Serviceable material recovered from 
demolition are taken on books, and 
issued to other works. In the case of 
buildings outside occupied Jines, they 
are generally sold by auction, which 
includes clearance of site. The M.E.S. 
expenditure on establishment does not, 
therefore, include charges for demo
lishing the out-dated buildings.'

(f )  A ll installations, buildings, etc., 
within and without Cantonments are 
carefully reviewed by the Heads of the 
Services to see how best they can be 
used for their own Service, after suit
able repairs. If they are not required, 
they are offered to other Central 
Mmistries and State Governments. In 
accepting the need for constructing new 
buildmgs the position of the existing 
buildmgs and the possibility of-their 
utilisation after essential repairs is 
fully considered.

Counterfeit Coins '

(a) w ill
the Mmister of Finance be pleased to 
state what is the number of cases of 
malung counterfeit coins and notes 
detected during the last year?
. (b) What was the value of these 
notes and coins detected?

The Minister of Finance (Shri C. D. 
Deshmukh); (a) and (b). So far as 
-counterfeit notes are concerned, I would 
invite the attention of the hon. Member 
to the reply given by me on the 23rd 
May, 1951 to Starred Question No. 4432. 
As regards coins, the actual number of 
cases in which the counterfeitors were 
apprehended by the various state 
authorities is not known but two such 

reported in the Press. 
2,73,756 counterfeit coins of different 
denominations of the value of 
Rs. 56,311-7-6 were cut at Treasuries 
and Railway Stations during 1950-51.

P ublicising  of Elections

♦129-B. Shri Jagannath Das: Will the 
Minister of Informatioii and Broadcairt-
ins be pleased to state what steps 
Government have taken or are taking 
for explaining to the people the im
portance of general elections through 
the press, radio and film etc.?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
Broadcasts on the Constitution of 
India, adult suffrage, preparation of 
electoral rolls, procedure of elections 
and similar aspects of the coming 
electi6ns have been arranged by all 
stations of All India Radio; in addition 
a number of short talks in simple terms

have also been included in the pro
gramme in various Indian languages. 
These broadcasts are being put out 
since April, 1950.

A  film entitled ‘Rights and Respon
sibilities’, dealing mainly witii the 
franchise and the functions and duties 
of the electorate, has been exhibited on 
the circuits of the Films Division cover
ing over 3,000 cinema houses. 16 mm. 
copies have been supplied to State 
Governments for exhibition through 
mobile vans.

A  film dealing with the mechanics of 
general elections is also under prepa
ration in consultation witfi the Election 
Commission for release shortly before 
the elections. A  pamphlet on the same 
subject is also-under preparation and 
it is further proposed to provide infor
mation to the Press in the form of a 
series of feature articles.

Economy in  Offices under I. and B.
M tntstry

'̂ 129-C. Shri Jagannath Das: Will the 
Minister of Information and Broadcast
ing be pleased to state: '

(a) the economy measures taken se 
far to reduce the expenditure in the 
Press Information Bureau, All India 
Radio, Publications Division and Film 
unit; and

(b) the amount saved in ^ach case?

The Minister of State for Informa
tion and Broadcasting (Shri Diwakar):
(a) and (b). A  statement is laid on 
the Table of the House. [Sec Appen
dix I, annexure No. 29).

Expenses on H irakud P roject

M29-D. Shri Jagannath Das: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) the expenses incurred so far on 
Hira Kud Dam project and the pro
gress made;

(b) the present stock of tool* and 
plants and approximate value;

(c) the amount spent after health 
amenities of officers, and other ranks 
separately for the years 1949, 1950-and 
the first half of 1951;

(d) who is working at present as 
Chief Engineer, his salary and quali
fications,

(e) the details regarding method of 
paying wages bill to labourers;

(f ) the additional expenses per month 
towards labour employed on muster 
rolls besides work done through con
tractors; and

(g) when it is expected to compliitft
the project? '
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The Minister of Naturml Resonrces 
.and Scientillc Research (Shrl Sri 
Prakasa); (a ) The expenditure incurred 
on the Hirakud Dam Project to the 
end of June, 1951 is Rs. 10*43 crores. 
As regards the progress of work on the 
project, all the preliminary works 
relating to the roads and railways are 
complete. The building works are 
nearing completion. The foundations 
for the main dam have been opened
o.ut and excavated. The earthen dam 
and dykes are under construction. 
The foundations of subsidiary dam are 
under excavation. 25 per cent, of the 
work of the subsidiary reservoir 
(earth dam) has been completed. 450 
miles of main canal and branches, have 
been aligned and 25 per cent, of the 
work in excavation Of Canals has also 
been completed. Orders for two units 
of 24,000 kW for Power House No. 2 
and two units of 37.500 kW for Power 
House No. 1 along with Switchgear and 
sub-station equipment have been placed. 
Most of the construction plant, has been 
received.

(b) The present stock of ordinary 
tools and plants consists of more than 
1,500 items such as levelling instru
ments, theodolites, drilling instruments 
and implements, axes, pick axes, 
shovels etc. Approximate value of 
present stock is Rs. 9,45,783.

(c) Figures of annual expenditure 
incurred on health amenities are not 
available separately for officers and 
other ranks. Total expenditure on 
health amenities for both the cate
gories Is:

Rs.
1948-49 ... .372

■ 1949-50 ... 48,982
' 1950-51 ... 1,22,311
. 1951-52 (upto 6/51) ... 24,859

Total ... 1,96.524

<d) Shri Kanwar Sain. i.S.E.. C.E. 
<Roorkee) M.LE. (India). M.Am. Soc. 
C.E., M.Am. C.I., is working as Chief 
Engineer of the Project in addition to 
his own duties as Member (Designs) of 
the Central Water and . I^ower Com
mission.

His pay is Rs. 3,250 per mensem less 
5 per cent, emergency cut.
, (e) Labour is generally employed on 
muster roll and work-charged basis. 
Muster roll mazdoors are paid weekly 
"by a Supervisor or Sub-Divisional 
Officer, and work-charged staff monthly 
by the Sub-Divisional Officers.

(f ) The average monthly payment 
made to labour employed on muster 
roll is about one lakh of rupees.

(g) The Project is expected to b« 
completed in the year 1955-56, subject 
to the provision of requisite funds.

A dm inistrative  and Judicial Of f ic s m

*129^. Maalvi Wajtd All: (a) WiU 
the Minister of Home Affairs be 
pleased to state whether former I.C.S. 
Officers used to do both executive and 
Judicial work and there were tw « 
separate Cadres for the same?

(b) Are the present I.A.S. Officers 
exclusively recruited for Administrat
ive work, or are they required to d« 
Judicial like former I.C.S. Officers?

(c) If the answer to part (b) abov« 
be in the negative, do Government pro
pose to recruit officers for exclusive 
.iudicial work on an all-India service 
basis?

The Minister of Home Affairs (Shri 
Raja^opalachari): (a) There were two 
Branches in tho lormcr I.C.S. Cadre in 
its senior grade; an Executive Branch 
and a Judicial Branch which were 
however not water tight divisions. 
Those assigned to the Executive Branch 
were to perform administrative inclu
ding magisterial functions while those 
assigned to the Judicial Branch per
formed purely judicial functions,

(b) They are recruited fpr adminiB- 
trativc work which, of course, include* 
Magisterial functions.

(c) No, Sir. It has been left to the 
State Governments to create such .fudl- 
cial Services as they may require.

Railw ay  P ass to M ilitary P ersonnel

♦129-F. Dr. Deshmukh: Will the
Minister of Defence be pleased to dtate:

(a) if Army Personnel on leave are 
given passes only to travel by pasaen- 
ger and not by Mail or Express;

(b) the date from which thijs rule 
has been brought into force:

(c) the difficulties in {he way of 
continuing the concession to travel by 
Mail and Express; and

(d) whether Government would 
consider the matter sympathetically?

The Minister of Defence (Sardar 
Baldev Singh): (a) Yes. in so far as 
the journe.ys covering a distance of iesi 
than 400 miles are concerned.

(b) 1917-

(c) Shortage of funds and also to 
prevent over-crowding on these trains.

(d) The decision was taken after due 
consideration.
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Ck im in a l  T ribes En q u ir y  
Committee

♦129-G. Shri Kesava Rao: Will the 
Minister of Home Affairs be pleased to 
state whether any of the recommenda
tions of the Criminal Tribes Enquiry 
Committee have been implemented?

The Minister of Home Affairs (Shri 
Rajagoiialachari): The views of the 
State Governments on the recom
mendations made by the Committee 
have been asked for, and replies from 
some of them are still awaited. Gov
ernment are advised that the repeal of 
the Criminal Tribes Act and its subs
titution by a less stringent Act as 
recommended by the Committee is 
within the sole legislative competence, 
of the State Governments. The Gov
ernment of India have recommended 
to them in the meantime, that, pending 
legislative action, the administration of 
the Criminal Tribes Act may be 
liberalised and made less stringent.

There are no tribes classified as 
Criminal Tribes in Himachal Pradesh. 
Manipur* Andaman and Nicobar 
Islands, Coorg and Bilaspur. Action is 
being taken in Bhopal and Vindhya 
Pradesh to enact a measure on the 
lines of the Habitual Offenders Act in 
force in Bombay and Madras. Replies 
are awaited from Ajmer, Kutch and 
Tripura.

Certain difficulties have been pointed 
out in Delhi in connection with the 
movement of an unknown number of 
persons belonging to groups registered 
under the Criminal Tribes Act in West 
Punjab and elsewhere. These difficul
ties are being examined by Govern
ment.

M edical U nit  to K orea

*129-H. Shri Joachim Alva: Will the 
Minister of Defence be pleased to state:

(a) when the Medical Unit was sent 
oui to the Korean front to relieve the 
distressed;

(b) whether this Unit was des
patched only to the South Korean 
front; and

(c) why was no Unit despatched to 
the North Korean front?

The Minister of Defence (Sardar
Baldev Singh): (a) 8th November.
1950.

(b) and (c). The Medical Unit was 
sent to assist the United Nations Forces 
fighting in Korea. Tlie question of 
sending the Unit specifically to North 
or South Korea does not. therefore, 
arise.

H ig h e r  Bducation roR A borig ina ls
*129-1. Shri Biyani: Will the Minis

ter of Education be pleased to state:

(a) the number of students wha 
received benefit from the amount set 
apart each year for the promotion o f 
higher education among the aboriginals 
and hill tribes; and

(b) the names of the States whert 
this amount was spent and how much 
of it was spent in each State?

The Minister of Education (Manlans 
Azad): (a) and (b). The hon. Mem
ber’s attention is drawn to a statement 
laid qn the Table of the House. [See 
Appendix I, annexure No. 30.]

Staff of H ome  M in istr y

Prof. K. T. Shah: Will ihm 
Minister of Home Affairs be pleased to 
state what was the number of officers, 
clerks o r. servants, in the Ministry of 
Home Affairs including all attached 
and subordinate offices appointed 
temporarily in the first instance and 
were either made permanent, ret- 
trenched or retired in each of the years
1947-48 (post-partition period only).
1948-49, 1949-50 and 1950-51, in or 
under the Ministry?

The Minister of Home Affairs (Shrf 
Rajagopalachari): The information
asked for is not readily available. Its 
collection will involve a dispropor
tionate expenditure of time and labour 
and I hope the hon Member will not 
press for it.

N ational Cadet Corps, A ssam

*129-K. Manlvi Wajed AU: Will th# 
Minister of Defence be pleased to
state:

(a) the total number of Nation^ 
Cadet Corps Centres so far opened m 
the State of Assam;

(b) the total number of officer and 
the total number of Cadets so far 
received or are receiving training im 
Assam; and

(c) whether Government propose to 
open additional training centres in 
Assam during the present year?

The Minister of Defence (Sardar 
Baldev Singh): (a) Twentyfive.

(b) 19 Officers of the Senior Division 
and 29 OfAcers and 810 cadets of tho 
Junior Division have completed their 
training.

810 Cadets of the Junior Division and 
469 cadets of the Senior Division 
now receiving training.

(c) No, Sir.
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L ibraries in  India

Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased to 
state whether it is a fact that the 
U.N.E.S.C.O, has requested the Gov
ernment of India to send to that organi
sation an up-to-date complete list of 
libraries in India of all kinds?

The Minister of Education (Maulana 
J^zad): Yes.

Set up  of D amodar V alley 
Corporation

19. Shri Kamath: Will the Mibis- 
ter of Natural Resources and Scienti- 
*flc Research be pleased to state:

(a) whether any change in the 
financial set up and in the autonomy 
of the Damodar Valley Corporation 
has recently been effected or is con- 
tenf^lated so as to make it more 
amenable to Central and Parliamen
tary control; and

(b) if so, on what lines and in 
what respects?

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Praiuisa): (a) and (b). No change in 
the financial set up or in the autonomy 
of the Corporation is at present 
contemplated. These matters were 
thoroughly discussed recently at two 
conferences with the representatives of 
the Grovernments of West Bengal and 
Bihar, and the D.V.C. It was agreed 
at these conferences that instead of 
taking recourse to the letter of the law, 
conventions should hfi set up with a 
view to making the desired improve
ments in the working of the D.V.C. 
One such convention is that whenever 
there is a difference of opinion between 
the Financial Adviser and the Corpo
ration, the former should refer the 
matter to the Grovernment of India 
under intimation to the D.V.C. and ask 
for a decision.

Ei.ectoral Rolls por G eneral 
Election

2§. Dr. M. V. Gangadhara Siva;
<a) Will the Minister of Law be 
pleased to state by which date the 
preliminary electoral rolls are likely 
to be finalised in various parts of the 
country?

(b) What time is likely to be taken 
in the printing of the final electoral 
rolls and is it proposed to print them 

India or outside?

^ The Minister of Law (Dr. Ambed- 
kar); (a) The electoral rolls are 
expected to be finally published by the 
•nd ef this month.
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(b) The rolls are not to be re
printed before final publication. Only 
addenda and corrigenda necessitated 
by claims and objectiojag will be 
printed and added to the preliminary 
rolls. No printing has been or will be 
done outside India.

D elhi Im provem ent Trust L and

21. Dr. M. V. Gangadhara Siva:
(a) Will the Minister of Health be 
pleased to slate how much land un
der the control of the Delhi Improve
ment Trust is available for building 
purposes?

(b) Are all the lands sold by auc
tion or by fixation of prices?

(c) Has any co-operative Housing 
Society been allotted land?

(d) If not, what is the policy of
Government as regards the fixation 
of prices and other conditions of
allotment of plots of such lands to co
operative societies for construction of 
building?

(e) Do Government propose to
grant lands at concessional rates to 
lower middle class people, who can 
build houses on co-operative basis?

The Minister of Health and Commu
nications (Rajkumari Amrit Kaur): (a>
The developed land at present avail
able with the Delhi Improvement Trust 
for building purposes, is 21*34 acres.

(b) According to the Land Disposal 
Rules of the Trust, all land is normally 
disposed of in a competitive manner 
either by auction or tender.

(c) No.
(d) and (e). The question as to how 

co-operative Housing Societies can be 
helped to acquire land is under the 
consideration of Government.

U se of Chartered P lanes by 
M inisters

22. Shri Kamath: Will the Minis^ 
ter of Home Affairs be pleased to refer 
the answer given to my Starred 
Question No. 4804 asked on the 9th 
June, 1951 regarding rules governing 
the use of special or chartered planes 
by Ministers and state:

(a) whether it is a fact that cer
tain Cabinet Ministers while travel-
Img on duty by chartered planes al
lowed some non-entitlod persons te 
travel with them;

(b) whether any sums are due from 
any Minister or Ministers on that 
account;

(c) if so, the names of such Minis
ters; and

(d) the amount recoverable from 
each of them?
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The Minister of Home Affairs (Shri 
lUJagopalachari): (a) Yes.

(b) and (c). The sums due were 
written off under the orders of Gov
ernment. The journeys in question 
were undertaken before clear rules 
were laid down for the chartering of 
‘planes by hon. Ministers and probably 
in the belief that there was no irregu
larity involved. It is not considered 
desirable under the circumstances to 
name the Ministers.

(d) The sums due were Rs. 1,015 In 
one case and Rs. 822 in another. It Is 
not possible to ascertain, what the sum 
due was in a third case, as the list of 
non-entitled persons is not available 
with the Air Companies concerned and 
no records were maintained by the 
Mini.‘5try.

Calcutta N ational B ank

23, Shri Kamath: Will the Minis
ter of Finance be pleased, to state:

(a) whether the Calcutta National 
Bank Ltd., on whom the Reserve 
Bank of India served notice last May 
ordering it to virtually suspend ope
rations, has been advised or assisted 
to merge with some other Bank so 
as to enable it to resume its normal 
working: and

(b) if so, where the matter rests 
at present?

The Minister of Finance (Shti C. D. 
Beahmukh); (a) and (b). The Reserve 
Bank of India did not serve any notice 
on the Calcutta National Bank Ltd. to 
suspend its operations, but in view of 
its repeated failure to keep the mini
mum prescribed deposit with the
Reserve Bank, they prohibited the 
Bank under section 42(3A)(b) of the 
Reserve Bank of India Act. from
receiving fresh deposits. The Bank
suspended payment ô  its own accord. 
The Reserve Bank have no statutory 
power to direct any bank to amal
gamate or merge with any other bank. 
They can advise only when the Bank 
concerned comes to an arrangement 
with other bank or banks for an amal
gamation or merger and approach the 
Reserve Bank. No such scheme of
amalgamation has so far been sub- 
mitted^or the approval of the Reserve 
Bank.

W om en  V oters and Electoral Rolls

24. Shri S. N. Das: (a) WiU the
Minister of Law be pleased to state 
the total number of entries made for 
women voters which were subse
quently removed according to the 
instructions Issued by the Govern
ment olf India on the ground that they

did not bear the proper name of wo
men voters—^giving Stateswise flguresT

(b ) Is it a fact that these entries 
were made by the enumerators with
out asking the names from those for 
whom these entries were made?

(c) Is it*a fact that a large num
ber of representations have.been re
ceived by Government to revise the 
electoral roll with a view to includr 
the names of large number of such 
women votprs?

(d) If so. have Government consi
dered those representations and com# 
to any decision?

The Minister of Law (Dr. Ambed- 
kar): (a) to (d). The attention of the 
hon. Member is invited to the reply ta 
starred question No. 120 given on 9tb 
August, 1951.
Rehabilitation F inance A d m im ist iu*

TION

25. Sardar Hukam Singh: Will the
Minister of Finance be pleased to 
state:

(a) the number of applications o f 
displaced persons disposed off by the 
Rehabilitation Finance Administration 
during April, May, June and July*. 
1951;

(b) the amount of loan sanctioned 
and the amount actually advanced as 
loans;

(c) the number of applications still 
awaiting disposal on tihe 31st July, 
1951; and

(d) whether Government intend 
allowing the Finance Administration 
to receive fresh applications for 
loans?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The number of appli
cations disposed of is as under:

April, 1951 
May, 1951 
June, 1951 
July. 1951

973
889
858

1051
(b) The amount of loans sanctioned 

and that advanced during the above 
period is given below:

Amount Amount 
sanctioned advanced

Rs. Ba-

1»81 SSeSlafcba 10-SS lakh*
May. 1961 W 2 1 JO-JJ ..

Jane, 19ffl W W  „ W P ..

July. .. 18-6(1
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(c) 7,355 applications.

(d) It has been decided that the 
Administration will eijtertain fresh 
applications from all categories of dis
placed persons irrespective of the date 
of their migration upto the 30th Sep
tember, 1951.

Increased D. A.

85-A. Shri A. C. Guha: Will the 
Minister of Finance be pleased to state 
what will be the total increase in Gov
ernment expenditure consequent on the 
decision of Government to sanction an 
increase of Rs. 5 in the dearness allow
ance of the Central Government 
servants?

The Minister of Finance (Shri 0. D. 
Deshmokh): The total increase in Gov
ernment expenditure is estimated at 
Rs. 0 cr^res per annum approximately.

H igh Courts Jurisdiction

25-B. Shri S. N. Das; Will the Mlni»- 
ter of Home Affairs be pleased to state:

(a) the names of High Courts func
tioning in India;

(b) the names of such High Courts 
which exercise jurisdiction in any area 
outside the state in which they have 
their principal seats giving the extent 
of jurisdiction in each case?

The Minister of Home Affairs (Shri 
Rajagopalachari): (a) There is a High 
Court in every Part A  and Part B  
State.

(b) The Calcutta High Court has 
jurisdiction over the Andaman and 
Nicobar Islands; the Madras High 
Court over Coorg; and the Punjab* 
High Court over Delhi.
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The House met at a Quarter to
Eleven of the Clock

[M r. D e p u t y -S p e a k e r  i?i the Chdir.] • 
QUESTIONS AND ANSWERS

(See Part I ).

Jl-45 A.M.

PAPERS LAID ON THE TABLE

N o t i f i c a t i o n s  u n i> e r  S e c t i o n  2C o f
I n s u r a n c e  A c t ,  1938

The Miiiister of Finance (Shri C. D. 
Deshmnkh); I beg to lay on the Table
(1) a copy of the Ministry o f Finance
NoUfication No/ Ins. A .83(l)/49, dated
the 12th May, 1951, under sub-section
(2) of Section 2G of the Insurance Act,
1938. [Placed in Library. See No.
P-187/51.] ^

I also beg to lay on the Table (ii)
a copy of the Ministry of Finance
Notification No. Ins. A,87(l)/50, dated
the 24th May, 1951, under sub-section
(2) of Section 2C of the Insurance Act,
1933. [Placed in Library. See No,
P-188/51.]

A m e n d m e n t s  t o  C in e m a t o g r a p h  (C e n 
s o r s h i p )  R u l e s ,  1951

The Minister of State far
lion  and Broadcasting: (Shd Dlwakar):
I beg to lay on the Table certain fur
ther amendments to the Cinemato
graph (Censorship) Rules, 1951, imder
Section 9(5) o f the Cinematograph Act,
1918. rSee Appendix I, annexure
No. 32.]
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N o t if ic a t i o n  i n  a c c o r d a n c e  ______
S e c t i o n  4 A  o f  I n d ia n  T a r i f f  A c t ,
1934.
Shri C. D. Deshmukh: I beg to lay

on the Table a copy of the Ministry ' 
of Finance Notification No. 52-Cus
toms, dated the 30th June, 1951, in
accordance with sub-section (2) o f
Section 4A of the Indian Tariff Act,
1934. [Placed in Library. See No. 
P-190/51.]
(i) A p p h p p r i a t i o n  A c c o u n t s - D e f e n c h

S e r v i c e s ,  1948-49; (ii) A u d i t  R e p o b 3 ;
D e f e n c e  S e rv ic^ J s , 1950; (iii) C d C -
m e r c i a l  A p p e n d ix  • t o  A p ? r o p r i a -

' t i o n  A c c o u n t s ,  D e f e n c e  S e r v i c e
1948-49; (iv) a n d  (v) A p p r o p r i a t i o n
A c c o u n t s —R  a  i  l  w  a  y  s, 1948-^
( P a r t s  I a n d  II); (vi) R a i l w a y
A u d i t  R e p o r t ,  1950; (vii) B a l a n o i
S h e e t s  o f  R a i l w a y  C o l l i e r i e s  a n d
S t a t e m e n t s  . o f  a l l - i n - c o s t  o f  c o a l
e t c .  f o r  1948-49; a n d  (viii) C a p it a i .
S t a t e m e n t s ,  • B a la n c e  S c t e t s  a n d
P r o f i t  a n d  L o s s  A c c o u n t s  o f  G o v t .
R a i l w a y s ,  1948-49.
Shri C. D. Deshmukh: I also beg  to

lay on the Table a copy of each of the
following papers, in accordance with
the provisions of Article 151 of the
Constitution:

(i) Appropriation Accounts o f  the
Defence Services for the year
1948-49. [Placed in Library,
See No. IV. O. 1(94).] • -

(ii) Audit Report, Defence Ser
vices, 1950 (including Report
on the Appropriation Accounts
of the Defence Services for
the year 1948-49). [Placed in

. Library. See No. IV. O. l(95).l
(iii) Commercial Apjjendix to the

Appropriation Accounts of the
Defence Services for the year
1948-49 and the Audit Report
thereon. TPlaccd in Library^
See No. IV. O. 1(96).]

(iv) Appropriation Accounts o f
Railways in India for 1948-49* 
Part I—Review. [Placed
Library. See No. IV. U(a> 
(36).]
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(v) Appropriation Accounts o f Rail

ways in India for 1948-49. 
Part l l— Detailed Appropria
tion . Accounts. [Placed in 
Library, See No. IV, U(a) 
(36).] '

(vi) Railway Aujdit Report, 1950—
Report on * the Audit of the 
Accounts of the Railways in 
India, including the Appro
priation Accounts for 194^ 9 . 
[Placed in Library. See No.

. IV. U(a)(76).]
(vii) Balance Sheets of Railway

Collieries and Statements of 
all-in-cost of coal, etc. for 
1948-49, [Placed in Library. 
See Nfi. IV, U(a)(71).] ,

<viii) Capital Statements, Balance 
Sheets and Profit and Loss 
Accounts of Indian Govern
ment Railways, 1948^9. 
[Placed in Library, See No. 
IV. U(aJ(74).]

BESOLUTION RE. PRESlbENT’S 
PROCLAMATION ON FAILURE OF 
CONSTITUTIONAL MACHINERY 
IN PUNJAB.
M r. Diviity-Speaker: The House

will now proceed with the Resolution 
to be moved by the hon. Shri Raja- 
Copalachari.

Dr. Deshmukh (Madhya Pradesh): 
Before that may I request you to  give 
your decision with regard to the meet
ings of the House, whether we are 
£oing to meet from tomorrow in the 
morning or in the afternoon?

Mr. Deputy-Speaker: Is the time of 
liie Resolution to be taken away by 
this? I shall take time to copsider the 
matter. ^

flie  Minister «f Home Affairs (Shri 
Salasepalacliari): I bej; to move:

“ That this House ^ proves the 
^ oclam ation  issued by the Presi
dent on the 2Qth June 1951, under 
iiaiise (1) o f Article 356 o f the 
Constitution assuming to himself 
aU the functions of the (Jovem- 
ment o f Punjab” . ,
The circumstances in wliich the Pre

sident issued the Proclamation are 
probably already known to most Mem
bers of the House, I  will briefly recapi
tulate them.

On the 16th of June, the Chief 
Minister of the Punjab, Dr. Gopichand 
Bhargava, called on the Governor and 
submitted to him the resignaeion of

himself and his colleagues in the Min
istry. He also informed the Governor * 
that he was not prepared to form a 
Ministry. The Governor asked for 
time tô  consider the matter and asked 
Dr. Gopichand in the meanwhile to 
carry on. The Punjab Legislature 
consisted of 77 Members, of whom 70 
were believed to owe allegiance to the 
Congress. The Governor felt that 
under the peculiar circumstances which 
had come to his notice he must ascer
tain whether any other Congressman 
was prepared to form a Ministry. Qr. 
Gopichand informed the Governor 
that in view of the directive of the 
Congress Parliamentary Board no 
Congressman in the House would agree, 
to form a Ministry, But the Governor 
felt that he should ascertain it for 
himself. Accordingly he ihvited Shri 
Bhimsen Sachar, ex-Chief Minister and 
Sardar Pratap Singh Kairon, the Pre
sident of the Punjab Congress Com
mittee to meet him which they did 
the next day. In the course of the 
discussion they made it clear that 
they were not prepared to form a 
Ministry. The Governor decided that 
as the strength of the Ongress was 
nearly 70 out of 77, there was no 
point in sending for any of the others 
and came to the conclusion that it  
was impossible to form an alterna
tive stable Ministry. He submitted, 
these facts to the President in a report 
on the 17th of June and asked for the 
Instructions of the President in ac
cordance with Article 356 of the Con
stitution. As it was (luite clear that 
there was no possibility in the cir
cumstances reported, of an alternative 
Ministry being formed, the President 
was advised by Government to issue 
a Proclamation and take over to him* 
self, as PrjBsident of India, all the 
functions of the Government of the 
Pufijab,
. These.are the immediate facts which 
justify constitutionallv the issue of the 
Proclamation. The State o f Punjab 
was created in circumstances of great 
difficulty. The Ministry that was set 
up on the 15th August, 1947 had to 
function in very difficult conditions 
which no other Government in thiŝ  
country has had to face. The people 
of the Punjab too have, ever since 
Partition, gone through great tribulfr^ 
tions. It is a remarkable demonstra
tion of their resilience and spirit o f  
enterprise that they have gone through 
these difficulties with courage and  ̂
practical sense and> have made great 
progress in rehabilitating themselves. 
But in the difficult conditions that 
have existed since Partition, the m ajo
rity Parliamentary Party in the Punjab 
Legislature and the Ministry have had 
to pass from crisis to crisis. The 
first Ministry that was set up after
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Partition resigned in April, 1949, and 
an alternative' Ministry of the same 
Party took olfice. With a view to 
ensuring cohesion and -unity of pur
pose, the Congress Central Executive 
arranged that the new Ministry should 
includje- ^some of those Congressmen 
who went out with the former Minis
try and, in particular. Dr. Gopichand- 
himself. This Ministry, however, had 
to resign irj six months and Dr. 
Gopichand came back as Chief Minis
ter in Octob^er. 1949. Internal dispute^; 
unfortunately developed again and it 
becarfie difficult for the Ministry to 
function satisfactorily.

The Congress Parliamentary Board 
 ̂ had to consider the situation in the 

light not merely of feelings in the 
Party and- the political situation in 
the Punjab but also in the context of 
the Punjab being a vital frontier 
State, and (greeted the Chief Minister 
to submit his resignation and instruct
ed that no other Congressman in the 
Assembly Party should agree to form 
a Ministry. This led to what I 
already ‘ stated, mz. the formal report 
o f the Governor and the Proclamation 
o f  the President.

* I have had to deal with Party 
matters which ordinarily do not n e ^  
to be referred to in the House. But I 
felt it would be fair to explain things 
up to -the point of making the position 
understandable.

It is a matter of very deep regret 
to us that within so short a period 
after the inauguration' o f  the new 

»Constitution, it should have been 
3 ^ 2 5 . suspend normal
constltuUonal anansements in a n y  part 
Of India and to take over the affairs 
o f  the State under direct Central 
supervision under the Government of 
India. This is not the ffame as t̂he 
old picture under Section 93 o f the 
Government o f India Act by which 
provincial autonorily was substituted 
by arbitrary authority, under certain 
^cum stances. Here there is no cessa- 
uon o f responsibiUty to democracy. 
Yet the Government regret that it 
became necessary to disturb the nor
mal distribution o f responsibility. 
Our regret is all the greater because 
the Punjab passed through so much 
suflfering and distress, and made such 
magnificent efforts to rehabilitate her
self. It is our earnest hope that these 
imfortunate diflflculties will become a - 
story of the past and that a situation 

arise in which normal constitu
tion^  arrangements will be restored.
In the meanwhile, however, there is 
2 p alternative to the administration of 
« e  State being vested in the President 

r therefore ask the House to

approve of the Proclamation issued 
by him. I may inform' the House
that all reports show that the people 
of the State appreciate the difficulties 
that led to the Pi:oclamation and have 
reacted in a most co-operative spirit 
to the appeal o f the Governor. .

Mr. Deputy-Speaker. Resolution,
m oved: •

“ That this House approves the 
Proclamation issued by the .Presi
dent on the 20th June, 1951, under 
clause (1) of Article 356 of the 

. Constitution assuming to himself 
all the functions of the Govern
ment of Punjab*'.
Shri Elamath (Madhya Pfadesh): On 

a point of clarification, may I ask. 
whether in the Punjab Legislature 
there was a recognized opposition and 
whether after Dr. Gopichand- Bhargava 
resigned and expressed further hi» 
inability to form a Ministry, did the 
Governor formally send for the Leader 
o f the Opposition and ascertain his 
views as regards his ability to form  «  
Ministry? , . ,

Mr. DeiHity-Speaker. There is no  
recognized opposition.

Shri Rajagopalachaii; If it is »
supplementary question, I can answer 
straightaway but il it is a debate. 1 
can understand the thing coming In 
the ordinary course but I do not wisb. 
to delay having heard the question. I  
have already said that 70 out of 71 
belonged to the Party and the Gover
nor felt that there was no point in . 
sending for others il the object was 
to create an ^tem ative stable Ministry 
but in a theoretical way he migM 
have gone through it» but I said what 
actually happened.

Mr. Depaty-Speaker: There are a 
number o f amendments. After tiie 
amendments are moved discussion both 
on the Resolution and also on tha 
amendments will take place.

Sardar B.
to m ove:

That at the end of the Resolution 
the following be added:

“ till the general elections have 
taken place and the new State As
sembly meets.”
Mr. 1>epiit^-Spea^er: Amendment

moved: ‘
That at the end of the Resolution 

the following be added:
“ till the general. elections have 

taken place and the new .State 
Assembly meets.”

Man (Punjab): I beg
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Br. Deshittukh: 1 do not wish to 
move but I want to make the sugges
tion in a speech.

Slrri R. Velayudhan (Travancore- Cochin): I beg to move: *
That' at the end of the Resolution 

the following be added:

“ but is of 'the view that the Gov^ 
ernment o f India is resppnsible for 
creating a situation which took 
away from the people of Punjab 
the right of democratic Govern- , 
ment.'’

Mr. Depuiy-Speaker: Amendment
m oved:

That at the end. of the Resolution 
the following be added:

‘ ‘but is of the view that the Gov- 
emment o f India is responsible for 
creating a situation which took 
away from the people of Punjab 
the right of democratic Govern
ment.” .
S ard^  Hukam Sins:h (Punjab): I 

sent in an amendment yesterday.

Mr. Deputy-Speaker: I have got the 
amendment of the hon. Member. I 
am afraid it is out of order. His 
amendment reads as follows:

That at the end of th e" Resolution 
the following be added:

“ and is of the opinion that the 
Ministers and Members of • the 
Lregislature suspended^ against 
whom there may be reasonable 
grounds for belie\ing .that they 
have been, guilty of corruption, 
nepotism or other serious miscon
ducts, may be proceed^  with and 
suitably punished.”

The amendment does not fall within 
the scope of the Resolution. The hOn. 
Member may if he likes bring forward 
an indep^jndent Resolution m this 
m titer a.-; this relates to the manner 
in which it oui-ht to be done. The 
House v/ill to dlscus.q the Re.<?o-
lutipD and the amendments that have 

moved. *

Sardar B. S. Man: I have to rise 
with a sense of sorrow .and pain tQ 
offer my observations and move my 
am endm ^t that a suspension of Sta?te

Mr. 0eputv-SpeakeK Hon. Members 
are aware that this is a Resolution, 
as sujh* there is a limit of time on 
tbe speeches, Not more than 15

minutes will be allowed for jpadi 
Member. .

Dr. Parmar (Himachal Pradesh)! 
May I know how long the disctission 
will continue? ' . .
12 Noon.

Mr, Depoty-Speaker: As long as
hon. Members want to speak at the 
rate of 15 minutes per Member. Pos
sibly it may be closed today. Hon, 
Members may not be under the im
pression that there will be another day 
allotted, so that they may reserve 
their speeches for the next day. They 
must try to go by the time and finish 
possibly before the end of the day.

Sardar B. S. Man: I am in d e^  
pained when 1  move my amendment 
that the suspension of the Constitu
tion, the State Assembly an(^ its Min
istry continue till the General Elec
tions have taken place £fnd the new 
Assembly meets. Ordinarily, I would 
not have moved this amendment but 
for the reasons, that in the Presiden
tial speech as well as tlie hope express
ed today by the hon. Mover of the 
Resolution that soon conditions may 
be restored there and that a Ministry 
may be re-installed. The President . 
his speech say? that he regrets very 
much that it should have been neces
sary to issue this Proclamation andt 
hopes that it wiU not be very long 
before normal constitutional arrange
ments are re-introduced in Punjab.

It is a very regrettable incident tor 
that unfortunate Province to the lot 
of which misery after misery has come 
after the attainment of Independence^ 
uprQoted humanity, refugees stiU un
settled, a State without its capital,  ̂no 
industry yet establish^ and that at 
such a time such a calamity should 
fall upon them and that they should 
be denied the constitutional right to 
govern through their own chosen re^ 
presentatives, and I do admit that I  
share the shame of the Province which 
accompanies such an incident and such* 
a step. '

But at this stage let tHe impressitm 
not go down, that perhaps it was 
through the incompetence of Punjab, 
its people or its chosen representatives 
that such an impasse came about and 
not forget the role of very high peis 
sonages at the Centre, played in bring
ing about and foisting such a shame 
upon the Provmce. I wiU not tire you 
with the details o f personal rivalries, 
jealousies, group politics, intrigues in 
the State Assembly. Indeed I say 
v.^hich is  the Province which is free 
really from these* jealousies, these 
muddy politics? Which Province ' l« 
really free from all this today? It  
was an unfortunate case that
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was very near the capital end jealou
sies and intrigues can travel very 
speedily to Simla, the distance between 
Delhi and Simla being too small. 
Otherwise we were Xusi sharing the 
politics and* intrigues that were hap
pening in other States. •

Ordinarily, it is true we could not 
have referred to t-his and when a 
political party issues directions to its 
members, they are perfectly entitled 
to do so, but the peculiar circumstan-’ 
ces of this case do warrant that we 
shoujd refer to them lest w e may 
forget in our anxiety tg lay the blame 
on easy victims who were really.behind 
the scenes pulling the wires. First 
the direction was issued that a no
confidence motion may be brought 
about against Dr. Bhargava. That no
confidence motion was brought about 
and was defeated. Then he had a 
perfect constitutional right to proceed 
on with his Government, but later on 
again a directive was issued that in . 
spite of the fact that he was in a 
majority, he could not form tjje Minis
try. Perhaps this was a repetition of 
the old precedent which was establish
ed long before when Mr. Sashar was 
elected as the Leader of the Party. 
He was not allowed to form a Cabinet 
o f his own choice ^nd he was asked 
to have nominees of the opposing 
group. This was a repetition of it this 
time. Exactly it recoiled upon Dr. 
Bhargava. I would not tire the pati
ence of the House by going through 
all the ihternecine and internal quar
rels. But, let no credit be taken that 
because my Province was bleeding or 
unfortunate in this respect, it was with 
a very soft corner for the Province 
that the Government came to the 
conclusion th?it there should be no 
Ministry. In fact, the real difficulty 
arose in the Congress executive and 
they could not reconcile the opposing 
camps of group politics in the Punjab. 
Reversely speaking, may I take it that, 
because the Province., is very unfortu
nate and so steeped in misery, and- if 
Dr. Bhargava—of course he was per
mitted to be the Chief Minister and 
he was asked 'to take two nomirjees 
o f the opposing camp—rhad taken the 
two other Ministers who had earlier 
been* Ministers, into the cabinet, all 
the misery and misfortunes that have 
befallen the province would h'ave 
vanished overnight? I consider per
sonally that it was not at all a soft 
corner or e\%n a desire on the part 
Of the Central Government to sniooth 
mit tb«» affairs. . . . .

Master Nand Lai (Punjab): On a 
point of order, Sir, has the hon. 
Member the right to talk about party 
poUticfr liere?

' Sardar B. S. Mali: May I-proceed to 
reply to the point? I hope I wiU be 
permitted to refer to these things in 
the peculiar circumstances of the c^se 
and in view of the precedent created 
by the Mover of the resolution when 
he referred tb the circumstances in 
which it came aboilt that Dr, Bhargava^ 
in spite of the fact that he was in a 
great majority, refused to form a 
Ministry. It was not for the love of 
resignation that Dr. Bhargava did it. 
After all, v/e people sitting in this 
House should know the real facts, and 
then, we could apportion the blame 
«^here it is due.

I was saying that a directive went 
to Dr. Bhargava to take in .two Minis
ters of the opposite camp. I would - 
like to refresh the jnemory of the hon. 
Members here that in the Punjab, all 
these persons who were named to be 
Ministers were at one time or other 
Ministers. This hue and cry that for 
the clearance of the Atigean stables 
in the Punjab or the purification o f 
the administration, or to xemoVe cor
ruption. such a step was taken, I con
sider, does not appear to be correct, 
Mr. Sachar was thev Chief Minis
ter. Sardar Pratap Singh Kairon was 
a Minister and was in charge of the 
Anjti-Corruption department. He was 
a Minister for one and a half yeare.
I beg to state that all the ministerial 
permutations and combinations had 
been tried in the Punjab. There was 
no new Minister with such a vital per
sonality or drive whp was to be 
brought in to effect purification. The 
persons were there and they had 
chances of being Ministers earlier. It 
was purely a family matter, purely a 
group matter, due to wire-pulling at 
the Centre. In fact, it is an open 
secret that different Ministers and 
different Members from the Punjab 
seek inspiration from New Delhi, 
Every morning they cai^^ to Delhi 
and went back to Simla in the even
ing. I wanted to make it clear that 
this* effort to take credit and show 
that because the administration in the 
Province was too corrupt, such a step 
is taken, is wrong and is not absolute^ 
ly borne .by the facts.
" [SiiRUViATi Durgabai in the Chair] 
Strangely enoujsfh by the time tliese 
intrigues, milling, down of Ministries 
and apain and again trying different 
combinations, and shifting loyalties in 
the Assembly were taking olace, the 
people in the Proxdnce were dissatisfied. 
Unwittingly, good has flown, though un
intentionally, from this step. The 
people were frustrated and they have 
welcpmed the move. That is why I 
say that I welcome this mtrve. But. 
the argument should have been that 
because of the corrupt practices of the 
politicians, they were forced to take

1951 Proclamation on Failure 30a
Machinery in Punjab
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the step. That is the reason why 
people have welcomed the move and 
I have moved my amendment that, it 
4ver they succeed in bringing about a 
reconciliation betWeen the different 
personalities and compromising the
different rivalries in the State Assemb
ly, even then, I request that the 
Government here should rise above 
narrow sectional points of view and 
not instal a Ministry which definitely 
is not representative of the people, in 
the peculiar circumstances. We are 
uprooted people. Many of our consti
tuencies are not there. Many Mem
bers are still representing Multan, 
Rawalpindi, Jhelum, Lyallpur and 
Lahore. There is no sanction behind 
them to participate in constitutional 
matters in the Assembly. They are 
liable to be free-lai^ces. It is a fact 
that the present Assembly does not 
reflect the true political opinion of the
Province. Sucli being the case, if
through the efforts of some w ^ -  
meaning M e n ^ , a certain reconcilia
tion is brought about between different 
groups, I am afraid that perhaps my 
■charge that it was just because they 
could not reconcile the opposing camps 
that this step has been taken may 
come to be true and you will instal 
a Ministry. The Governor in the Pro
vince has start^  well. In fact, it is
a healthy competition. Perhaps, he
wants to show that what the popular 
representatives could not do, he will 
do. He has started rooting out cor
ruption. But. I am^ afraid, he has 
started at a lower level. Only petty 
oflacials are being caught.' Those 
people who were in conspiracy with 
the previous Ministry are being allows 
ed to go scotfree. It would be much 
better and it Would be a healthy pre
cedent too if beginning from the 
Ministers, the responsible officials 
who were responsible for the corrupt 
political life of the Province are,also 
brought to booki With these words, I 
move my amendment and want to 
have an assurance that, whatever were 
the motives before, a truly healthy 
practice wiU be brought about. If at 
all a Ministry is contemplated to be 
installed, let it be declared now that 

■* it will not be installed simply because 
the rival personalities have compro
mised between themselves; but let the 
people, and there is a large section 
which is not represented in the As
sembly, be £iven a chance and a fairly 
broad-based Ministry representing and 
reflecting the true political opinion of 
the Province be installed till  ̂the 
general elections. Let there be no illu
sory and temporary gain. The argu
ment again and again has been that 
i f  they have a lieutral administration.

perhaps the Congress wiU not fare
well in the elections. I know people 
here are democratic and they are very 
fair. Let the new elections in the 
Punjab take place under a neutp l ad- * 
jninistration and let the people be 
permitted to send true representatives.

•Let there be no illusory temporary 
gain; let there be a long-range and 
broad-based Ministry in the Province.

Sardar Hukam Singh: I rise to
support the Resolution wholeheartedly. - 
It is a strange coincidence, certainly.
I have not been supporting the Gov
ernment on most occasions. But, I 
have to congratulate myself that at 
least once I have found an opportunity 
where I entirely concur with the action 
that has been taken by the Central 
Government.

I am coming to the reasons and if the 
action taken is just* and can be justified 
on merits, certainly I will develop that 
habit and continue in it.

An Hon. Member: Or if it is in your 
favour. •

Sardar Hnkam Singh: If the policy
. or the actions of these Ministers are 

found to be so heinous and reprehen
sible, then certainly my hon. friends 
would allow me • to continue in the 
course that I am pursuing just at 
present. It has been given out that 
the Congress Party interfered, called 
for the Chief Minister, asked him to. 
resign and further gave a directive 
that no other member of the Congress 
Party should form a' Ministry. Cer
tainly it can be understood that when 
there were seventy members out o l 
seventy-seven who owed allegiance to 
the Congress, there was no use calling 
the opposition to form a Ministry, I * 
know there was no recognised opposi
tion. There were only seven member* 
who could also not combine among 
themselves. So there was no use callr 
ing them and asking any one of them 
to form a Ministry, because that was 
not possible at all. Therefore, the 
only course . open for the Central 
Government was to advise the Preair 
dent, imder these circumstances, to 
assume all powers for that Province.

It has been stated here by the 
Mo^er, how unfortunate this Province 
of the Punjab has been during parti
tion and even after partition. These 
tales cannot be related on the floor of 
the House just during this Resolution.
I am however, glad that the Mover 
has recognised that the Punjabis have 
shown a marked spirit of persevep- 
ance and have stood on their own le28» 
though I have a complaint that In 
certain cases, no encouragement hat 
been given, and even when they cotdd 
stand on their own legs they — ^
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discouraged sometimes. In the begin- 
'ning it was not considered that they 
had suffered so much and it was the 
«esponsibility of the Government to go, 
to their help as much as possible. 
But I need not go into those facts 
now. Anyhow, we have seen that 
the Punjabis- were conspicuous and 
were head and shoulders above— ĥon. 
Members will pardon me if I say— 
those of any other part of the country.

An Hon. Member: Not in all
lespects.

Sardar Hukam Singh:
respect, I should say.

In every

Member: Then whyAn Hon.
quarrel?

Sardar Hukam Singh: That also 
shows virility, particularly at this 
moment. I have sometimes thought 
over this matter and 1 feel that it Is 
due to vitality and virility and these 
are qualities that India requires, and 
if these qualities are not encouraged 
just at present, -we will be sorry for 
that. Everybody here— and I have 
been talking to my friends in this 
House-r-should realise, that this physi
cal strength, this bravery, this vitality 
and even this quarrelsomeness is an 
asset to our country and must be pre^ 
served. -

Sardar Sochet Sngh (P.E.P.S.U.): 
There are no quarrels in the grave
yard! . The living only fight.

Sardar Hukam Singh: But I have to 
complain that these qualities are being 
discouraged and we are being demo
ralised. Perhaps we are not found to 
be in tune with the other parts of 
the country. We are told that the 
Punjabis are quarrelsome. Certainly 
“we fight against each other when it is 
peace, but when you want us for war. 
w e  are all united and we can show 
our mettle. .

Well, as I said, it is unfortunate 
that the Punjab has had to face this 
fate. It is often said that the people 
get the Government that they deserve; 
but I assure you that that is not the 
case with the Punjab, f o r  the people 
o f  the Punjab are not to blame. It 
was not the fault of the people. Tbejr 
■were as democracy-minded as anybody 
€lse in any other part of the country. 
They could not choose between t ^  
or that. The real faiilt, as has been 
stressed by my hon. friend Sardar 
B. S. Man just now, lay in the fact 
that during partition, certain circuna- 
•tances had taken place and the cons
tituencies had got scattered. Most, qt 
the people who had elected most o f 
these members had come over to this

Machinery in Punjab
side, but they , had aU been dispersed 
at different places. The members were 
not responsible to these people now. 
They did not go to those particular 
electors. They could appeal to new 
ones for . fresh votes and therefore^ 
they had become irresponsible. The 
fault lay with those members and not 
with the people of the Punjab. The 
people of the Punjab would certainly 
prove in the next elections that they 
can choose their best representatives 
in whom they could confide.

It was for ,the Government to see 
where the trouble lay. I need not go 
into those facts and as to what tlie 
party had been doing, though I entire
ly endorse the complaint that in 
choosing the Ministry or in calling 
upon the leader, always the same cri^ 
terion had not bfeen applied. Different 
touchstones were used at differait 
times, and that was the real trouble 
which brought about all these p ro ^  
lems. Anyhow, I admit that there wa« 
corruption. There was nepotism and 
there was every evil that you ciui 
hate, though I do maintain that similar 
things are prevalent in other Provinces 
as well. But that does not justify that 
this Ministry also should have been 
allowed to go on. Rather, we should 
have expected such action earlier, and 
I can assure you, the masses feel re
lieved. , Most o f us must have read in  
the newspapers that 'at some places a  
‘Deliverance Day’ was observed by the 
people, that they had been delivered 
from this corruption and nepotism and 
the other faults that were there, *

bandit Thakur Das Bfaargava (Pun
jab ): The Muslim League observed a 
‘Deliverance Day’ when the Congress 
Ministry ended.

Sardar Hukam Singh: But the Akall
Dal has *not observed any, I can 
assure you. It is the other sections 
that have observed that ‘Deliverance 
Day.’ But I know how the people ferf 
now. They actually feel relieved. 
There is a definite change in the Secre
tariat, The general tone of work has 
gone up. There is punctuality. There- 
is greater honesty and everybody gets 
down to his own work' and feels tlial 
there is somebody who can check him.
I am not, therefore, afraid to make 
these observations and say that tbe 
masses feel a relief now. The Services 
are glad and everybody feels happy* 
though I feel sad and ashamed that 
democracy has failed in my Province* 
Thouf^ I am glad at the action t a k ^
I feel ashamed that such things should 
have happened at all. In the address 
o f the President and also in the open> 
ing remarks of the hon. Minister there 
was the hope expressed to restore  
some constitdtipnal machinery again ftK
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the Punjab. I >only want to say that I 
4i6 not have any objection if some 
other representatives could be brought 
on top and entrusted with the autho
rity to carry on the administration,. 
But to entrust -the Government to - 
those men whom you have alr€f&dy 
tried and found wanting would be a 
fpliy. Rather the prestige of the party 
in  power would go down. Although I 
have no connection with the party, 
but* from press reports I have .seen I 
find that even the prestige of the State 
Congress has gone up and there is, 
some improvement everywhere. My 
only submission is that if you want 
that this thing should not go on for 
a  longer period you can hold the elec
tions earlier. In ^ e  Himachal Pra
desh you are holding them in October 
and there is no harm if you harry up 
the elections in the Punjab and hold 
it in October, in .another two months’ 
time. People would be glad. It would 
be better if the rekl representatives 
are brought but it would not now be 
jEair to the electorate if you ^restore 

'tl^ se ' very men whom you have tried 
and found wanting.

My amendment went further, that 
they should all be tried. I know as a 
matter of fact that there are allega
tions against certain persons that they 
were guilty of serious crimes. An 
enquiry was also made by the Gover- 

Vnor and it has been completed. The 
files are there. I see no reason why 
such persons should not be proceeded 
with Mid. some fine examples set for 
future generatfons.

Witii these words and with ail '  the 
emphasis at my command I supiwrt 
the Resolution placed before the 
House.

Shri R, Velayudhan; Madam, at the 
outset let me inform the House that 
when I moved my amendment to the 
resolution of the Home Minister I had 
no desire to cast any bad reflections 
on  the Congress Party which was rul
in g  . that State; even though hon. the 
Honoe^ Minister himself has had a lot to 
say about the Congress Party and its 
activities in that, State. I must ex
press with due emphasis that I have 
one thing in my view, that is, the 
great principle of I>emocracy that is 
involved m *the action taken by the 
Fresident, which is now going to be 
approved by this House through the 
B ^olution moved by the Home Min
ister.

India is now in a process of experi
ment in democracy arid our democracy 
is  as infant as that of any other Demo
cracy in Asia. For this reason alone w e

should have been very careful when 
we deal with Democraey, and when 
we take steps to nourish the same 
to give proper growth in the country. 
My own assumption regarding the 
suspension of constitutional govern
ment in Punjab is that all the respon
sibility for this falls on the Govern
ment of India that is ruling this coun
try through its prototypes or counter
parts in the States as well. The em ^ - 
genc3»̂ power now taken by the Presid
ent is an unprecedented action and I 
think the Government of India should 
hcfve foreseen earlier the deteriftration 
that has taken place in that Province.
It was not a new thing that there was 
chaos and confusion in the Punjab 
Congress Party and among the various 
groups and communities there. If the 
Central Government had taken proper 
steps then and there I think this 
unwarranted action could have been 
avoided* and the shame heaped on the 
people of the Punjab could have been 
avoided.

The Government of India is not a 
dictatorship Government. It is in the 
position o f a trustee of the people o l * 
the various States and they should 
have dealt with this -problem just as a 
trustee in whom the future of that 
State’s people’s democracy is vested. 
In this respect they have broken the 
trust and they stand accused before 
the world of democracy and also before 
the people of India.

The previous speaker was hapipy 
over the taking away of the demo
cratic powers from the people of the 
Punjab. I must say that I am not at  ̂
ail happy over it because India is ‘ 
passing through a testing process In 
Democracy. The Government of India 
should have guided the party in power 
properly. If it had been done in pro
per time this situation could have been 
avoided.

Today the tendency is that the 
Central Government wants to grab aU 
the power from the States. When I 
moved this amendment I had one 
supreme* feeling in my mind. When 
in the Punjab whicti is the northern 
most part of India things like this 
happened similar things may also 
happen in the South in Travancore- 
Cochin State also. Only yesterday I 
heard rumours from representatives of 
that Government who are here that 
there is every popslbility that the Cen
tre may intervene and perbiip5 one 
fine morning the President may issue 

. a Proclaijiation taking away responsi
ble Government from my State. If it 
happens 1 am sure that the Govern
ment of India alone would b e . respon
sible for imposing such a thing in iny 
State. *
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An Hon. Member: So there is con
fusion aihong you also!

Shii R. Velayudhan: The Central
Governmwit should know that -mil Lions 
o f people in the eountry are nqt fools 
or uninte^gent. They are capable of 
managing their own j)POblems and 

. shaping their destiny. T)iey waited 
for the last four years >without any 
prospect of an election, I think even 
the CJeneral Election which has been 
tomtommed to take place in January ‘ 
may also be postponed indefinitely. As 
regards the Punjab, the Government 
themselves have said that they are 
well prepared for the elections- Now 
that the delimitation work is over and 
the electoral rolls are pi;epared, why 
should not the elections take place, 
there? Within fifteen days the Section 
could have been conducted there. But 
the Government of India, I think, do 
not want an election. They wanted to 
rule the Punjab as the British did. 
They want dictatorial power in the 
name of a phantasy taking shape in 
the ‘Other side of Punjab. .

What happened in the Punjab can 
bappen in other ^tates also. The 

 ̂ Central Gk>vemm^t once wanted to 
mould in India a’ type of democracy. 
But they themselves want now fo grab 
it  and have taken dictatorial powers 
in their hands. It is high time' 
that the people of India rose as one 
man to see that this dictatorial pdwer 
is eliminated in the country and demo
cracy established both in the Centre 
imd ii> the Provinces.

Let us look at the background of 
the Pimjab affairs. There was an 
elected Legislature in the Punjab 
before Partition. But the present East 
Punjab Legislature is the rump of the 
imdivided Punjab Assembly. -If the 
Centre wanted a really representative 
Government in the Punjab, they could 
have called the representatives of all 
the political parties and constituted -a 
ministry as in Rajasthan or Madhya 

‘ Bharat when there is no elected Legis
lature at all. But the Government of 
India do not want even a popular 
Ministry, they want the Governor's 
rule there. Who is the Governor of 
Punjab today? He was the Secretary 
of the Defence Department when India 
was waging the war of independence. 
He was at that time defending Britain 
against India, And you have hailed 
your Governor today as the hero of, 
democracy in Punjab! Is there no 
shame on the part of the Government 
to hail such—I won’t say an in
dividual— an officer as a hero of de- 
mocra(?y? Well, the Government of 
India have now begun to say that the 
Crovemmeht in the Punjab is running

well,, the administration is going on 
well, and there is no corruption, there 
is no scandal and i>ermits and licenses 
are flowing into the hands of pwper 
persons.

Dr. Parmar: Ask the people o f
Punjab about it.

Shri R. Velayudhan: Of course the 
people of Punjab are not given a “ 
chance to express their opinion -and 
you will not give them a chance 
because you want to rule the country . 

, with dictatorial^ powers. We h a v e . 
" asked for plebiscites in other States, 

we have asked for plebiscites in other 
countries too. Why cannot the Gov
ernment ta£e a plebiscite in the- 
Punjab and ask the people whether 
they want this Government or not? 
Why should they impose a Governor's 
rule on the people? The Constitution 
was framed and the emergency* powers 
were incorporated therein not to be 
used as the Government like, not to 
be used as the hand-maid o f the pre
sent Government according to their 
likes or dislikes.

Df, Farmar: Have you read the
Constitution? -

§hri R. Velayndhan: Of course. I 
know the language more than the hon. 
Member does. Now, if the spirit o f  
that particular Article is taken it would 
be clear that that power should b e  
taken only when an emergency has 
arisen, not at a time when half a 
dozen Members of the executive of the' 
Congress Parliamentary Bbard decide 
that the Government should be sus
pended in that State.

Therefore, I say that the point that 
we have 'to consider is that Gpvem- 
ment have violated a serious principle^. 
a gireat principle for which the Consti
tution stood> the principle of demo
cracy. They have violated that prin
ciple while the people of India stand 
for that principle.- (Interruptiony. If 
the hon. Member ^ould not understand: 
my speech I am not to be blamed,

Mr. Chairman: May I draw the hon. 
Member’s attention to the "^act that 
the Resolution states that action was 
taken under Article 356.

Shri R, Velayudhan: Therefore
there is still time to rectify this 
mistake. > And if the Government do 
not want to hand over power in , 
Punjab to their own Ministers of the 
Congress Party, let them hand it over 
to members o f  a coalition party. There 
are other political parties in the 
Punjab. I think instead of the 
Governor’s rule it is better to have ft- 
coalition Government. If Irftiia had a
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coalition Government in place of Con
gress Government this kind of dete
rioration, this kind of demoralisation, 
would not have set in among the 
people as well as the Government,
But you have a majority today and 
you think you can riile the country 
with that brute majority. Let me 
tell you finally that you have done a 
serious crime in advising the President 
to suspend the normal constitutional 
Government in the Punjab.
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Dr. Deshmnkh: My reason for taking 
part in this debate is not confined to 
-the fact that I derive my name from 
the State of Punjab. However my 
intCTest in the affair is purely consti
tutional. We have a very curious 
spectacle before us: here is an As
sembly . consisting o f  77 members 
seventy of whom belong to one parti
cular party. There is nothing to 
show that any particular individual 
Minister or the Ministry as a whole 
did not enjoy the confidence of the 
Assembly because essentially the prin
ciple on which we are working is that 
so long as the Ministry enjoys the 
confidence of the members of any parti
cular party-and the party constitutes 
a majority in the Assembly till then 
the Ministry is entitled to continue. 
But here we have a spectacle that 
inspite of the fact that a particular 
Alinistry enjoys the confidence of the 
majority, and a very large majority 
of the menjbers of the Assembly the 
C^ief Minister has tendered his re- 
sijEnation. Naturally we cannot go 
into the relationship between this 
Ministry and the Congress Party or the 
Central Parliamentary Board of the 
Congress- in this House. That is a 
matter which need not detain us for 
any length' of time because my pur
pose is to examine the situation from 
the point of view purely of the 
Constitution and to see whether it was 
inevitable that the Government should 
have cqme to this conclusion and taken 
this step. Another reason also why 1 
wish to examine the propriety of thig 
action is to see whether this would 
constitute a good enough precedent 
for us to follow in the future. That
is why I have really made up my

' mind to speak on this motion.
If we accept the Resolution— and I 

have no doubt we should accept it—  
we would unfortunately be laying 
down a very curious precedent and 
that precedent would be that at any 
moment when the Government of 
India thinks that a particular Ministry 
should be suspended, they shall be
entitled to do it, because under the 
:present drcumstances, although we

y^ave the nominal resignation of *Dr.

Bhargava, if we r^ad the staten^pnt 
that he has given to the public it is 
quite clear that he has many things . 
to say. He has also faken up the 
constitutional issue by pointing out that 
out of the seventy members'that cons
titute the Congress Party in that 
Assembly as many as forty follow 
and follow him inspite of his decision 
to resign.

So we have this very curious situa
tion. We are removing a Ministry 
inspite of the fact that that Ministry 
enjoys the confidence of the Assembly. 
We have also not stated the reasons 
and the whole of India has been led to 
imagine that there must be some un
satisfactory situation in the State. I 
would have liked that before any 
reference to the report of the Governor, 
according to the Constitution, was 
made, we should have had some in
formation as to why a party &nd a 
Ministry enjoying the confidence o l 
the Assembly was considered undesir
able and should be suspended and the 
Governor’s rule introduced. I would 
have liked the hon. Minister in- charge 
to have stated before this House at 
least a few grounds on which it was 
necessary and inevitable that this step 
should be taken and wag called for and 
that no other step was considered 
proper and adequate. We cannot ask 
the Central Parliamentary Board o l 
the Congress, for instance, as to why 

♦they called upon Dr. Bhargava to 
resign, but we can certainly- ask the 
hon. Minister. We have had certain 
speecties from Members belonging to 
the Punjab, saying that the whole ol 
Punjab is happy that there is no 
Ministry. Well, if this were to be the 
criterion I think there are at least k 
few Ministries in the whole of India 
whose suspension or whose' removal 
would give complete satisfaction to the 
people living in that particular Stsrte. 
So, I submit this is not much of a cri
terion because if this same criterion 
were ta be applied even to a portion 
of the Government of India they will 
have to consider deeply the desirabili
ty or otherwise of the continuance o l 
any particular sections of the Cabinet, 
In acting in this way, we are, o l  
course, not inclined to challenge the 
motives of the Government nor of the 
President—we have no such quarrel 
with them— b̂ut in any case it would 
have been a little better if this step 
had not been taken at so early a 
stage. After all, who is Dr. BhargaVa? 
He is a person who is obeying the fiat 
or order of the Congress implicitly and 
without protest although constitu
tionally - he would have been quite 
correct in resisting the demand. U 
Dr. Bhargava had refused to resiga 
there was nothing anywhere by wlUflli
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it would have been possible for the 
Government of India to compel him to 
resign so long as he enjoyed the sup
port of the majority of the members in 
the Assembly. Under these circum
stances, if the Government had, before 
taking this step thought of dissolution 
and re-election or at least of allowing 
a Council of Ministers or some other 
Advisers to be associated with the 
Governor, there would have been some 
.semblance of democratic Government; 
but instead they have given wholesale 
and absolute powers in the hands of 
the Governor. I therefore have pro
posed an amendment indicating this 
intention o f mine, that even if it was 
necessary and the Government of India 
did not see its way to a ct ‘ up to any 
particular course of action excepting 
the suspension of the Ministry, it 
should continue to make a very serious 
effort to see that the absolute power 
o f the Governor is terminated as early 
as possible. Some hon. Members have 
suggested* that the Governor’s rule 
should continue till the next General 
Elections. I take the view that in 
saying so we are condemning ourselves 
and condemning the democratic 
method of Government when we say 
so. The euologies and praises of the 
people of 'Punjab which were offered 
by Sardar Hukam Singh jprere abso
lutely incongruous when he came to 
ih| conclusion that the removal of a 
Mmistry which was supported by a 
majority of the Members was liked by 
the people of the Punjab. After having 
paid a compliment to the people of 
J ^ j a b  for their bravery as well as 
%heir quarrelsomeness and everjrthing, 
he ultimately came to the conclusion 
that they wanted a Governor’s rule in 
preference to the rule by the represen
tatives of the people. Sardar Hukam 
Singh therfore indulged in a sell- 
contradictory statement. So my only 
pbint is that this matter should not 
t>e left with the Resolution, but every 
effort should be made to see that peo
ple’s representatives are associated in 
some manner or the other. If it is not 
possible to have Dr. Bhargava to 
carry on the Government, I frankly say 
that I am not interested in any indi
vidual in the Punjab, some one else 
may he asked to undertake the task. I 

^ n ly  say that we should not act in a 
way which smacks of arbitrariness and 
denial of peoples rights. We should 
try our best to associate the represen
tatives of the people of Punjab with 
the Government.

Dr, S. P. Mof^erjee (West Bengal): 
This is onfe'of those rare cases wnere 
perhaps the recommendation made by 
Government seems to be inescapable 
and at ttie same time the circumstazi^ 
«es  which have led to it are o i  a

Machinery in Punjab
most unhappy nature. The history 
o f the Punjab Ministry during the last 
two years has been a most unfortu
nate one. Attempts were made from 
time to time to compose the differen- . 
ces amongst the members of the Party 
which was ruling the destiny ,of that 
Province. All such attempts failed. 
But here a procedure was adoptea 
which is bound to give rise to mi»> 
giving in the minds o f all who would 
like to see the provisions of the 
Constitution properly followed. The  . 
Home Minister started* his story by 
referring to the 16th of June when 
Dr. Bhargava commtmicated his. re- 
si^ ation  to the Governor and the 

.Governor found that no other M in is ^  
could be formed*, thus compelling him 
to report to the President that the 
emergency powers should be exercised, 
and the Gk)vemor’s rule should be 
promulgated. But how did Dr. 
Bhargava communicate his decision to 
the ^ v e m o r ?  • In fact, the decisicHi 
had been taken by the AU-India Con
gress Working Committee previously 
and there the Members o f the Ccai- 
gress Working Committee who took 
this decision were distinguished m an- 
bers of the Central Government i t s ^  
It was a case of Dr. Jekyll and Mr. 
Hyde working in a strange fashicoi. 
Shri Rajagopalachari as a member o t  
the Working Committee, among others, 
had previously decided that Dr. 
Bhargava should go and that no 
other Congressman should be called 
upon to form a Ministry in Punjab. If 
Dr. Bhargava had refiiSed to accept 
this mandate of h is ’ party executive 
it might have led td other conseqo- 
ences which we need not pursue just 
now. In any case, this was not- thfe 
kind of case which was contemplated 
when these emergency powers were 
embodied in the Constitution. The 
executive o f the Party in power d ^  
aides for whatever reason that it 
will not allow any member of its 
Party to function within a particular 
State although'-the Members of the 
Legislature there might decide in a 
different way, and the Members of 
t̂ jie Central executive of. that Party 
who happen also dominate the 
Central Government virtually accept 
the decision of the Congress exec»- 
tive and advise the President to set 
in operation the emergency provisions 
o f the Constitution. The Home Minis
ter may ask: Well, what is the alter
native if it appears that no stable 
Ministry could be formed in a parti
cular State because, even if it is 
admitted for the sake of argument, 
the members of a particular party 
quarrel amongst themselves and could 
not agree to form a stable M in is^ , 
what is the alternative? The o t h »  
^temative, as has been pointed out
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b y  the pre\dous speaker, is that the 
ijegislature must be dissolved. That 
can only be the other alternative. For 
a  temporary period there may be a 
C a ret^ er Gk>vemment. If this proce- 
^ r e  is not followed, the conclusion 
w ill become inevitable that a -parti
cular Party which is controlling the 
destinies of the whole country and is 
^m inating over tlje Central Govern
ment may not allow the provisions of 
the Constitution to operate at all and 
may continue to exercise its autho
rity  over-that particular area in an in- 
d i r ^  fashion behind the backdoor, 
which obviously is not the intention of 
ttie Constitution. *

As I said in a case like this obvious
ly  there was no other alternative for 
t t e  Government of India than to 
suspend the Constitution and hand 
over the Province to the Governor 
twcause it is the common story that 
^ e r e  were too many quarrels amongst 

- Congress members in the Punjab, 
I^ h a p s  sometimes backed by sec
tional differences amongst the High 
Command. Therefore, that particular 
regime had to go. One remark which 
was made by Shri Rajagopalachari a t . 
th e  end of his speech is interesting- 
He thanked the people of the Punjab 
fo r  their co-operative spirit and he 
•aid that they reacted excellently to 
tfak decision of Govemmerit. What 
exactly is the significance of this? Is 
it  that the people of the Punjab were 
aick of Congress rule and they wanted 
a change? When he said this, did 
Shri Rajagopalachari as a member of 
the Congress executive and also ds 
Home Minister o f the Government pi 
India make an open admissign to this 
House and to the country? It may 
be so, I do not know* ..But in that- 
case, it is a very serious affair.

, Sardar Hukam Singh: What is your ' 
opinion?
, Dr, S. P. Mookerjee: My opinion
"will be judged some months later^ I 
w on 't express it now. If that is the 
case« then this criterion is a /rather 
dangerous one. If you start judging 
the popularity of each Ministry 
throughout the country and take de
cision leading to the dissolution of 
that Ministry and handing over the 
State to the Gk)vernor. then it will- be 
very difficult to find any exception in
cluding the Ceritral Government. For
tunately or unfortunately, there is no 
provision in the Constitution which 
can authorise us to suspend the Cen
tral' Governmeni. •

, iShri Eajagopalachari: If I may in- 
l terrupt for a minute, the hon. Mem-
I been arguing at some length

on tWs point, based upon a slender 
foundation of my having said that The 
people of the Punjab welcome this 
thing. Did I say ‘welcome’? I did 
not say ‘They welcome’ . I said ‘They 
have appreciated the difficulties and 
have co-operated’ . ^

Dr, S. P. Mookerjee: Well, I thought •
Shri Rajagooalashari had given up his
legal profession many years ago.

. Shri Rajagopalachari: I have not 
given ^up accuracy.

Dr. S. P. Mookerjee: In any case it 
is a fact which is admitted on all 
hands that this decision has been 
welcomed by the people of the Punjab  ̂
generally. Shri Rajagopalachari ipay 
not specifically admit it, but it is the 
general. verdict of the people of the 
Punjab that they welcome this change.

Now, to conclude, I would suggest 
that Government should make up its 
mind as regards its future pohcy as 
soon as possible. It is jiot desirabte 
that Uie State of Punjab should re
main under Governor’s rule until the 
general elections are held in January. 
There is no reason why elections here 
should not be held earlier. And, il 
In future any such step is taken with 
regard to any other State, where U 
appears that although the majority 
o f  the* members of the legislature are 
willing to work the Constitution but 
the executive of the all-India party 
controlling the destiny ^ f such mem
bers of legislature decide otherwis^ 
then the only honourable course fiwd 
the only constitutional course which 
can be followed by the Government— 
not by the executive of that party— îs 
immediately to dissolve the legislatxire 
and give the people of the province a 
chance to decide ^whether they will 
return that party to power or whether 
they will make any other choice. 1, 
would like the hon. the Home Minis
ter to make some pronouncement on 
this very important constitutional 
issue, so that we may not set a bad 
precedent for the future. ,

Several Hon. Members rose—

Mr. CJhalrman: Is any furthejr dis
cussion necessary?

P ro l Eanga (Madras): I think th» 
whole of today is set apart for th^ 
R^olution. '

' Mr. Caiainnaii: If hon. Members are 
anxious to speak they can certainly 
have it. ♦
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f a g :
q fr  ^  ^

^
f ,  ?ft 3 T ^  t̂rlT 1%  # '3t?I^ ^

^Irf^  sT R ^ f^  fir fr o ^  ^rr^ ^ rm

^  3T5# ?̂T % ^  ^  I

g 1 (C o n s 

t i t u t i o n  ) ^  ^ 1

:|, ^  =«T?T?Tar f  srrfcr^^ Va"-.,
^  ^r?rr f^zrr JT̂ rr #,
% iT.̂  ?{7 f t  ( s a fe t y

v a l v e ) I  I ^  ^  ^  ^
t  ^

% ^r ^  f  ^  ?rf t

- ^ a -  i  I ^  ^ 1

(C e n tr a l  G o v t . ) #  1 w
^  ^  ^€T ^

1 1  ^ ir  w  *»T
^  ^

% Tt# w r  5 ^  VR^r
A, 3nrt % 3F^*?Tff ^(TO ^  ^

^  ^  ^TT'Jfr ?iT̂  ^  t  ^  '
%  I W I  % ^  f  t  ^  

t  I % F̂5!r fir̂ T ^

f  I ^  ?rfr
 ̂ •# ^  3fq;fr ?T̂  [%?TT I  r^

ip̂ sT# ^  % \9D q r ^

^  ^FTSr^ ^ ̂  3T5^ f^  ^  gg*

^  ^lrf% ^
fip ^  ^r^?r ’TT

^l^a* 3ft i{ <T̂  ^ r q z

{s t .a te m e n t )  f^T r̂?yf.«rr i

■ flWMlrt w g tw  ; W  31PT^?s 
*0=  ̂ (oontintie)

i  ? '  •

' THaftr fe ?  : ^  f  f I

Mr. Chairmaii: Then the House will 
stand adjourned tiU 2-30 p.m.

The House then adjourned igr htmch 
till Half past Two of the Clohk.
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The House re~assemble.d after Ijunch 
at Half Past 'Two of the Clock.

[Mb. Depxjty-Speaker in the ChttiTj

^  ^  ^  1% %
1̂ #  ^  f  f  % #
rft IRT m  5?t̂  ^  I  i% ^  R c ^

sft 3ft^ #' ^
<^ r P̂TT ^

f3TT I w  ^  ^  ^  ^
% aft?: irm t5r ^  ^  ^

t t  ?rft# #  3TR
^ f m  ^  ̂ 5tt^ % 3F??:

r̂ iPĤTt (stable ministry) 
^JTflr 1 w  ^^riTjr f

ift ^n?JT t  

JTff I  I ^
?rf)r t  ^  ^

;?qrr?r ^  r^Ti r̂^nrq-f 3ftc '
^  ^  ^  I ^ €  #

fqfHK-dTflrr ‘ ^
% ^  ^  ^  ^  

t  < ’ TTSFR^-^^HlFr % 
srtf ^  ' i t f  «s«'«Kal ^  ^5!^-

f t  t   ̂ ^

^ t » 3 » 31%^ ^  t  ^  ^
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O r f a f t f % i ]  •

#r i q- ^ i r  xTcTRrar it

^ t ^ r  t w %

3 fta T , f l  ^T^cTT t  f a  ^ T T  % 'SftcTT f t ,

s f  srt W w T t  ^fsrF^sV 

(s tab ility ) »T t%sb tstr

%srr« 1 3fk #  tT̂TT fjff TTFTrTT 'fa '

%3r t 3tt̂  |t # «ft sffr fa^r =pt-

t ’jt tj^r (action ; f ^ r  *yjtt ift i 

^?rcr r̂er 3ft w 3m .

^ f t  «ft ftr^r %
arif^ife (am endm ent) ^  JTcrrf^p f̂t 

f îti 3?T fa ^  (m ove ) sfiT -ŝ 't'T

f̂trê T ferr «rr i m fa  

^ ^ T f f  f w  t ,  $  t f W c f T  f  f a  ^ R T -

*rc i T s rR ^ t^ r f  aftT^ffarrw

“Ft TTjf Trfafew (po lit ics ) 3fk Trf- 

t fa r t (r iv a lry ) .|, f t  tt^t tt | 

3 f k # '  I f f  ^ F l f  % T T  ^ P T f R T T

f a  f ^ R T  #  ^

^  «tt F̂m (sus
pend ) fa^T JPTT ft, f̂aiT W  

% f^TfuT ^  f’/OT 5TFRTT g fa  'FJTFl' %
' s n ^ r # s t f a s f t r  - s n f i f f

^ t . a f k p * r « r f a -

s j v f v t r ^ i  f a  w r f ^ p r t

% 3F3T ^  5KT |, ^ fa l  STfTf •

S F T f T  T f t '  ^ f ,  f f |  f a  t  f a #

i f f  s f t r ^ i f

§FTfT ^AKJ' f  T ?R7 faflr^T

(d iscip line) ^T f, *f W . 3T9>

T̂T T̂̂ cTT f? %  

a m r  1 1  s T r s r  g * f f  #  f i r  w r  ^  t |

f [  f a  3 ? T $  T t ¥  ? f t > T  q ^ S  I < c t  ® t f  ' f i T  * * T P T  

T f t ^  ^ f̂ > +I-W-H srn^rr 
(e lec tio n ). ^  ^ ^t \

^  7 ^  ^ T  | t  |  P p  3 T f t  ^ T T -  

T̂ f ^T^tn tj 3f^R«t ̂ t cftf feTT ’TTTi; ’

r̂t wft qr ^  **fr 3?K3ft ^ ^tw . ttsT 

%. f^ft^r f^>55ri?r m  w
» T  5f ^ 3 f ? T  W T  ? R ? T  n r ? T  < J ^ r f T  I  ?

'T̂ tr  3n?ifT f ? l w  (d isci

p lined) ■sft | 3fk '̂ ft g r f^

f t t 3 ^ # ^ F n r  f r - f e t  s r ^ j J T  

(fighter) "+fr | i
■̂BT <TFRTJT iHY t  TTfr T% va'-a 

3TK?ft. ^W^t ^  d't ’ft ?zn ?rfT % w
qr IpPIcT ?# ? eft IT̂ T JfR'ciT

i  % r  # '  #  m * r m t o

H f i d  - j I ^ I  =! < ri I ,ri ' T J 75'  ^  ^ T T‘^ I ^  ^ R T 'T

% =j=t<1 * j  'TmT ?3̂ r!T2" i vTT -5TT, +T tPTITcn"

i  st-  ̂^5:%  sftc
t  3fk ^ft I  1%r #  T'Sff % 

.^ ? r  qif»i<!Hd<> wtt. (Congress 

Parliam entary  B o ard  ) w  

î icr qr • *r^R; 3̂tt %  ^  73^  # "
C\ '

3 # 2̂ w T T S F  ^ ' ~ : R

? 3T-mT ĉfprFT ^ ? I

t h ! ^ 5 1 ' t ^ r f ^ T '  % . ;  I w '

f  3TT t  ^  ^ -* I
(tiller o f the soil) | ^?r'^T 

tnf^TERTsiR (exploitation-) . 

^t 
w  %  f %  ^3¥ %  5 H t  # o T3 ff 

* f c f t T O  s H r  ® 1^T. -jftj? 

? T ^ T  # Iff WFT f w ^  . 
^-hTi<i Of % sfcqr^Rt f̂t ̂  sp^r sfn: 

f e R  3iTO fr
^ t5F?^ff f w # g r ^ f r .

w Ĥ T SfnWTf , 311ft' ^ tl ^
r ^ \  | f | < 91^" % feq'

=FPTfT 3?t ^ t iW  spt' eft % 3TK
.  CN %

- w ' ^ ^ ^
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(ordinance)

^  (Tenants Secu
rity Act) I, W  ?T%,

^  ^PT^T ^ ^ ?7T  ^

W  ^  Sf^TT ^  iV

^  ^ 3TR
(ejectment) ĥfk̂
^ t I ^  ^  «TTO- % ^  t,
»f’ r̂l̂ ypTT I 3T^ ^ ,
^ ^ in 1  t» ^ 3TTTi ^ %

^  t 3fk #%SF
f5T%w (basic principle) r̂r 

^ mlwMiHcO ^  ^  ^
T ? : i r ^ f 3 r T f ^
(advice) ^  i  ̂ ^
3Tk WR ^ anfr ^ ^

m m rj
t t am^

flTET ^  ^ K c l  ^  ^  irPT,

^  ^  t  ^  ^  ^  ^
sx̂ nr̂  (personal) ^  «ft i
t  3m  firftw (principle) ^
« n w  5? ^  ^ 5 »ld i ^  ^Rjgr t  ^

^  3ftT
5F!T ^  ^  aftx ^mfrar
f  f% ^ ^  sncT ^ ^

aw f^t^farrftr
iTO ^  ^lMv> ^  ^^rJIAId^K ip^
^ ta fk  3 p ix ¥ tf w

^  ^  ^ I ,  eft ^  gRK<if

% i ^ # ^ « f r f e ^ 3 r k
»̂pn =5TTf̂  3fh: ^  ^ I f%

f n t ^ r a i T  | w ^  ^npr ^ tS
1̂  I ^  qrtff % f  i
^  >ft W  %  iiRT^ ^  f^ > T > | )r  ^
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=n^ 4  W  « n w  g f% Twrn
T i ^ w i f t  ??r #  ^  s!Tj%,T?r f ^

. = T fft i? ? T % m fm r 3 r iT | -t3 fr ^ tT ^

^ ^ ^  ftr w  TRJT

%  ̂ I ^  ^  PTT  ̂ •̂',̂
f  ^ ^ ^

w ^  (rule) |̂, ^
1 ^  w  ^  ^  t .  ffr ^ .- '
^  1 3fk ^
T r fe n r o  ^ I , afh: 5 r̂ ^  ^
3ft arPTTorra^ ^ anriiM -^

fir̂  ^  (undemocratic rule) 
^  ^  '̂ r r̂e?rr | i ^
t W ¥g !K3fr arrsr ^  I,
^ t  f% ^  ^  sn,’

arm |f% Jî 5tt feRatro;

^ ^ ^  ^ f% ^  ^

^ % ap5^

^ eft aftt ^ ,
^  3»Hc T?Rr, r m ^  ,.

fr^ ^
1^  ^ artr^

t  1^ a|iR ^

^  »>5 ^  arnr t.
” *RT ^ ^  ^
t  I

|«n̂  <HR % ap^ Ipf 
(system) «rr v j ^

■ ^^fSIT  ^ gfj J , ^



3 f ^ f w ^  I

a m  ^ ^  ^

BTtnfr WRT 3fRTT ^  ^ %

m K  ^

^  # 3 7 ^ . t̂?TT ^

^  3 m  ^ . %

ir.TsrRr tj 'fT‘?:rr?OT̂ je: • (re
constitute) f w I

5tfr ^  T O  f^ rd  ^  ^5rr^ 
^ f r  % ^fTf^ T^ ^ i i

?T|r.f^Tr t  I T3rr ‘̂ #
^  3r<T̂ ?#?eT TT̂- (Tenancy Act)
^  5=r^ '̂ r̂ ^  5T?5R ^  ^

(revive)

3TM «TT̂  # ^  t  %

=tcT ^ ^?rr ' M  i ^
(cabinet) «ft ^  #

^?5^rfr ^TT ^ M  ^
^ & % -

^  >n I <̂ rr3r 3T7% ^
i  f% 3TT f̂rnff ^  p r r r

^ ^ 5 ^  ^ttrtt t o  t  ^  ^  ^
^  JTff ^ ^

" ^3nro (co-operate)
i ,  ^ 5 ?  % t ,
^  ^ T O  t  i
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T f̂lft?: % |  : ^TTR 3TT5yi,
#■ 3t#  ^  T f ?rr, ^

«ft OT # 'TO p p ^
«rr, 1̂3
( set ) f̂ zn" TO «TT f¥ sTR̂Hr 

(const rua* 
tive activities) # • ^4 ’-

^ T O  I 3TT3T ÎTT  ̂ #* "̂T
^r T^ t ^|r 3fr?̂ r> f  ift

(anti-Congreas) f  \ 
#■ 5ft.̂ PTT f

fiTf^ f¥'7 ^ ^

^  3TiT̂
TO TO ..................

u ^ U  : t jU  -  ^ 1  -  ^  ,!.i)^

lyi UJl u,4, l 6  ̂ -  ) ^

’ Jta. A» jUtiS ^  !*%>

? A ^ W U <

ŝftsrft T^wtr ^rm f

t  I ^  ^ ^
^  r^r^iT % ^  %

f%5?FRf I % l% 5T^>?TO f

^j€T ^̂TT ’TT<T I, ^
^ O T iT ^  m 5lff t  *

 ̂ irr9 T̂ ’ T’TTTfim fti| : ^
m  ^  «TJrr | i

' T«w^«c : ark ^  215

^^?TT t a rrr^ it^  ^
^  ^ fr  i 4 5T|f

^TTTO . I
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^  ^  5̂ 1'dti ^  ^
^  =5rrpr i
^  TT%̂ ?jT̂  % ^ ^  3T^ ^

T̂ >̂W»T ^ ^  3fTJf

f ^  % w^M  '#3T?: ( fair ) Cf
^ 1  ^  5fT ^  ?rff,

^ I ITif7 T[
^ tr^ «rT̂

»  ̂ .
(impartial election) ^  ^

^  t  ̂ ’ ^JJT %

i% T O  % f

(communalism) ŝf>r |
r̂r ^  % I  1^  % 3 F ^  ^  hr qr^

^ nn^ ^  ttt ^  ^  ^

f| f , ^  ̂  ?ft=# f^TTTW

{English translation of the above
speech)

c * .  t o b l r  Singli (Punjab) : I had
to decide to speak in Hindi because
most of my hon. friends here want me
to do so, although I would have liked
*0 speak, in English as the hon. 
Mmister is probably not very well
conversant with Hindi. Anyway, I
decide to speak in Hindi. So far as 
tte  Constitution is concerned. I think
^ t ic le  356, that has been referred to, 
is only a safety-valve. As for this 
particular matter, I am in agreement'
to a large extent with what Dr.
Panjabrao Deshnuikh has said. But
I m i«t say that the decision taken by
the Central Government is quite cor
rect from the legal point of view. If, 
as he said, he did not want to go
through all those reasons and hap
penings that led to this step having
been taken so also we are not to go
into these details, then there is not
the least doubt that whatever has 
t ^ n  done is correct from the constitu
tional point of view. But I would like
to remind the House that I belong to 
the very State.* the affairs o f which  ̂
-are now being discussed. The hon. 
Minister has also said about it in his 
217 PSD .

speech that there were as many as 70 
meniDers ^out of 77 who belonged to
the Congress Party. The hon. Minis
ter then made certain observations
and expressed certain views on the
matter. It have been better, in ♦
my opinion, had he not done so,
because I remember that Pandit
Jawaharlal Nehru gave a statement in
this connection at the time of the
Bangalore Session of the Congress.
What - he stated therein was totally
different from this. . '

Mr. Chairman: Does the hon.
Member wish to continue? ^

Ch. Ranbir Singh: Yes, Madam. .
- Mr. Chairman: Then the House will

stand adjourned till 2-30 p .m .

The House then adjourned for
L nch tilt Half Past Two of the
Clock.
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The Hotise re-assembZed after Lunch
at Half Past Two of the- Clock.

[ M r . D e p u t y -S p e a k e r  in the C h a t r ]

Ch. Ranbir Sin^h: I was submitting
that from 'the constitutional point of
view there is no doubt that the step
taken is wholly justified and the
^ fe ty  valve provided for in the
Constitution has been rightly used.
But some of my friends and the hon. 
Minister have, in an indirect manner, 
toed to point out that the step taken
m Punjab was due to the reason that
a stable ministry could not be formed
there. I think this argument is not
very correct. It is not the misfortune
? l  Punjab alone that
the Ministries have changed more
than once and that some ministerial
upheaval has taken place. In Madras,
your own State, ministries have chang
ed on no less than three occasiorS. 
Similarly, the ^ i s t r y  has changed
three tunes in Bengal, and there has 
been a mmisterial crisis four or five
times m Travancore-Cochin. So far
as the question of personal rivalries
tu * is concerned, I submit
Ujat there^ip  Punjab is not the only
State where these things exist. In
Mysore, the ministry survived the cen-
.p re  motion only by one vote, or may
be by four votes. Anyway, the for
mation o f a stable ministry is not a 
problem peculiar to Punjab alone and
I am not prepared to admit that this 
was the case only with Punjab and
that this was the solitary reason for
this action being taken.
 ̂ Another point that I have to submit

to the amendment of
Shn S i^ v a  of which he gave notice, 
although he has not moved it. I think 
it is totally wrong. Party politics
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and personal rivalries, that existed in 
Punjab, can be found in 'every  State, 
and I do hot think that , could be a 
reason for suspending the constitution 
in that State. But, on the other hand,
I am prepared to admit, as many of 
my hon. friends said and as Sardar 
Hukam Singh also pointed out in his 
speech, that the people of Punjab 
possess niany qualities but at the same 
time they are more quarrelsome. All . 
this might be correct to a certain 
extent and that there might be com
paratively more queirrels among them, 
but so far as discipline is concerned, 
Punjab is the foremost State. Today, 
in other States, we find that persons, 
one after the other, are quitting the 
ministry because they doujbt the suc
cess of the Congress Party in the 
forthcoming elections. But it is the 
province of Punjab alone where, in
spite of the removal of the ministry, 
inspite of the suspension of the 
Assembly and inspite of the shaky 
state of affairs, not a single person has 
resigned from the Congress. ‘What 
nftore ctoHVincing proof of discipline 
than this can there be? The people 
of Punjab are undoubtedly disciplin
ed and it has also been proved that, 
for a good cause, they are good fight
ers as well. But, as the hon. Minister 
said, if 70 out o f 77 members belong
ed to the Congress party, why could 
they not form a ministry and run the 
Government? There I agree and, as 
I said earlier, the hon. Pandit Jawa- 
harlal Nehru gave a statement during 
the Bangalore Session,— and I believe 
it is a correct and true statement— 
and that is the reason why the Con
gress Parliamentary Board was forced 
to advise the leader of the Punjab 
Assembly Party to submit his resigna
tion. The Congress party has long 
taken the decision that the exploita
tion' of the tiller of the soil must be 
stopped but despite the declarations of 
both the leaders of the Punjab Gov
ernment, Dr. Gopj Chand Bhargava 
and Lala Bhimsen. Sachar, that the 
tyrannies of the Zamindars would be 
brought to an end, that the exploita
tion of the tiller of the soil would be 
stopped and that necessary legislation 
would be enacted, no result has so far 
come out. When Shri Sachar tried to 
enact laws in this connection, his 
ministry could not stay long. Dr. 
Gopi Chand Bhargava also could not 
do much althoiigh there is no doubt 
that he could issue an Ordinance and 
also make an Act, which is known as 
the Tenants Security Act, but this 
legislation was so inadequate, and in
complete that even those who have 
been taiing 'the lan d .for more than 
twenty yeats are being served with
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ejectment Aptices. I want to tell those 
friends of mine, who do not belong ta 
Punjab, that the real difficulty is about 
the exploitation of the tiller of the 
soil and that was the basic principle 
whereby the Congress Parliamentary 
Board was obliged to advise like ' 
that. Many of my friends and Shri 
Man also said that some people think, 
or apprehend, that efforts are being, 
made to close up the ranks and then 
install a ministry there. I personally 
believe that these differences were not 
of the nature^of personal differences. 
Of course, if there could be a com
promise on principles, I do not think 
there would be anything WEcmg and 
a ministry might be reinstalled in 
Punjab. For that, I think, the most 
important thing is that the exploita
tion of the tiller of the soil should, as 
has already been decided, be stopped 
and if any Government is capable o f 
stopping it, there should not be any 
difficulty or obstacle in the fortfiatioa 
of such a Government. I also think 
that Sardar Hukam Singh who is the 
President of the Akali Party would 
also not oppose its formation and I 
believe the Punjab State Congress 
party too would have no personal 
objection to it. . Now, some of my 
friends have Just said that the people 
of Punjab "have welcomed Trivedi rule 
and are very happy. I beg to say that 
the happiness is not because o f  
Trive^ii rule. I am rather surprised 
when some hon. memFers of this Par
liament call it Governor’s rule. It is 
not the Govenor’s rule, it is the 

. President’s rule which, in other words^ 
means the rule of the Parliament. 
The present rule in Punjab cannot be 
called an undemocratic rule: But I
have a fear that the happiness over 
the present rule may possibly change 
into sorrow and regret because those 
people who are rejoicing today are 
nourishing a hbpe that the Govern
ment of India would be able to stc^ 
the exploitation of the tiller o f the* 
soil. But as we have seen, a long 
time has passed— arid as- a matter of 
fact these changes could have been 
effected by just one ordinance and' the 
ejectment of those who have been 
tilling the soil for twenty and even 
fifty years could be stopp^ —but no 
attempts have so far been made to 
bring about these changes by any such 
ordinance or Act and I am afraid i f  
such an attempt is not made, the pre
sent happiness is certainly not going . 
to last long.

There was a system in Punjab known^ 
as the Zaildari system, and under this 
system only those were appbinte^.
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Zaildars who generally helped and 
supported all acts, whether good ot
bad, o f the British Imperialistic re
gime. In the past, when so^e patriot 
came to the villages and addressed the 
people, it was the JZaxldar who used 
to give evidence against him. The 
Punjab* Government, before going out 
of office, decided that the Zaildari 
system in Punjab should be reintro
duced. On the one hand, the Ministry 
and members of Punjab were asked 
to quit but, on the other, no consi
deration is being given to that resolu
tion of the Punjab State Congress. 
While the Punjab State Congress sug
gested changes in the Tenancy Act of 
the province, it also passed a resolu
tion that the Zaildari system should 
not be revived. Today, the Governor 
is taring to appoint Zaildqrs in the 
whole of Punjab before the 15th 
August. The former Cabinet had 
given orders to revive Zaildari but 
that decision involved a different .prin
ciple. Talking about my own district^
I can say that all persons who have 
been appointed Zaildars are those 
about whom it can never be said that 
they would co-operate with the Gov
ernment in any constructive manner. 
On the other hand, those very people 
who belong to the old system have 
been appointed Zaildars.

The Minister of Education (Maulana 
A*ad): The Governor of Puniab has 
not done it. *The proposal had 
already been made by the last 
Ministry.

Ch. Ranbir Singh: Sir, as I have 
said earlierr the former Punjab Gov
ernment did accept that proposal but 
at the same time a definite principle 
was laid down that only those persons, 
who would help the Government in 
their constructive activities, would b e . 
appointed Zaildars. Those who are 
being appointed Zaildars in our dis
trict today are anti-Congress people.
I would like to draw Maulana Saheb’s 
attention to the fact that an Officer in 
my district asked a Congressman, who 
aspired to be appointed as a Zaildar, 
that if he was made a Zaildar . . . . .

Sardar B. S. Man: Is it such a big 
crime for a man to be anti-Congress 
that he cannot be appointed a Zaildar? 
Can only as Congressman be appoint
ed?
. Ch. Ranbir Singh: My hon. friend
has not followed me correctly. I have 
said that I am myself against the re- ' 
introduction of that system. But I 
wish to submit that just as being anti
Congress is not a crime, similarly 
being a Congressman is also not a sin.

Babu Baunnarayan Singh (Bihar): 
Now it has become a sin. .

Ch. Banb|r Singh: It might be
your view because you have d^erted 
the Congress but I do not subscribe 
to that view.

I do not want to take much 
time of the House. . My learned
friend Sardar B. S. Man just said 
that the ministry should not be consti
tuted *till elections were over so that 
the elections might be fair. I do not 
fear that, nor am I too eager for the '
early formation of a ministry. It
might be after one month or two
months but I would certainly like to 
say one thing. . 1  ask those who talk 
about impartial elections whether it 
is not a fact that all the employees o f 
the Punjab State are either b rou ^ t 
up in an environment of communalism 
or are persons in whom the mentality 
o f sectarianism and the spirit o f d i^  
crimination have taken deep roots. 
Under these conditions, there wiU be 
an impartial election is beyond my 
comprehension.

I 3nft ^  Pm

(Congressman) 
^  ̂  f  I w  ^  ^  #

'R  afTT #  VtVir
^  t  W  ^  ^  t  t

^  I  \ 4
^ 1%  ^

«IT, ^  ^

'3n9T5 ^  «(fdl
RTT ’Tiff f  I 3n«r

cTTf ^  3f\r
^  TO" ^  ^  ^  ^

^  ^  3R  #  F̂RT̂ RTT f

I •

^>T 3TF5r iTT̂  ^  t  ^



I ^  n̂^TTJT 
f  I 3 ftr ^  ^  %,

mtt ^  % 5TPTO
^  t  5?ft ^  I
^  ^  ^  ^  > rn x ^
vtSw ^

t  ^  ^  ^  "TT
I ^n r̂n?»r

TT f^^TTT ^  T̂TJT I

(CongresB rule) ^  f w  »RT i ^  
t!̂ *f» '̂ icii ^  % ^ trf «î a

^ F̂T 3fnTT 1 ^  ^

^HHdl g  f¥  i r ^  ^  ^
^  3RT5r ^hr «ii^ ^  ^

■wt t ,  %f%5T ^riro %
w ^  ^  «ft 3 ftr
v f t  vTT I  ^  v t w  ^  fRT
% f ^ ,  ^  3ftT I W H  % f ^

I ^ aI«t> ^  ^
^  f% ^  r̂Rr*T 

^  ^  %■ ^  îT<4 *^<.*11 s t^  ^
- I %%5T 4 =517̂  g, ^  =^T^|

3TFT ^  T̂T̂ PR %

^  ft?TT aflr ^rfe 
% ffRT ^ ^  ^  "

t w F T ^  ^  'Ttrrr I ^  ^  ^
^  WTcT *T^ fV -̂Hi  ̂ ’WtirCt

■ ^TT|V # ^  ^  ^  ^  ^  ^̂ TTot. I
f ^  % T3TR #  ^  ferr T O  I
^  <i<  ̂% 5T ^  ^  ^nft 'SPT̂  ^ ^
f̂ r̂ TT ^  ^  f  JT ^  'STFTcTT ^  I
^nm %  3 T f^

?r^ ^ r< « iY  qr ^TP^ TCfTiT 
w ^ r f ,  TT5rr^1

#5 fiT I ,  ^  ?T̂
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T3TR ^  S R fr ^  «TT rTTf
^  ^  ^  ^  ^
ft% I  1 ■

MW*il<T W ffl : W  f%TT W 
^  f  ?

WJf XlWflAlQ^ R| 5  : #
^  % '̂ ft <JTT f  I ^
% ^rr^ +^»ii , ^ ^ r r  %

t  I T̂  ̂ M '^d l %
% T̂TT »T^ \ 3Tt  ̂ H'jJN %

^  T§T ; F̂JTT
^  «rnr f ,  w  ^  ^

5 IW  ^  JTf ^  | i ’ I
f ^  ^ft ^  « 'M  | ^  T̂RT t  I 
% ^Pft ^  'J^KId< ^  ^PTStT

. f w  ;j5r % ^  3TVt ^  f>TT
-iir^-ij I ;sFT ^  5Ttft 3ftr f^TR^rft

I ^  t  arrr
^  ^  ^  -I ^  ̂  2T̂  5TFT
^  f^rfR  % ^  ^  ^  1 1
^  îpyrR- ^  t  % ?ft w  ^  ^  fn t
fzff %  ^  ^  ^  ^̂ TRTT

^  w r  ^  ^  =̂ TT̂ T, ̂  ^
5 ? ^  3 T ^  ̂ TT^ t»

t  ^  ^  ^  ̂  3^^
^  ^  f r  I ^  ^

^ 1 T t  snc '̂r ^  r̂rfr̂ T ^
I ^  1 T | W  ^  ^  f ^ F c T

«TT sftT ^ r 5qr ^
^  ’iTT f?  T^Rtflr TT^ I

Tm ^
T^ft ^  ^  ^  =^1^  I
5R-'^ i  f¥  ^  ’frr TT^-
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^   ̂ eft f
^  f3TT,

 ̂^  ^WT^
^  ^  fN>#^ (Democracy),^ 
f̂ T̂ TRT t  I ^Tf ^  ^  t  ^
(Governor) | ^  ^  ^  ^

 ̂ 3|1t W
T̂TEnr F̂T*rr 

^  t % ^  ^  ^  ^ # 
^  arrsr t t  ^  ^ ttw  ^
^  ^  I eft îr ^  =t>^di ^  f V  '3i«r 

JT| ^ r m  F̂t ^

^  ^  ^  ^  ^  9ii^»i •q̂ '̂ ii 1

4«W ^  ^ 3TK
«<ld ^  ^ 'sIdHf ^

s r r ^ ^ i  #^ | vrW zm r, 3 m = F ^ ^ ^ , 
^  ^  TCf #  =ET?5T m r  g,

^
5 ^  W TOf ^  .

. ^ r ?T^ t  I ^  ?TK

f  fV ^
 ̂1 f% ^  ^  ?TT̂ t̂rr % ^  ^

•M^«i y ^ ici ^r?y ^  ^  ^  i%m .
’TT, 3fĤ Rw«< r<-vift̂ n̂ (objective 
resolution) ^  ^

I #?ft^ sTT % :
“The State shall not recognize 
the existence of any party” 

%TT ^  ^  3̂i?r
^  ^  ^  ^  -qi ?r ^

# ĝrrft̂ mx g I ^>r.f^ ^  =^ • 
T O  ^  ^  I w t ^  ^  qRT

^  ’TT %TT ^  ^  t  • ^  ^
^  ^  ^nr^ f ,  afk  t

9ftr ̂  f¥ ̂  ̂ 9Rf?̂  I f¥ M  ̂
3 T t ^ W  3rrT^^,^3TPT 

%  ^  ^  t  ^  ^  ^ ftf^  I
^  ^  ^ t M  I ^  iTfR*rr ^

=PT fPT 5!TT I ^ ^  1 ^  ^
^  I  I m  3 p ^

^  +I+J ^  Ti|T \ \

 ̂ ^ >ft ?T̂  f¥

^H i«i ^  a rm  1 1  ^  ^  ^  ^  ^  
3TRrr ?T^ f  I ,

^  l P  J '  v f  • *̂ ĥ  ’̂V

? ^Siy& f j i ^  

T O  x m m r m

^  ^  ^  ^  g 

 ̂H(̂  wr  ̂ r̂fN> <t»N̂ 
%3m aftr sq^HK ^  % 1̂-̂ K

W  i  J ^  =^7^. g  ^  ^  #

^  ^  f t r f^  3(H fir?r v ?  
'5^  T T ^  ^  w 5 ^

^  t .......
Mr. Deputy-Speaker ; tstrt 

^  anî  I Hon. member will 
now address himself to the 
Resolution

I l f  T m r m m -  ^  '; ^nmf^
^  ^  t  tr^TR ^

^  ^  t  I eft f^ F cT
^  t  ^  W H d  #  TT5ir
^  ?ftf ?RT ' T̂RFf +1^^ n̂ -m ^ I

^  Rrar^ 5i?r ̂  t  I f^r ^  qsrr?
^  ^  ^RT f  I W

^  3jYt <S\̂  I

^  am ^  ^ ^
#  ^  ift qt̂ r̂
t 11
^  ^  ^  I afk
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. I  I w r  ^  t  • ^
% ^  ^  t  ^

^  ^  ?Tf)f ^  I ^  ^
I  ^  m m  f  ^  #

% v t f  3iKTft ̂  ^
I  2Ftf 3TŴ  ^  ^  t I

^  3|Tt ^  3̂nr̂  =5f̂

5  I ^  ^  ^ ^  ^  ^
^  ^  a fk  5Fhf ^qpT 

^  f H ^  H ^>o
TRJT <5t  ̂ ^  1 ^fhTMW^
fiTT^ “ ^  ^  ^  ^'fsr

f  I ^  f  TCf
3n̂  (party

system of Government) %,
%f%«T ^ «f 1̂  3f̂  ’=T»̂<n j% I
The Party System of Govern
ment strikes at th 3 very root 
of democracy. % r̂pft
w r  ^  t  ?

WRiftif fR W  : arn’
TOf #  fift ’T# ?

^WHKW^I ^  'TT  ̂ %
g I Tf3  ^  ^

^  T O  t ,  ^  ^
^  TO 5 !^ ^  I

^  t  ^  T ^  «TT f t q W t  *

3̂9rr ^  ¥  *TnfV
3rrf ^  43Tff^ (rule by the 

Majority*) \ ^

îCTPraV (Minority) %
4«frr<,il ^  '*1 1^  ^  I ^  ^  ^
ipf ^  <sf̂ 4̂ i (amend-
jxwnt) ^  TfT «TT^ R̂RT ^Wl“f

3PTT ^  5̂t»T ^  't*<̂
^  ^  ^  ^  ^  ^  

(Constitution) ^
^ ^  TOf % sfh: 5HT^

% ^  ^  TRT ^  P̂TF I ^  ^  3TFT %
^Ffnr ^  3TFT #  f w  t  ^  ^
^  ?T^ ^  3TR f

’ ■̂ ’1 1^ ^  ^  

3iTT ^'t ^  ^  I
3mx 3tn  ^ ^  ?ft
^  ^  WT%

^  I % ^ T

^  ^  f  m  %  «TT̂
^  iVqi ^RT ^ t f
fJT  ̂ ^  3 m  ^  #■ 5TRTT r̂riPT

5 ? ^  5 T ^  q r m  ^  ^
% *1*1 t̂WT (̂ I ^f^*i

^  T O  t  ^>q- 3f^
T̂FFT ^  ^  TO  t ’ I A

i  f% ^  ^  ^

P̂TT I ^  ̂  3f^ ̂ TT^ ̂
^ ^  ^ I ^  sjftr

^ (V +  I i|TT

^  T ^  ^ I ^  ^  ^
a fk  m t[  % arft^y W T  i  f^

^  %̂F>T 1  tr^T 'flTrnr
lH‘t>A f̂ T5r % 
s r ^ ^ a f h : ^ ^  ^T sw rm R ZT ^ i

(English translation of the above 
sjteech)

Babu Ramnarayan Singh: Sir, I
am thankful to you lor giving me 
an opportunity to speak on this sub
ject. My friend Ch. Ranbir Sing^ 
said that to be a Congressman was 
not a sin. On that, I, in a light vein, 
replied that now it had become a sin 
and he remarked that it might have 
become so since I had left the Con
gress. Indeed,, it is not a ‘ sin to be a 
Congressman: it is not a sin to be 
a Congressman so loilg as one adheres
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to the ideals that led to the forma
tion o f the Congress, to the principles 
for which the Congress stood, and 
retains the qualities by which we could 
throw away foreign domination. Even 
now I believe that to be a Congress 
man o f that type would be a matter 
of pride. But I think it is a sin to 
remain within the Congress infested as 
it is with party factions and selfish 
•motives.

Sir, the subject that we are discuss
ing today is one of far-reaching im
portance, It is not an ordinary 
matter; and I would request the

- House to give it serious consideration. 
The All-India Congress Committee and 
the Government of India should also 
pay particular attention to it. A pass
ing consideration would not do. Sir. 
the Congress rule has been superseded 
in Punjab. It is even said that the 
people of Punjab are happy at the 

w advent of the Governor’s rule. So far 
as the matter of rule is concerned, 
people who want governing pfewer 
may be happy at it. But what could 
be said and what can be said about 
the Congress is that it was meant for 
serving the country and it should 
continue doing that. It was not meant 
for ruling over the country. The 
Governor is all right for those who 
want to be governed. But I want, the 
country wants, and all of us here 
want that service should be the main 
objective of the Government. If that 
service has to be done through 
Panchayat, the Panchs shall have to 
be very honest persons. There is no 
doubt about that. As our friend Shri 
Chaudhuri asked, what was after all 
the reason that Governor’s rule was 
imposed on Punjab when these con
flicts were going on everywhere? He 
alsQ mentioned Bihar. I know. Sir, 
all the Members of the All-India Con
gress Committee and of the Cabinet, 
including ftajaji and Maul ana Azad, 
should consider over the matter. Do 
they not know that these conflicts, 
which prevailed in Punjab, exist in 
every Province apd practically all over 
the country? .

Am Bw l Member: Do they not
exist in Bihar?

Baba Ramnarayan Sinirii: I have to 
say with sorrow and shame that con
flicts in Bihar are even worse. I am 
not happy or proud in saying so. Is 
it something for us to take pride in 
that the Ministers in Punjab had to 
submit resignations? Should I acclaim 
this muddle that took place there? 
Indeed, that is a matter of shame for 
me too. But those who hold the 
strings of the Government in their * 
hands, those who dissolved the Min
istry in Punjab, should be a little

more strong of heart and a little mor« 
honest. They should piit an .end to 
all the Ministries in the country. I 
can easily say that, especially with 
res - d to Bihar. Those who are of a 
slavish mentality would feel happy 
over that for they only want to be ruled. 
But those who have the country’s

- good at heart cannot be happy, over it 
for such people do not v*?ant to rule; 
they want a good administration and 
a good Government for the welfare 
and service of the people. Those who 
want to rule are of a slavish mentality 
and so they need it. But according to 
the principles of Mahatma Gandhi and 
those of freedom we should strive for 
a Panchayati rule. In a Panchayati 
rule, it is necessary for the Panchs to 
be persons of great integrity. W h ^
I hear the views of the people on the 
dissolution of the Ministry in Punjab 
I begin to think it was probably a 
right step, but then, when I ponder 
over. I feel that whatever the people 
may say this action amounts to viola
tion of the principles of democracy. It 
is true ths|̂  the Governors have been 
learning to rule for long and can 
therefore have better administration 
while the Ministers were till yesterday 
having experience of jails but have 
now become rulers on getting Ministe
rial posts. I can say that so long As 
our people continue to have the men
tality of being ruled, the Governor's 
rule is bound to prevail. An event 
has occurred in Punjab and we must . 
take a lesson from it. Unfortunately, 
not happily or willingly, I have also 
jomed a new party for which I am 
not proud but sorry because party 
politics is going to do no good to the 
country. I want to remind those hop. 
Members who were also the Members 
of the late Constituent Assembly that 
I had moved two amendments to thSe 
first resolution, the objectives resolu
tion, iftoved by Pandit Jawaharlal 
Nehru. One. was that “ the State shall 

. not recognize the existence of any 
party” . The other was that when the '  
elections took place, no candidate 
should himself canvass his Candida-* 
ture. The people should elect whom
soever they liked. My amendments 
were not carried, but my ideal is still 
the same. If .you want the good of 
the country, and you may possibly be 
the greatest patriots, you must do 
away with the party politics. You 
must dissolve the Congress also. That 
was the wish of Mahatma Gandhi.
The rule of the Congress is also not 
needed for many black deeds are bein* 
committed in the Congress Raj and 
nothing good is being done by it. 
With this, however, I also do not hope 
for anj^thing, good to come out o f the 
other parties that areT forming. I 
■have no hope from them.
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Maulana Azad: Why did you join a 
new party?

Babu Bamnarayan Sinffh: I have
already said that I have not joined 
the other party out of any fond'^im
pulse but have been compelled to 
join it because of the misdeeds and 
atrocities of the Congressmen. I want 
all the partisanship in the country to 
end and all to come together to find 
some way out towards the prospferity 
of the country. I may also mention 
another P ro v in ce ............ ... • • •

Mr. Deputy-Speaker: Please refer
to Punjab. Hon. Member will now 
address hmiself to the Resolution.

Babn Ramnarayan Singh: Sir, the
thing is that the matter does not con
cern so much particularly to Plmjab 
alone. The matter is-one of principle, 
that is to say that the Government 
have set up the Governoi . rule after 
^ so lv in g  the Panchayati rule. That 
is a matter of principle. What is 
there about Punjab? Examples of 
other places can also be Cited, I can 
say about my own State, Bihar, where 
the Congress is divided between two 
groups. One group is called the Con
gress of Shri Babu and the other group 
is called the Congress of Anugrah 
Babu. Not only that. There is some
thing worse than that which can 
hardly be surpassed. It is that some 
of the Government officials are called 
the men of Shri Babu and others those 
of Anugrah Babu. Such muddles are 
going on everywhere. Indeed, we 
should all come together and try 
honestly to find out a way for setting 
up a true Panchayati raj. Fortunate
ly, our Prime Minister is also here. 
He is in favour of the party system of 
Government. ^But I would dare submit 
that the party system of Government 
strikes at the very root of Democracy. 
Then what is democracy?

A h  H ob . Member: Why did you go
over to the other party?

Babu Ramnarayan Sin^: I am
entirely against parties. Byrem aining 
in a party you have to abide by the 
decisions of the party an^ have little 
occasion to think of the country.

So, i  was saying as to what is meant 
by Democracy. Democracy means 
rule by the majority. But where the 
party- system works, the majority is 
never there. The minority becomes 
the majority by manipulation. That 
we saw at the time the Constitution 
was being amended. If we talked to 
the Members individually we found 
thait a number of them wanted no 
change in the Constitution, but it was 
passed because of the Party and at 
the Prime Minister’s direction. Hence 
I s^y what this system of party Gov

ernment would not work. The elec
tions are coming and they, cannot be 
held impartially un til, the Ministries 
are dissolved in atll the Provinces and 
Governor’s rule established. But the 
biggest accomplishments would be to 
Dut an end to the. party system and, 
all joining together, set up a good Gov
ernment and bring about good adminis
tration in order to serve and not to 
rule over the country. But it is- a 
matter of ^ ea t regret that our people 
still think in terms of a ruling, 
time o f ruling has gone with the Eng
lish rulers. The country now need& 
service, not rule. I would not say 
more for my time is nearly up. But 
I appeal to the whole country and to 
the House that looking to the Punjab 
episode we should evolve some way 
for  bringing about happiness, good ad
ministration and real independence in 
the country.
3 P.M.

Prof. Ranga: I agree entirely with
what f ^  from the lips of my hon. 
f ^ n d  Dr. Deshmukh this morning, 
^ a t  he said in regard to the consti
tutional position deserves serious con
sideration at the hands of my 
hon. friend the Home Minister. There 
is also another aspect of it which 
ought to be -considered by the hon. 
Mmister and that is the political 
aspect. What is likely to happen? 
Suppose at the end of the next general 
elections there were to be some Pro- 
vmces which would come under the 
sway of parties other than the Indian 
National Congress, how would the 
Central Government deal with them 
if, perchance, it were to be displeas^ 
with the policies and programmes and 
general activities of those Provincial 
Governments? In the Punjab Go\^. o f 
India came to find that the Govern- 
ment—the Congress Government as it 
happened to be—^was not behaving 
properly and did not give satisfaction

■ to the pedlple, and for various reasons 
and in various ways they came to 
that conclusion and they* simply set 
aside that Gk»vernment and advised 
the President to t ^ e  back all the 
powers of the Provincial Government 
and issue an Ordinance. Now, would 
they pursue the same policy in regard 
to any other Provincial Government 
which may come to be controlled by 
any other political party? If they 
were to do so, how are they going to 
justify their action before the public? 
That is why the suggestion made by 
my hon. friend Dr. Deshmukh be
comes very relevant, namely, that the 
Central Government should fir^ o f all, 
guard itself against any kind o f mis
representation. or misunderstanding by 
instituting an enquiry, however emer
gent it might be, and by satisi^lng
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themselves. Afterwards, with that as 
their authority, they can satisfy the 
public' also, that the conduct of such 
and such Provincial Government ia 
such as deserves this kind of action., 

Sir, when this question came to be 
discussed in the Constituent Assembly, 
whether these emergent powers should 
be given to the President or not,* I 
found myself in agreement with the 
great majority in the Constituent As
sembly in saying that these powers 
should be given to him. But why did 
I do so? Why did most of the Mem
bers also agree to it? We wanted that 
such power should repose in the Presi
dent in emergencies, if it was a real 
emergency, not for any and every 
occasion. What is the case that the 
Government of India can possibly 
make out even- to-day that such an 
extraordinary position had come to 
prevail in the P ^ ja b ?  ‘ Can they 
justify their action at the moment that 
they took it? Can they say that the 
position had reached the maximum 
point • at that moment? Or can they 
say that it had not reached that 
maximum much earlier and why they 
did not take action earlier? How do 
they justify their inactivity then? 
Could they not possibly have waited 
for a few months more and given a 
chance to the electorate to decide for 
themselves whether they wanted this 
discredited Ministry which then hap
pened to be there, or whether they 
wanted to have another Ministry? I 
can quite understand the political diffi
culties of my hon. friend the Home 
Minister, in his other Capacities as a 
member on the Parliamentary Board, 
and as a member of the Working Com
mittee and I can understand his saying 
to himself that he should try and save 
the jH-estige of the Indian National 
Congress. And I do wish to congratu-- 
late him and the C on fess also upon 
having taken courage in both hands at 
least now and saying to the public 
that they have failed in the Punjab 
and therefore they are going to give 
a chance to the public as a whole to 
have their choice later on, independent 
of the Ministers who formed the Gov
ernment at the time and who called 
themselves as congressmen and who 
formed the M.L.A.’s. After all there 
is the Congress which is bigger than 
the legislators and the Ministers and 
there must be plenty of Congressmen 
ia the Punjab who are much better 
than the legislators and the Ministers 
there: Therefore it was felt that
these other congressmen also should 
be given a chance and so the public 
wer ê told, “Look here, do not judge 
us by the activities of this Ministry 
and these . legislators. We the Con
gress are going to give you better 
Ministers next time. Therefore give

us a chance” . Therefore this Ministry - 
was dismissed and the Governor was 
given the powfer. I can understand, 
such a position. But supposing it had 
been some other Ministry, a Ministry 
belonging to some othCT party, are 
they going to deal with that Ministry 
also in the same summary fashion,, 
and according to me, from a political 
point of view, an mimoral fashion? 
What happened in Europe? There 
also they had a President. Hitler w as. 
there. He came into .power as the 
leader of a minority in the Reichstag. 
He was brought in through the back
door, probably l?y Hindenburg who 
was P*resident or Chancellor- then. 
But when Hitler came in, he found' 
himself face to face with Communist 
Ministers and also Socialist Democra
tic Ministers, But under some pre
text or other he removed responsibility 
from them and put in his own men 
instead and over these areas Von 
Papen was put in as Dictator on be
half of the Chancellor of the Reich. Is 
it impossible for anyone to contem
plate the possibility of a repetition of 
such a thing in this country in the near 
future? In order to guard against 
any such event, and in order to guard 
themselves also, the suggestion made 
by Dr. Deshmukh should, be accepted. 
In order to guard against the Con
gress Ministry being misunderstood, 
here or elsewhere, that they are likely 
to behave in such a fashion, I would 
ask the hon. Home Minister to give , 
us an assurance in the House that what 
was done in the Punjab would not be 
t?.ken as a precedent for future action 
and what was done was due to the 
special circumstances that came to 
prevail there. Tnere is only one 
party in power at the Centre and in 
the States and this was done in a sort 
of a domestic fashion, for the conveni
ence of India, under the ^ ecia l cir
cumstances prevailing in this country.

One thing, however, could have 
been done. As soon as the Governor 
found that it was impossible to form 
a Ministry he could have constituted 
a care-taker Ministry of ftien compris
ing all the available talent. There are 
many precedents of this in England 
in English history. Such a thiniE 
could have been done here also. 
There was a regime of advisers in 
India also. I do not want to have it 
now, but what I suggest is, such a. 
care-taker Ministry could have been 
constituted in the Punjab. My hon. 
friend Mr. Velayudhan also meant 
the same thing, though by a slip o f 
his tongue or his lan^age he called 
it a cosmopolitan cabinet. He could 
have called it a care-taker or a com
posite cabinet I do not know why 
that was not done. It was not done:
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possibly because many of the impor
tant leaders in the opposition and 
many of the important leaders in the 
official bloc o f the Congress themselves 
h^d at one time been Ministers and 
had discredited themselves. There was 
therefore, no choice for the poor 
Governor between these two sets of 
people to form the Ministry. If he 
were to select anyone else he would 
have had to go in for second-rate and 
event third-rate people. He could cer
tainly have called upon the President 
of the Provincial Congress to give him 
a list of people who enjoyed h is ‘ con
fidence. Atter all the Congress is the 
organisation to which all congressmen 
owe allegiance and out of that Ust he 
could have constituted a Ministry. 
But he simply assumed to himself, 
with the help of the Central Govern
ment and the authority of the Presi
dent this Fuhrer’s power and after he 
has become the Fuhrer my friends 
here fall prostrate before him and 
^ v e  him all praise. What happened 
m Bengal? Once the Prime Minister 
went to West Bengal, not in his capa
city as Prime Minister, but as a 
national leader and came back com
pletely convinced that the Ministry 
there should go out of office and the 
legislature should be dissolved and 
that there should be a general e leo  
tion. The Workii)g Committee also 
accepted this. But what happened 
afterwards? Some other force came 
^ ro s s  and nothing more happened. 
Evidently this force did not come in, 
in the present case. There was a big 
notary in one group of the Working 
Committee and there was another in 
another group and they could not 
settle among themselves what should 
be done. In that case, the best thing 
It was felt, was to have this Fuhrer*s 
regime in, the Punjab.

Shri B. Das (Orissa): I thought you 
were a party to that settlement in 
West Bengal. *
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Prof. Ranga:
ment at aU.-

There was no settle-

There is this fact that the Con
gress was the majority party and it 
had come to be recognised for the 
formation of a Ministry, as the majo
rity party. So it should have been 
possible for tt̂ e central authority to 
leave all powers in regacd to the 
control over the Mjnistry to the local 
representative of the party, that is, 
the Provincial Congress Committee. If 
they had left it to them they would 
have made themselves responsible to 
tj»'^p^ple of the Province. They were 
thevlocal chiefs. If it had been left to 
the Provincial Congress Committee 
Iresiaent I am sure he would have

been able to control the 70 members 
of the legislature party. . Instead ol 
that all that power was concentrated 
in the Centre and in the Government. 
This kind of centralisation is rather 
dangerous. I wish to remind you. Sir, 
and the House of one thing that hap
pened. You will remember that when 
we met in the Constituent Assembly, 
in the earlier stages we were all in 
favour of more and more power for 
the States. As we proceeded in our 
work we became all in favovlr of 
giving more and more power to the 
Centre and that within three years 
there was a big swing of public 
opinion, because we were not satisfied 
with the way in which many of the 
Provincial Governments were behav
ing. We were satisfied of course with 
our own national leadership. We 
thought we could repose our confidence 
in our Prime Minister and the Deputy 
Prime Minister. If, on the other hand, 
the Central Government were to use 
its powers in the manner in which 
it has used them in the Punjab, I am 
afraid there is likely to be again a 
reaction away from the Centre to the 
Provinces with all the dangers that 
are beset in it or with all the advan
tages that may come in its wake. 
Therefore I would like my hon, friend 
the Home Minister to give the assur
ance in regard to the constitutional 
and political issues, namely the fact 
that they have found it necessary to 
act in the Punjab is not likely to be 
taken by themselves as a precedent 
for their future activities and it need 
not be taken by this House as a pre
cedent for the future activities o f the 
Union Government in its rela
tions with the State Governments.

■ ShEri D. S. Seth (Uttar Pradesh): It 
is no pleasure for me to have to 
oppose the Resolution moved by the 
hon. Minister for Home Affairs. My 
point of view is quite different from 
what friends have already stated here.
I feel that the ordinance promulgated 
and the Resolution moved here are 
both unwarranted and uncalled for. 
Was there a state of serious emergency 
in the Punjab, I ask? Certainly not. 
Was there a major crisis, political or 
constitutional, in the Punjab? I say 
not. ,What actually happened was 
that there was a quarrel in the Con
gress party in the Punjab. There was 
wrangling for power, disunity, indisci
pline, corruption and what not and 
the projection of this internal quarrel 
was wrongly and unconstitutionally 
given the name of a crisis. The cons
titution was suspended, democracy was 
thrown to the dogs* and in this way 
the party and the Government were 
both identified with each other. That 
is quite wrong, unconstitutional and 
unprecedented.
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^ h e Congress Parliamentary Board 
ought to have been in a position to 
control the Congress legislature party 
In the Punjab. They ought to have 
restored discijpline and made them 
rule m the interest of the common 
people and the electorate. Instead of 
doing tliat the Parliamentary Board, 
the Congress High Command,? the 
Congress party and the Legislature 
Congress party in the Punjab are all 
guilty of a great betrayal of demo
cracy. The electorate voted the Con
gress party to power to rule them 
•democratically in th^ir own interest 
and not to throw democracy to the 
dogs and replace democratic rule by 
the autocratic and personal rule of 
the Governor- There appears to be no 
emergency, no crisis whatever in the 
Punjab, which warranted the suspen
sion of the Constitution. The party 
and the Government are two quite 
different things. One cannot be iden
tified with the other. If, however, 
the Parliamentary Board, the Con
gress High Command or the Govern
ment of India were confident that the 
Congress Party in the Punjab is unfit 
to rule and its rule should not be 
continued in the public interest any 
longer, then the right way was for 
the Central Government to have 
ordered the Punjab Gove'nment to 
immediately prepare for an election.
It was not the right of the Congress ' 
legislature party to change the demo
cratic rule into an autocratic rule. If 
4  party is in a majority and that, too 
in absolute majority in the legislature 
it carries on its shoulders a grave and 
heavy responsibility. I think both the 
ordinance, and the Resolution moved 
are uncalled for and I feel that imme
diately instructions should be issued to 
the Governor of the Punjab to hold 
fresh elections under the supervision 
o f the Election Commission, so that 
democracy may be restored in the 
Punjab as early as possible.

As my other friends have already 
sppken on the various points which I 
wanted to touch upon. I need not 
take up much more time of the House.

Pandit Ennsnt (Uttar Pradesh): The 
issues which the question before us ' 
raises are of much more than provin
cial importance. They concern the 
Constitution and therefore the whole 
country.. There is no doubt that there 
was great dissatisfaction in the Punjab 
with the Governments that ruled there 
after the 15th August. 1947. What we 
have to consider is what is the proper 
remedy for this state of things. 
Should not the electorate be asked to 
understand its position and the power 
that it wields or should the Central 
Government intervene to protect their 
iht^ests? The theory of democratic

Government requires that it should be 
based on the consent of the electorate. 
Where the people have serious griev
ances the power to remove the Gov
ernment is in their own hands  ̂ This 
question was discussed when the 
emergency provisions contained in the 
Draft Constitution were considered by 
the Constituent Assembly. Unfortu
nately, those in charge of the direc
tion of affairs did not accept the view 
that the training of the people in 
Self-Government and in the under
standing of their responsibilities was 
ultimately of much greater importance 
than good Government. Article 356 
replaces an Article which was model
led on the provision existing in the 
Government of India Act, 1935 for 
the assumption of powers of Govern
ment by the Governors. It was in 
form less objectionable than the pro
vision it replaced but the fact remams 
4:hat the theory behind Article 35t> is 
that the Ceptral Government has the 
power to intervene when it thinks 
that a State Government is acting in 
such* a way as to injure the interests 
of the p^ple. The Central Gk)vern- 
ment is all-powerful and it can almost 
compel parties not accepting its view
point to fall into line with it.
, I personally do not approve of the 
theory lying behind Article 356. I- 
agree with my hon. friend, Mr. Ranga 
that when this Article was discussed 
it was thought that the Central Gov
ernment should have the power to act 
in the interest of the whole country 
when its security was affected, but 
unfortunately action has been taken 
in the Punjab on other grounds. My 
hon. friend, the Home Minister in 
dealing with the matter has dealt with 
it in such a way as practically t« * 
give away his case. Even if the 
Central Government wanted to inter
vene in the interest of good Govern
ment, it was the duty of the Home 
Minister to show not merely that there 
would be no stable Ministry there bu|; 
that the administration of the State 
was not being properly carried on, 
and that the mismanagement there 
was of such a degree as to affect seri- 
ou^y the economic interests o f the 
people and their morale. The diplo
matic speech that he gave concealing 
every reason that could have been 
given for what I may call the super
session of the popular Ministry has 
considerably weakened the Govern
ment’s case. There is no doubt that 
there was great dissatisfetetion with 
the popular Ministries in the Punjab 
since 1947. It is also a melancholy 
fact that owing to their experience^ 
unfortunate experience, the people 
have almost with one voice -welcomed 
the assumption of powers o f Govern
ment by 'toe President. One or two



245 ResoZationre. President’s 9 AUGUST 1951 Proclamation on Failure 249.
o f Constitutional MoChiner« in Punjab

[Pandit Kunzru]
Members referred disparagingly to the 
efforts that the Governor of the 

'Punjab was making to improve the 
administration and to instil a sense 
o f confidence in the people. I thinir 
that It is only fair to say that both 
the Central and the Punjab Grovem- 
ments are to be congratulated on the 
fact that* the Punjab at this moment 
has a (^ vem or who is administrative
ly ■efficient, whose honesty of purpose 
and energy and efficiency are widely 
recognised in the Punjab. There is 
no aoubt that the action taken against 
profiteers recently in some districts of 
the Punjab has adversely affected 
some sections of the business commu
nity there but the Governor and his 
s^ io r  colleagues are trying to do their 
best botii lo deal with corrupt officials 
and the unsocial elements in the busi
ness co '.inriin-iy. I think that instead 
o f  criticising them we ought to wel
come 4;he action taken by them and to 
support them in their determir;ation 
to root out corruption in tlje State.

The question that arises now is, 
how long the Governor’s rule should 
be maintained. As I have already 
said, notwithstanding the dissatisfac
tion of the people with their. Govern
ment, I for one should have been 
prepared to allow the Government 
that was in power to go on till the 
elections were held. The people would 
then have decided whether the' old 
Ministry should be returned to power. 
But the Ministry having been com
pelled to resign by the Congress Party 
which is controlled by the Central 
Government, it has to be considered 
whether it would be wise to bring into 
existence a new popular Ministry so 
soon. If the Central .Government 
were really concerned with the inter
ests of the people and not with the 
interests of their party* only, then I 
sfee no reason why ministerial ru(e in 
the Punjab should be restored quickly. 
If you want good Government— and 
that is the purpose that lies behind 
Article 356—then give the Governor 
and the Punjab Administration whom 
you h^ve entrusted with a very diffi
cult task sufficient time to clean the 
Augean stables there. But you will 
be doing a double wrong to thfe State 
if after superseding the Ministry you 
bring it back to power now. Do you 
think that if any Ministry by any 
chance in any other part of India is 
superseded in future you will get the 
wholehearted co-operation of the Ad
ministration in removing the difficul
ties on account of which the Central 
Government was compelled to take the 
^xtraordmary step of siiperseding the 
popular Government. I think it is the 
path of wisdom that havings taken the

action that they did, Grovernment 
should remain firm now and wait till 
the new elections are held, so that 
the people may have an opportunity 
of deciding what kind o f Government 
they want. I am raising this - ques
tion because the reference in the 
President’s Address to the hope “ that 
it \^ould be possible before long for 
the Government to re-introduce nor-- 
mal constitutional arrangements in. 
the Punjab” , has created a feeling of 
great uncertainty. I have no doubt 
that the Central Gk)vemment are being  ̂
tqld that it is necessary in the inter
ests of the Congress Party that, a 
Congress Ministry should begin to 
function there very soon. It is feared 
that the absence of a popular Minis
try would be used as a handle by 
the non-Congress elements to defeat 
the Congress candidates. The Cen
tral Government could have thought 
of this problem before it asked its 

‘ party to compel the Punjab Ministry 
to resign. But I do not think that 
the early reintroduction of responsible 
Government in the Punjab, i.e. before 
the elections, can be justified on any 
but purely party grounds. I am not 
against any Ministry or in favour of 
any Ministry. If I go on my personal 
relations with the people who consti
tuted these Ministries, I have every 
reason to be in favour of the Ministry 
that was compelled to resign. But the 
question that we are discussing is not 
a personal one. It concerns the vital 
interests of the people of the Punjab 
and of the whole of India and I think, 
as the Tribune said some time ago  ̂
it is necessary in the interests. of the 
Punjab that no Ministry based on the 
present Legislature should be allowed 
to function. The people must be 
given time to pronounce their verdict 
and a new Ministry should be formed 
only after the elections have taken 
place. I hope that the Home Minister 
will be able to tell us that the refer
ence in the President’s Address to 
the early reintroduction of normal 
constitutional arrangements for the 
Punjab was only of a formal charac
ter and that the Central Government 
have no intention of changing the pre
sent state of things before elections 
under the Constitution have taken 
place. ‘

Shri MaUayya (Madras^ I beg to 
m ove: , .

“ That the question be now put.” 
is-^*^* question

“ That the question be now* put.” 
The motion was adopted.

Shri Rajagopalachari rose—
'  Ahmad (West Ben
gal): May I seek clarification in reaard
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to  one point? The hon. Minister stat
ed that this supersession i|S entirely 
different from the supersession that 
we knew of under Section 93 of the 
Government of India" Act of 1935. 
Will he clarify in what respect the 
two Sections differ? To me the word
ings appear to be word for wx»rd the 

' :same,
Shri Rajagopalacbari: I had thought 

that I had made that point clear 
'enough, but I do not object to stating 
it again. Under Section 93 of the 
old Act, power was not transferred to 
any representative Parliament at the 
Centre ultimately controlling the 
•executive authority, whereas now even 
the continuance of this Proclamation 
depends upon Parliament, and all 
powers are exercised by a President 
who under the Constitution is under 
the advice of the Government of India, 
who again holds office under the con
fidence of Parliament! It is a per
fectly democratic arrangement It is 
only a transfer of the distributed 
measifre o f the responsibility from one 
to another. That is the real differ
ence, not to speak of the foreign char
acter of the old Government. There 
was no responsible Government at the 
Centre in the sense in which we have 
it today. .

Now the point which Prof. R a ^ a  
made and which might create an im
mediate impression of importance was 
this. He asked the question:' If 
after the General Elections we ' have 
Governments in some States which are 
not of the same party as the Central 
Government, are you going to do the 
same thing with that party, in which 
case it would be autocracy and not, 
democracy? The question is easily 
answered. If for instance in any State 
the Government was of a different, 
party from the Government at the • 
Centre, the Centre could not possibly . 
take the step which they have taken 
now, which they could take only be
cause of the identity of the party and 
the Government in both the cases. If 
a State was governed by a different 
party, how could the Parliamentary 
Board send a directive to the Miitistry 
functioning in that State, so that the 
question though it looks very impres
sive and important is really one* which 
answers itself. There will be no such 
difficulty arising at all because there 
could not be action taken as in this 
case.

Pandit Kunzru confirmed “the hope 
or the fears of Sardar Hukam Singh 
and Sardar Bhopinder Singh Man wh(v 
spoke expressing apprehen.^in’i in dif
ferent decrees that the Government p i  
India was interested in securing a new 
Ministry in Punjab soon for party pur

poses and that therefore the present 
good Government in Punjab might 
come to an early termination, which 
they did not like. Now, I cannot dis
cuss that more than to this extent. 
The fact that in the President’s 
address the hope was expressed that 
this suspension of the norm ^ consti
tutional Government may not last 
longer than is necessary is the basis 
of these remarks. What else could 
the President say in ordinary decency? 
No one can say: “ The Constitution 
has been suspended; it is a very good 
thing and we hope it will continue 
suspended longer than is necessary." I 
do not think that much can be made 
out of the hope that was expressed, 
nor have I said anjrthing which could 
give rise tp a notion that for party 
reasons we will bring to an end what 
is considered good administration now.
I think that fear is unfounded.

On the contrary, let me draw the 
I attention to a fact which perhaps has 1 been missed on account of the nu|ner- 
1 ous constitutional i>oints tHat have 

been raised. It is this. Has not this 
Government acted in a manner entire
ly disproving such party objectives or 
intrigues? Any party placed in the 
position of the party that now con
trols the Government of India would 
have considered a hunxired times 
before dismissing a Ministry of their 
own in the manner in which they 
have done it now. We have intro
duced Government by the President in 
Punjab, I claim, 'against all party in
terests. Obviously the step taken by 
the President in issuing this Proclama
tion is a step which goes against the 
prestige of the Government and of 
the party to which the Government 
belongs. Why has Government taken 
that step? It took that step because 
it felt that it was fair and n e c t a r y  
for the people o f  Punjab and for the 
people of India. Therefore I hope 
that the obvious courage of the step, 
would, be appreciated and that no 
more fears would be entertained that 
for reasons of party objectives and 
motives any step Will be taken 
between now and the general elections 
which would not be otherwise justi* 
fiable. I want all apprehensions in 
this respect to be dropped. When any 
automatic adjustment-takes place in a 
country, or a part of the country, 
whereby people come together and 
good and orderly democracy could be 
re-established. I would agree—and 
even those Members who have ex
pressed an apprehension in this matter 
would agree then—because it is an 
automatic adjustment. Unless things 
improve in Punjab we won’t get the 
results which you think would lead 
to our establishing a Ministry there
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before December. Therefore, there 
need be no apprehensions on this ac
count. It is self-adjusting . as most 
things in this world are.

There is, however, a contradiction or 
rather there is a confusion between the 
party and the Government which I 
am afraid I have to touch in replying 
It is true that those Members of the 
House who do not belong to the 
Congress Party feel that the introduc
tion of the powers under Article 356 
is based on steps taken by the party 
executive and therefore they should 
be free to discuss the merits of that 

, party decision. They have a right to 
feel like that and that is why I did 
not ask the Chair to consider the 

'  question of order in that matter. It 
is a serious point of order as to 
whether we can go into the merits of 
a party decision in a discussion here 
in the Hquse. It would be easy to 
point out that it would be out of oi-der, 
but I did not wish to suppress the 
semi-moral rights, if I may say so, of 
those who are not in the Congi'ess for 
a moment to ask the House to consi
der the real causes of the introduc
tion of 356 rule and ask the House to 
consider the merits of that case. I 
did not raise a point of order. But at 
the same time I would respectfully 
ask the House to consider now w h^ 
ther it is relevant or, even useful to 
consider the merits of the decision of 
the Parliamentary Board in this mat
ter. Many hon. Members who took 
part in the debate said that this could 
have been done, or that could have 
been done. But who could have done 
it—not the •Government of India, byt 
the party executive. Now, if we have 
any good advice to give to the party 
executive, if we have any good criti
cism to offer to the party executive, it 
could only be offered to them and 
usefully offered to them. How could 
we change the course of events in 
the party except through the decision 
of the party. It is the party alone that 
is responsible for the decision and it 
has brought about that decision. They 
must have considered, we may pre
sume, the pros and cons of the matter.
They must have seriously considered 
the injury that would be done to 
Congress as such by any action under 
Article 356 which would amount to a 
confession that the Congress Ministry 
was not able to carry on in that State 
cohesively and with united purpose.
They must have considered all that 
and finally decided on this step which 
obviously took grave risks on behalf 
of the prestige of the Congress.
Therefore, I submit that the decision 
was either wholly right or at least
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was taken without any party interest 
in view. It should be appreciated that 
they did take the step; beyond that 
we cannot go on discussing as tô  
what they might have done or what 
they might not have done. The Gov
ernment of India could only operate 
“under Article 356.

The fact that some Members of the 
Government of India are Members o f  
the Parliamentary Board should not 
be a reason for bringing into discus
sion here the merits of the decision of 
the party. It is not easy to discuss 
such a matter here and, as I said,, 
it would serve no useful purpose to- 
discuss it here. ,

Pandit Kunzru based his argument 
on the basic principle that Article 356 
should be brought into play only if 
the Government at the Centre is satis
fied that good Government was not 
being done in the State and that the 
State was being ill-governed. I sub
mit that this is not the basis of Article 
356. Article 3S6 deals only with a

* position which is created in this man
ner: “ If the President on receipt of a 
report . . . . .  is satisfied that a situa
tion has arisen^ in which the Govern
ment of the State cannot bte carried 
on in accordance with the provisions 
of the Constitution.” It does not 
give any discretion to the President or 
the Government of India to consider 
whether the Government was good or 
bad. That is the inherent problem in; 
democracy. The inherent defect— îf 
you may so call it— in democracy is  
that good Government is not a substi
tute for democracy and that good 
Government . cannot be equated with 
democracy. The only thing that in 
denocracy .we could examine under 
Article 356 is whether it was not pos
sible to carry on the Government - 
under the constitutional provisions.

Pandit ^imzru rose—
Shri Rajagopalacliari: I shall give

way after I iiave finished my sen
tence. It was not possible for the 
Gtov^jiment of India to advise the ' 
President to consider or base a deci
sion on the merits of the Government 
of Punjab. Any democratic State Gov
ernment could then object that it is 
not the business of the Centre to 
give a verdict on the merits of the 
Government of the State. It would 
not. be right; it would not be consti
tutional either. It was on that basis 
that Pandit Kunzru argued that we 
should have held an enquiry and 
things of that kind. ■=

I ^ d i t  K w am i l did not say that 
the Central Government shduld inter
vene when thtere is mis-govemment. I



251 Resolution re. PresidenVs 9 AUG0ST 1^51 Proclamation on Failure
o f Constitutional Machinery in Punjab

was opposed to that view. All that 
I said was that as Article 356 was 
based on the view that it was the 
duty of the Central Government to 
intei*vene when good Government was 
in danger, the Government of India 
must in the case of Punjab have in
tervened because it felt that the Pro
vince was being misgoverned. But if 
it was so, the hon. the Home Minis
ter’s speech completely gave away the 
Government’s case, because that ‘ case 
was made to depend not on good Gov
ernment, i;ot on maladministration in 
the Province, but on other grounds 
altogether. And I did not say a word 
about enquiry, although the people in 
the Punjab want an enquiry into the 
actions taken by the Governments that 
have ruled the Punjab in the last four 
years. •

Mr. Depnty-S]>eafcer: I believe the 
hon, the Home Minister’s point is that 
under Article 356 the presence or 
absence of good Government is not 
the requirement there.

Shri Rajagepalachari: Pandit
Kunzru now affirms my proposition 
t)ut adds that I gave away my case, 
assuming that my case was based on 
a failure o f good Government there. 
It IS not my case. The case that I 
am putting before the House is the 
constitutional case under * Article 356 
and It was not based on failure of 
good Government. Therefore, I did 
not give the case away at aU. Apart 

that I may add that the remarks 
‘Which Pandit Kunzru made towards 
the end of his «peech rather gave 
away his own case, this way. He 
s ^  tfearit in a good thing that has 
happened, and he even went further 
and achvely suggested that we should 
not make any change in the present 
state o f things till the elections are over.

 ̂ I interrupt my
M end? All that I said was

that it was a melancholy fact that 
n f ® G o v e r n m e n t  of India had been welcomed by the 

V'® Punjab. I made it 
Clear that I myself was against the 
^ o y a l  o f the Ministry under Article 
356. A ll that I said was that as a
S m ith  f* the Governor’s ruleto Mmjstenal rule.

Shri Rajagopalachari: If i can
summarise the position taken up by 
Pandit Kunzru, it is this that at that 
time, he thinks, we were wrong in 
interfering with the Ministry under 
Arfacle 356. I say that proposition is 
not correct, * We were bound to inter
fere under the state o f thingg that

developed. He thinks now that we 
should not intervene again but should 
allow the thing to go on till the end 
of the elections. I would be inclined 
to agree certainly if the position did 
not improve. But if the position im
proved, everybody in the House would 
be interested in re-examining it at 
that lim e and there will be plenty of 
opportunity. . .

Sardar B. S. Man: Improves in
what respect? ,

Shri Rajagopalacfaari: In respect of 
the constitutional position primarily 
and in respect o f other matters 
secondarily. ,

The position taken by Sardar 
Hukam Singh and Sardar Bhopinder 
Singh Man in giving whole-hearted 
support to this Resolution is one 
which I should first appreciate. Hon. 
Members sitting by the side o f Sardar 
Hukam Singh took the opportunity 
good-humouredly to twit him about 
his whole-hearted support to the Gov
ernment. Sometimes we should be in 
the right. If we generally fail, we 

.should make up for it some time. And 
I am glad Hukam Singhji has today 
supported the Government!

Sardar Hidram Singh: On merits.
Shri Rajairoiialaehari: Of course he 

is entitled to say that we sometimes 
go right and then he joins us—each 
one is entitled to say. It is good that 
sometimes we agree. This flexibility 
of opinion is useful in Parliament'and 
keeps its life and importance going.

Shn ^[amatfa: We are all human, 
after all!

Siiri Rajasropalachari: May I point 
out a parallel to this unique occur-: 
rence that Sardar Hukam Singh ros^. 
once in his life-time to support the\ 
Government? Parallel to this is the\ 
fact that the Congress Party for once \ 
has acted against its own interests in \ 
M  administrative act, and that too not ' 
by any error or recklessness on the 
part of those in Government but by 
a decision of the party executive 
Itself: so that I think this has been 
very unique in many respects, and we 
should congratulate ourselves on these 
things and learn and not merely 
amuse ourselves by the contradic
tions.

The real issue is this. Here is a
party which runs the Government in 
a State. Whatever it may be— good or 
bad Government—if the party is
unable to get on properly, it is diffi
cult for the Ministry to get on. Under 
these curcumstances what should the 
Centre do? C:uld it post^?one and



[Shri Rajagopalachari]
follow dilatory tactics, or was it right 
for them to take the action that they 
have taken? I am ve;ry glad to see 
as a result of the debate on the
whole that in spite of Seth Damodar 
Swarup’s opinion, most o f the s{wak- 
ers— all the speakers excepting him— 
have approved of the action taken and 
in varying degrees have given their 
appreciation and approval.

Mr. Velayudt^an dealt with one
aspect which is important. He said,
what would amount to  an insinuation, 
that it was in order to maintain the 
Congress Party authority in the 
Punjab that this step was taken.
Otherwise, he said, the thing you
should have done would have been to 

dissolve the Assembly and to order 
■elections. Again, it is a proper-look
ing argument. May I point out, 
however, as a practical man, and I  ask 
you» Mr. I^puty-Speaker, and the 
House to judge as practical men, 
whether the action that was taken was 
not the only possible thing. The cir
cumstances could have legally furnish
ed an excuse for dissolving the 
Assembly there. But we were pre
paring the rolls for. elections on the 
basis of adult franchise throughout 
the country. We were expecting to 
hold elections pretty early in the
latter part of the year. But things 
had to be altered. The time-table had 
to be altered on account of difficul
ties encountered and protests made in 
various ProvinceF.. Th’ s half year has 

'been fuU of doubts as to when the 
general elections could take place.
How in the interval could we have 
ordered a dissolution of the Assembly 
In the Punjab and ordered an election 
at that time? The rolls were not 
ready on the basis of adult franchise.
And any other basis would have been 
objected to. These were the consi
derations which prevented us from 
dissolving the Assembly. There would 
not be much difference so far as time 

/ is concerned in waiting for the general 
elections to be over. This is the 
justification that I depend ui>on on the 
Issue' whether we should have dissolv
ed the Assembly at that time. And I 
think that in any event a Caretaker 
Government would have been neces
sary in the interval. I would ask hon.
Members who do not belong to the 
Congress Party to consider and give 
their appreciative opinion in this re
gard, Is it not a great piece of 
Bacrifice that the Congress Party, in
stead of somehow making up some 
patch-accommodation and controlling 
the general electiohs in • the Punjab, 
have handed over the Government to 
what can be called the best form of
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neutral Government at the present 
moment and taken the risks and 
chances of an election? No further 
4 P.M. proof could be asked by'any 
party or any individual member of 
any other party better to demonstrate 
our detachment in this matter and 
detachment I say is not any wonder
ful exercise of virtue. I say the 
detaphment comes out of normal cons
titutional conscience and nothing else.
I think every congressman has been 
trained to think somewhat in that way 
and it should be appreciated. There 
is the further fact that it is an im
portant province, a vital frontier 
State, where we could not take risks 
for party interests in that manner. 
These were the reasons which led to 
the detachment and I think that all 
things happen on account of causes 
but yet we might appreciate ?some 
things that happen if they happen in 
a good way. That is the position with 
regard to that. I do not think that 
I should trouble the House with any 
more discussion on the subjeet. Most 
of the arguments that were advanced 
were based on a process of equating- 
the Government of India with the 
Parliamentary Board. As I said 
already that is not possible. Even 
though we might think alike, it is 
not possible to start a discussion here 
on the merits of the issue that was 
before the Parliamentary Board.

I hope, therefore that the House 
will give its approval and that the , 
amendments will not be pressed and 
if they are pressed, I will ask the 
House to reject them. One amend
ment is that the words: "till the
general elections have taken place and 
the new State Assembly meets”  should 
be added. I have already explained 
that there is no ground for any ap
prehension that an3rthing wrong would 
be done in that matter but if circum
stances improve, everybody including 
Sardar Man would join in putting 
democracy on its feet in Punjab. 
Therefore, I do hope that he will 
withdraw that amendment. As re
gards Mr. Velayiidhan’s amendment 
“ but is of ,th§ view that the Govern
ment of India is responsible f o r , 
creating a situation which took away 
from the people of Punjab -the right 
of democratic Government”  being a 
recent member of a’ party which is not 
the Congress Party, I do oot think he 
will withdraw but I do request him^ 
also to withdraw that amendment.

Mr, Deputy-Speafcer: I shall put the 
amendments to Ihe vote of the House.

Sardar B. S. Man: I am* inclined in 
view of what has been stated by the
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Ministry of)

logical Sites and Remains 

to withdrawHome Minister, 
amendment.

■ The amendment 
withdrawn.

was, t>v

my.

leave,

- Mr. Deputy.-Speaker: The question
.is :

That at the end of the Resolution 
the following be added:

“ but is of the view that the 
Government of India is responsible 

* for creating a situation which 
took away from the • people of 
Punjab the. Tight of democratic 
Government.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“ That this House approves the 
Proclamation issued by the Presi
dent on the 20th June, 1951, under 
clause (1) of Article 356 of the 
Constitution assuming to himself 
all the functions of the Government 
of iHinjab.”  ^

The motion was adopted.

ANCIENT AND HISTORICAL MONU
MENTS AND ARCHAEOLOGICAL 
SITES An d  REMAINS (DECLARA
TION OF NATIONAL IMPORT
ANCE) BILL.

Mr. Depaty-Speaker: ^ ow  the
House will proceed to other, legisla
tive business, namely the Bill stand
ing in the name of Maulana Abul 
Kalam Azad relating to Historical 
Monuments aad Archaeological Sites 
and Remains.

yx (Bill) J t

(Legal advice)
-  y>

J t i  *iW ^
217 PSD

jj £  (Education
iS  J L ^  ^

c j y

^  (House) JJ i  
^

^  ^  ^  (List)
fiiU, l4 )J^

yto ^   ̂ (Parliament)
^ r *  J  »•

-  ^  txJyi l*5j

lS J  iS ^

fyyJ

^  i f  JJ £  

^  .a J ,  ^ 1  ^

iS ^  *i ^ J ,

iV M i ^  (Constitution)

tr* I r *  ^  ^

^  kS~J ^ y ji >Stl *s J  u ,

^  lA<Sl» ^

iS

Ji ( Amendment ) 
i j j  i  j * -  r  ,
^  1V fi*9J l»3 J)j-«
!■>*- r » -> '
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L ^ l j5 4S.)W

Ministry ) >̂l ^
V ' 7̂  (of Law 

jjjU l «*3li3 y  y9̂  H

^  ĴĴ  ̂ Ji;:^ .d  ĵyJb VyS

W*> L> cT*

^  jjl

F̂TRcT : W | f¥
W  ¥?T f ^ >

(withdraw) w-t ^  t ?

(Declaration o f National 
Importance) BUI

26S>

vJ ŷ  i±-sssLt <uCi) U>j

sft VnTrf !
%̂ TT "srT^T ?

J i  *>ljf i ^ V

Mr. Deputy-Speaker: Hon. Members 
made some references yesterday. The 
hon. Minister says that he will take 
into consideration, all those points and 
bring the Bill before the House at a 
later stage.

Dr. Deshmnkh On this sugestion 
of the hon. Minister, I d o ‘ not think 
that anybody has reaUy suggested that 
the Bill was illconceived, although that 
was my impression When we saw a 
huge list of various monuments from 
various territories of which very few 
people knew anything about and-those

who laiew had found that there were 
omissions. So I do not know if merely 

.postponement would really cure the 
matter. It would probably be necessary 
to have a different Bill altogether. I 
hope, therefore, that it will not be 
enough to see how fai  ̂ this particular 
Bill is to be proceeded with but as 
far as possible a new Bill which will 
empower the Government would be  
brought in.

-?J ^  t r f  <JV

U“l ^  vS»AJj,J

-  u * ^  J <  W  )}l A  2

«ft <1T fltr at ftniT
'STFTT I "

114^ - 4. -  *3*51 UJI^

^_S^  ^  ^

< ^ 3

lSJ L-irfl sS ^

J i  ^  i  - 4 ^

^  55*5 ^  ^  ^>5)-^

i i  \xaU  ^  j :

^  jjyiS iS\J ^

^  ^  •»" V *

^  ^  ^  ^
^  ^  f  ^  ^  arrr ^
?5T?TT f t  'r t ^  I

, Mr. Deputy-Speaker; We need not 
exhaust all these remarks.

(English translation of the above 
speech)

* The Minister, of Education (Manlaiia 
Azad); Sir, 1 would like to make you 
a request that further consideration o f 
the Bill, that has been introduced in 
the House, be postponed and the Gov
ernment be given an opportunity to
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consider the question of making some 
necessary alterations in it with the 
help of legal advice.

Even when this subject came u d  be- : 
lore the Ministry of Education, in the ■ 
*rst instance, it was thought that it i 
v ou ld  not be a proper method to get | 
sanction of the House for each  ̂and I 
«very  site and that a complete list of 1 
the sites should be submitted. It was i 
thought that a simple procedure should i 
be adopted which may not only help , 

; Parliament in making its decision but 
at the same time give us an opportunity ; 
to include more and more sites in it I 
fron> time to time, because this is a ’ 
matter which cannot finally be decided

- all at once. There are many sites which 
may have *o be included in the list 
afterwards. But the legal advice that 
was given t) us at that time was 
that there was no other alternative 
but to submit a complete list in ac
cordance with Article 67 of the Cons
titution. Recently, when the question 
of amendment of the Constitution was 
being discussed, I raised the point that 
Article 67 should also be amended.
But some of my colleagues held the
view that it was better that the least
possible amendments' should be
made in the Constitution, and that 
the amendment under quostion would 
not be proper, ,and so the matter was 
dropped. I talked to some of my 
friends about it this morning and it ■ 
appeared that if the Law Ministry 
could be given another opportunity to 
consider the matter a more conveni- i 
ent way might be found .out- That < 
is why I request, Sir, that further  ̂
consideration of this Bill be postponed I 
for some days and an opportimity ? 
given to consider it after some days. I 

Shri Kamath (Madhya Praesh): I ^
wovld hke to know whether the Minis
ter of ^ u c a t io n  wants to withdraw 
this Bill?

ManlaJia Azad: I am not withdraw- 
3ng it but only postponing further 
debate on it.

Shri Kamath: Would another BHl
be introduced?

a^ulana Azad: This very Bill ^ iir  
be there but it is possible that there 
may be some changes in it.

Mr. Deputy-Speaker: Hon. Mem
bers made some references- yesterday.
The hon. Minister says that he will 
take into consideration all those 
points and bring the Bill before the 
House at a later stage.

Br. Desbmukh (Madhya Pradesh):
On this suggestion of the ^hon. Minis
ter, I do not think that anybody has

really suggested that the Bili 
was ill conceived, although that was 
my impression when we ^aw a huge 
list of various monuments from vari
ous territories of which very few^ 
people knew anything about and 
those who knew had found that there 
were omissions. So I do not know if 
merely postponement would really 
cu^e the matter. It would probablj 
be necessary to have a different Bill 
altogether. I hope, therefore, that it 
will not be enough to see how far this 
particular Bill is to be proceeded with 
but as far as possible ‘  a new Bill 
which will empower the Government 
would be, brought iri.

Maulana Azad: No. Government is 
not prepared to withdraw it and bring 
a 'new  one. ^

Shri Kamath: It should be consi
dered over.

' Maulana Azad: I think that certain 
changes can be made in it which would 

more simple. It is possible 
that the difficulty that has cropped up 
VIZ that a separate Bill be brought 
before the House for each and every * 
site, might be removed. .That is why 

have the debate postponed 
^  that we may be able to have a few 
days time. I am not withdrawing the 
Bill, nor is there any idea of intm- 
ducmg a new one.

Shri .Kamath: But in case legal ad-

adnut of any change you will have to* 
mtroduce a new one.

Dei^ty-Speaker: We need not 
exhaust all these remarks.

BUSINESS OF THE HOUSE 
Change  in  H o u r s  o f  S it tin g

Mr. Deputy-Speaker: A  suggestion 
during the last 

1  sitting,TO that there may be sufficient oppo^
4 5  Ministers and the

attend a number of Select 
committee meetings; then there is 
the ^tim ates Committee. There is 
practically no time. ^Therefore, a sug
gestion was made that this may be 

experimental measure to 
see as to how far it will succeed. I 
propose that from Monday*next, we 

S-30 a.m . in the morning

Hi’S”"
(Madhya Pradesh); 

t  “  ‘ his eonnectionremarked as follows on the 19th of



rShri Kamathl ' '  officers v/ill have to sit till about mid
* night Some opinion has also been •

expressed by the Pr6ss that the pro
ceedings of the day would not ^  
published that very day or the next 
morning and *lhat it will take a longf 
time All these matters have beien 
considered. Hon. Members are anxi
ous that the proceedings of Parliament 
which are watched anxiously must 
reach , the ends of this continent as 
early as possible. For these considera- > 
tions, the morning Session wiU 
stand. -
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April when this matter came up for 
discussion. He said:

 ̂ “ I too share the view that Parlia
ment will be putting through its 
best work in the mornings, though 
I appreciate that h'on. Members 
’would thereby lose the advantage 
of cool air conditioning. . . .

But for all practical purposes, 
the present is the only summer 
Session ^ d  the morning Session 
will not be for any appreciable 
length of time. It is therefore 
desirable to adopt what the subs
tantial majority ' desires fpr the 
present Session only and leave the 
question o f permanent timings for 
the summer Session to the next • 
Parliament. The House will 
therefore -sit' from 8-30 a .m . t o  
1 P.M. on all working days from 
and after tbe 23rd inst.”

The  ̂ Speaker definitely said that 
those timings were for that summer 
Session only. I think it would be 
wrong on our part to take a decision 
in the absence of the hon. the Speaker 
when he has' clearly expressed him
self in this way about the timings of 
the Session. Therefore, I think we 
had better wait till he returns. '

An Hon. Member: We are sovereign.
- Mr. Deputy-Speaker: I am equally 
anxious to follow whatever the hon.- 
Speaker has advised: as anxious ^  
the hon. Member. That is why I 
advisedly said that we will have it as 
an experimental measure for ten 
days. Let us see. If it works well, 
i t  will continue and the Speaker will 
follow that. The decision is that 
from Mondayj next, we meet at 8-30 
A.M. and carry on till 1-15 in th e  
afternoon. There will be one sitting 
only.

The Minister of Natural Resources 
and Scientific Reaseareh (Siri Sri 
Prakasa): We had ‘ the experiment o f . 
the morning session last time. May 
'we not have the experiment o f the 
afternoon session this time?

Mr. Deputy-Speaken It is also sug
gested that we have afternoon 
Sessions. But, there is this difficulty. 
Hon. Members will appreciate that 
even now Parliament sometimes sits 
till 6 o’clock to dispose of some parti
cular Bills. On a normal, day, the 
House rises for the day at 5 o ’clock. 
The office has to sit till' late in the 
night. Every day we get notices for 
the next day, etc. If the House sits 
from 3 o’clock till 8 o ’clock, the

Shri Kamath: Only as an experi
mental measure.

Mr. Deputy-Speake?: Always an
experimental measure.

EMPLOYMENT OF CHILDREN 
(AMENDMENT) BILL 

The Minister of Labour (Shri Jag- 
jivan Ram): I beg to move:

“ That the Bill further to amend 
the Employment of Children Act, 
1938, be taken into consideration,”
This is a very simple measure to 

ratify the convention of the Interna
tional Labour conference, prohibiting 
the employment of young persons 
during night time in factories, mines, 
Railways and ports. So far as mines 
are concerned, the. Mines Bill ia 
already i>ending before Parliament. 
The S’actories Act provides for the 
prohibition of employment of young 
persons during certain hours of the 
night, i t ‘ is proposed to bring in the- 
other laws also in conformity with 
the convention. Here we are amend
ing the Employment .o f Chil«^ren 
Act which applies to Ports and Rail
ways so that we may ratify the Con
vention of .the International Labow  
Conference. It is a very simple 
measure and practically it hsiS one 
clause with a view to prohibit the 
employment of young persons during 
certain hours of the night. I commend 
this Bill to the House.

Mr. D^uty-Speaken Motion movsed:
“ That the Bill further to amend 

the Emplojmient of Children Act, 
1938, be taken into consideration.*^
Dr. Deshmukh (Madhya Pradesh): 

As has been described by the hon. 
Minister, • this is certainly a very 
simple Bill because all that it is 
seeking to do is to perform a formality 
on account of certain Convention 
adopted by the International Labour 
Conference. My intention in makij^g ' 
a few obsei^auons on this Bill 
mainly to point out that we should
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except that I would have liked the 
definition o f ‘child’ to be extended to 
18 years rather than confine it to 15 
years as has been proposed here. Oi 
course, there is this virtue in the pix>- 
posal namely that in all the enact
ments about children, the age has been 
kept at 15 years. As against this, I 
have seen certain enactments in 
Great Britain in which the age of a 
child has been extended right up to 
18. But apart from that, my main 
contention is that there should be a 
more careful supervision over child 
labour throughout the country and 
some steps ought to be taken in the 
direction of seeing that child labour 
is not exploited in the manner in 
which it is being exploited. I would 
invite the 'hon. Minister to take ' a 
drive in some distant part of this city 
itself and see for himself how ahnost 
naked children are being made ta 
work not only for the hours that have 
been stated here, but probably for 
twice as many hours as have been 
mentioned in these enactments. It is 
with a view to draw the MinMer'* 
attention to the miserable condition so 
far as children’s employment is con
cerned, that I have- made these few 
observations.
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not, so far as the care and welfare of 
children are concern^, confine our 
attention to formalities, but go a 
little deeper and see that the pro
visions we have already made site 
really brought into effect, and are 
Qtbserved.

In his brief speech, the hon. Minister 
. did refer to the provisions ‘ in thê  

Factories Act. But, I do not know^ 
what machinery there is to see that 
these provisions are really respected 
and obeyed. In the very metropolis of 
Delhi, I have personally seen in many 
a small undertaking, I do not know 
whether they will come under the 
name of factories or not, a number of 
children being engaged, and in many 
cases were made to do all manner of 
work, which is ordinarily done in 
every factory. Child labour was being

• exploited in a very cruel and harsh 
manner. I wish therefore to draw the 
attention of the hon. Minister to the 
facts, so that some definite steps may 
be taken to see that the provisions of 
law do not merely remain on the 
statute book, but are enforced in 
actual practice. Actually there is no 
other commodity in India, which is 
more neglected than children. We 
care for trees; we care for even 
manure and fertilisers. But, so far as 
children are concerned, they are left 
more o r , less ehtirely to their fate. 
This is the one subject which I have » 
taken very seriously from the begin
ning of my career in this Parliament 
and have been trying to see that more 

. adequate provision was made so • far, 
at any rate, as destitute children are 
concerned. My Bills so far as that 
point is concerned have not been allow
ed to progress in any satisfactory 
manner and I find that the Govern
ment are not at all anxious; indeed not 
only not anxious but are definiteljr 
obstructive in allowing these measures 
to pass. There was also another Bill 
of mine by which I sought that young 
people of India should be employed in 
more beneficial occupations and that 
there should be arrangements for 
their training, and that the Govern
ment should hold itself responsible* 
as provided in the Constitution, not 
only for the care of children, but also 
for their employment when they come 
of age. AH.these attempts of mine 
have failed so far. Now that the 
hon. Minister is reminded about chil
dren. as a result of this Bill, I hope 
he wiUv^ake more kindly to one Bill 
with which he is concerned and see 
that the children of this soil are brtto* 
cared for and better looked after.

So tar as this Bill is concerned, the 
provisions are not very contentious. 
Nor is there much to be suggeifted

,^Mr. Deputy-Speaker: The question

‘^That the Bill further to
amend the Employment of Chil- .  
dren Act, 1938, be taken into 
consideration.”

The motion was adopted.

Clauses 7  to 4 were added to th^ BilL

Clause 5.— (Insertion of new sections 
3 D and 3 E. etc.)

W  ^  t  3 ^  TTFFfhr
^  ^  ^  t  ^
(Law Ministry) qr ^  fw

I ^  =5rnn

f  I 27̂ (Bill).
'TT T̂PT ^

3*^ ^  ^  ^TRT f  ?TFr-

^  I eft ^  ^



Employment o f ‘ Children 9 AUGUST 1951 (Amendment) Bill 206

^  ^  ^  =r^ t
i f k  iTFHhT ^  t

^  ^  'TJ fOT T̂PI 3tVt ^  

#9T irml^w ^  ^  I
^  aftr 3TRWRR % ^

^  ^  WT!T ?T7W g I s fk  1 3rq#

IShri Bhatt (Bombay): My amend
* ments are verbal. The hon. Minister 
.says this should be left to the Minis
try of Law. But, I would, in parti- 
-cular, draw your attention to one 
thing. This Bill is going to be applied 
to Railways and ports as well and I 
have suggested that Hindi may also be 
prescribed along with English. I see 
no likelihood of any objection being 
raised. The hon. Minister has suggest^ 
ed that this should be left to him and 
he would do the needful. After such 
an assurance from him, I would 
accept his advice and not move my 
amendments.]

Mr. Deputy Speaker: The question
is :  ^

‘♦That clause 5 stand part of the
Bill.”  ' .

The motion was adopted.

Clause 5 was added to the Bill.

Clftuse 6 .— (Substitution of new
Section).

^  ^

#  <HMHI ^  ^  :

In page 2 , for lines 35 and 36; 
substitute: '

“ shall be punishable with simple 
imprisonment which may extend 
to one month or with fine which 
may extend to five hundred rupees 
■or with both.”

3ft ^  ^  ^  ^

^  f t  I w  ^ 
(simple imprisonment) ^

^  ^ \ ^  - 

w»T5frrr f  ^  ^
T̂PT ^  I

^ I

[Shri Bhatt: I beg to move:
In page 2, for  lines 35 and 36, 

substitute:
“ shall be punishable with sim

ple imprisonment which may
extend to one month or with fine' 
which may extend to five hundred 
rupees or with both.”
I concede that its object is very 

simple. We want-that those whom we 
consider young should not be put on 
a jc5b and should not be employed. 
Therefore, the punishment in such a 
case should be little severe. That is 
why I have suggested one month's 
simple imprisonment. I hope the 
hon. Minister will accept it.

Shri JaRjivan Bam: I accept it.]
Mr. Deputy-Speaker: The question 

is: .
 ̂ In page 2, for  lines 35 and 36, 

substitute:
“ shall be punishable with simple 

imprisonment which may extend 
to one month or with fine which 
may extend to five hundred rupees 
or with both.”

The motion was adopted.
Mr. Dcpaty-Speaker: The question 

is: .
“That clause . 6. as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, was added to 
the Bill.

Clause 7 was added to the Bill.
Clause 1 was added to the Bill.
The Title and Enacting Formula 
•. were added to the Bill.

Shri Jagjivan Ram: I beg to move;
“ That the Bill, as amended, b« 

pkassed.”



627 O t^m m d  Revenue U m t 9 AUGUST 1951 (Extewtonp/Application) • -26r
Amendment Bill

m ,  Deimtr-Speaker: Th« quesUon
is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

OPIUM AND REVENUE LAWS (EX
TENSION OF APPLICATION) 
AMENDMENT BILL. . '
The Minister of Finance (Shri C. D. 

Deshmnkh): I beg to mbve:
“That the Bill to amend the 

Opium and Revenue Laws (Ex
tension of Application) Act, 1950, 
be taken into consideration."

This Bill seeks to amend the Opium 
and Revenue Laws (Extension of Ap
plication) Act, 1950 by which certain 
taxation laws were brought into force 
in Part B States in 1950.. I shall first 
give the background to this legislation.

In connection with the Federal 
Finance integration of the Part B 
States, a number of taxation Acts, 
namely, the Income-tax Act, the Sea 
Customs Act, the Land Customs Act, 
the Indian Tariff Act and the Central 
Excise and Salt Act, were extended 
to Part B States by making the 
necessary provision in the Finance 
Act, 1950. Certain ancillary laws were 
brought into force in these States by 
the Opium and Revenue Laws (Ex
tension of Application) Act, 1950. One 
of these was the Taxation on' Incomes 
Investigation Commission Act 1947. 
The only State which prior to the 
financial integration had a law simi
lar to the Indian Investigation Com-, 
mission Act was the former State of 
Travancore. In respect of that law» 
it was provided in the' Opium and 
Revenue Laws (Extension o f Applica
tion) Act of 1950, that that law would 
remain in force. But the investiga
tion o f the ca?es referred to there
under to the State Commission would 
be made by the Central Commission. 
The Central Commission was to deter
mine the procedure and exercise its - 
powers in relation to the cases 
referred under the State law accojd- 
ing to the State law itself. Now, that 
as it happened, was a mistake; be
cause when the Central Commission 
came .to deal with these cases, it 
found that it roiild not discharge its 
duties in relation to the Travancore 
cases effectively unless it could exer
cise the same powers which it had 
under the Indian Investigation Com
mission Act. And that explains why

■ the necessity :i;rs now arisen for 
amending tho 0^>iurn and Revenue

Laws (Extension of Application) Act, 
1950. The Travancore Investigation: 
Commission Act was passed in March, 
1949 and did not contain some ol 
procedural provisions which were în
troduced in the Indian Investigation 
Commission Act later, in 1949. I wiU 
give some instances, of missing provi— 
^ons.

There was no provision for interim 
reports being made by the Commis
sion. There was no provision for 
empowering the Commission to retain 
documents produced before it. And 
there was no provision io r  empower
ing the Commission to examine any 
person who is likely,to be in posses
sion of any information or document 
which might be relevant to the case- 
referred to the Commission. Also 
there was no power to authorise an 
Sfficial to examine books and accounts, 
to enter the business premises and 
seize books in the course of search. 
Nor was there any power to the Com
mission to grant immunity in deserving, 
cases or to withdraw it if the term* 
of grant of the immunity were not 
satisfied and truthful disclosure is not 
made.

Therefore, in view of the fact that, 
the Travancore law was deficient in 
these procedural provisions, the Cen
tral Commission recommended that it 
should have and exercise the same- 
powers in the disposal of the Travan
core cases as it has under the Indian 
laws if these cases were to be dis
posed of properly. *

' Now, that is one of the three 
reasons mentioned in the Statement o f  
Objects and Reasons.

The second one is a somewhat pecu
liar matter. In all fourteen • cas«s 
were referred under the Travancore 
Act, out of which eight pases are 
pending. Out of these, six cases were 
referred by the Travancore Grovem- 
ment on the ground thiat the reduc
tions made* in these cases by the 
Chief Revenue Authority of the State 
were improper and unauthorised. In 
fact the Travancore Income-tax Act 
did not empower the Chief Revenue 
Authority to grant or order any reduc
tion or modification in an assessment: 
nor was the Chief Revenue Authority 
an income-tax authority under the 
Travancore Income-tax Act. Thus 
even if the Central Commission were 
to come to a finding on the investiga
tion of a case that the reduction 
allowed by the Chief Revenue Autho- - 
rity was not justified, in fact effect 
to it could not be given unless the 
Chief Revenue Authority is deemed 
to be an iricomfe-tax authority for the 
purposes of section 8(2) of the Tra- 
vancore Investigation Commission
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I^hri C. D. Deshmukh] .
Act. This section 8(2) lays down that 
after considering . the report of the 
Commission the Government shall 
direct such proceedings be taken in 
the case as it thinks fit and there- 
xipbh such proceedings shall be com
pleted notwithstanding any decision of 
a different effect given in the case by 
.any income-tax authority or income^ 
l a x ' appellate tribunal. Thus any 
decision given by the Chief Reveittje 
Authority could not be upset, unless 
that authority were deemed to be an

- income-tax authority for the purposes 
,of section 8(2) of the Travancore Act 
:and this is what the proposed new 
clause (bb) of section 3 of,the Opium 
Act attempts to secure. It as under
stood that in the two cases decided by 
the State Commission, in which a 
reduction was made by the Chief 

iBevenue Authority reference applica
tions have been filed to the High 

:»Cburt on the ground that the * Com
mission was not competent to set right 

.such reductidn.
♦ ,

Now I come to the third reason and 
"that has reference to  the life of the 
Commission. According to section 4(3) 
o f  the Travancore Commission Act, 
,the State Commission was appointed 
iiii the first instance up to the 16th 
August, 1950 and its life can be 

t«xtehded by one year up to the 16th 
August 1951. As the life of the Cen- 
ira l Commission has been extended 
.indefinitely and the Central Govem- 
jnent is empowered to extend the 
Commission’s term of appointment 
from time to time, it is necessary t o ' 
make it clear that the life of the 
Commission in relation to Travancore 

V oases is determined under the Ĉ en- 
tral Act and not under the State Act. 
The proposed clause (b) in clause 2 
therefore secures that in the disposal 

..of Travdhcore cases the Central Com
mission would be entitled to ^ct for 
the same term as under section 4(3) of 
the Taxation on Income -Investigation 
Ac^ 1947.

To sum up the Bill s^eks to secure 
these three things in regard to the 

^ sp osa l of Travancore cases which 
have been transferred to the Central 
Commission on the financial integra
tion of B States.

(1) The Centra] Commission wil’
have to exercise the same powers as 
it exercises in the investigation of 
cases referred to it under the Taxa
tion on Income Investigation Act
1947.

(2 ) The life of the Commission in
relation to these cases will be co-

■ extensive with its, lif« in* relation to 
other referred cascii.

(3) Any modification made in the 
referred cases of Travancore by the 
Chief Revenue Authority would be 
regarded - as made by the income-tax 
authority. .

Mr. Deputy-Speaken Motion moved:
“That the BiU {9 amend the 

Opium and Revenue Laws (Exten
sion of Application) Act, 1950, be 
taken into consideration.”
Shri Sivan Pillay (Travancore- 

Cochin): I am in full agreement with 
the Finance Minister in that this Act 
is necessary but. I was prompted to 
speak a few words, because one or 
two sentences in the Statement of 
Objects and Reasons give an' impresr 
sion that the Travancore Government 
has done something wrong and that 
this is a Bill to correct it. Only for 
that purpose I wish to speak a few 
words.

In the second part o f the State
ment of Objects and Reasons it is 
said that "in some of the cases referred 
to the Travancore Commission the 
Chief Revenue Authority o f  Travan
core who was not an income-tax 
authority had made some unautho
rised reductions in the assessments. 
In the Finance Minister’s speech he 
had made it clear that the only State 
Government in India which had an 
income-tax investigation commission

• was the Travancore Government. 
Further I want only to make it clear 
that even the Travancore Govern
ment itself had found that these 
reductions made by the Chief Revenue 
Authority were improper and so, that 
Government itself had referred the 
matter to its own Investigation Com
mission for rectifying it. .Therefore’
I want only to clear the impi*ession, 
if that is carried, that anything wrong 
has Jjeen done ‘ by the Travancore 
GoveiTiment and th*it this is a Bill 
to correct it.

Shri C. D. Deshmnkh: ITiat has
already been made clear that the Tra- 
vahcore Government referred six of 
those cases on their own initiative on 
the ground that the reductions made 
In those cases by the Chief Revenue 
Authority of the State were improper 
and unauthorised. Th&t is to say. they 
sat in judgment on the Chief Revenue 
Authority. ,

Mr. Deputy-Spcaker: The question >
is:

‘*That the Bill to amend the 
Opium and Revenue Laws (Ex- . 
tension of Application) Act, 1950, 
be taken into consideration.” '

The motion was adopted.
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Clause 2.— (Amendment o f  Section 3 
etc.)

Shri C. D. Deshmnkk: I beg to
move:

In page 1, lines 15 and 16,
 ̂ ioT “ the Chief Revenue Autho- 
nty ol Travancore-Cochin”  substi^ 
tute “ the Cniief Revenue Authority 
of Travancore or of Travancore- 
Cochin.”

The amendment seeks to make it clear 
that the Chief Revenue Authority 
may be of the former Travancore 
State or of the Union of Travancore 
and Cochin. This is just by way of 
abundant caution. ’

Mr. Deputy-Speaker: The question 
is: *

In page 1, lines 15 and 16,
-  for “the Chief Revenue Authority 

of Travancore-Cochin” substitute 
“ the Chief Revenue Authority of 
Travancore or of Travancore- 
Cochin,”

The motion was adopted.
Mr. Deputy-SpeaOcer; The question 

is:

“ That clause 2, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 2 , as amended, was added to 

the Bill,
Qsruse 1 . the Title and Enacting 

Formula were added to the Bin.
Shri C, D. Deshiniikh: I beg to

m ove;
“ That the Bill, as amended, be 

passed.”
Mr. Deputy-Speaker: The question is:

“ That the Bill, as amended, be 
passed.”

The motion was adopted.

SEA CUSTOMS AND THE CENTRAL 
EXCISES AND SALT (AMEND
MENT) BILL.
The Minister of State for Finance 

(Shri Tyagi): I beg to move:
“ That the Bill further to amend 

the Sea Customs Act, 1878 and the 
Central Excises and Salt Act, 1944, 
be taken into consideration.”

2I7PSD ’

Under the Sea Customs Act as it 
stood when the new Constitution came 
into force, customs duties were levied 
on all goods imported by the Central 
Giovemment or by State Governments. 
Duties of Central excise were also- 
due to be paid on all dutiable arti
cles produced or manufactured by o r  
on behalf of any govemmenUl agency. 
With the commencement of the Cons
titution, notwithstanding the provisions 
of Article 372 continuing in force 
existing laws and their adaptation, it 
has been considered that the specific 
exemption granted under Article 289(1) 
in the case of property and income of 
a State, would stand in the way of 
the continued levy of the above duties 
in respect of goods imported when 
they ape the property of a State Gov
ernment and excisable goods produced 
and manufactured in a Government 
undertaking or when they are the pro
perty of a State Government. It is 
probable that the above consequences 
were not entirely foreseen when the 
exemption from Union taxation for 
State Government property was 
sought to be provided in the Consti
tution. The position earlier W;3s that 
under the Gov'^emment of India Act, 
1935 an exemption existed for lands 
and buildings only and not for all 
manner of goods which were the pro
perty of a State Government: During' 
the discussions in the Constituent 
Assembly on the 9th September, 1949 
it was pointed out how Articles 26*4 and 
266 were drafted on somewhat parallel 
lines and the hon. Law Minister ex
plained in particular about the former 
Article that it was designed to malB^ 
tain the status quo. In regard to* 
Article 266 only exemption from, 
direct taxation of public utility under^ 
takings owned by a State Government 
were discussed and sought to be  
covered by the exemption. As the 
duties of customs and Central excise 
levied under the Union law are com
modity taxes to be paid in the ulti
mate resort by consumers, it would 
create anomalies if State Govern
ments, as distinct from the Union (?ov-'' 
ernment, ’ were exempt in respect of 
their importation or if Government 
importations as a category are exempt
ed and a class of favoured importers 
or supphers is created vis-a-vis the 
pnvate section. The Bill seeks to 
obviate this anomaly and restore the 
statutory position as it existed before 
the 26th January, 1950.

 ̂ Opportunity has also been taken tô  
incorporate in the Bill certain clarifi- 
catory amendments to remove certain 
defects which have come to notice in 
the working of the Sea Customs Act
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■ One of the changes is in respect of 
section 38 of the Sea Customs Act 
under which it is now proposed to be 
provided that where an exporter is 
allowed to deliver a shipping bill in 
advance of the arrival of the vessel 
for purposes of levy of the duty, the 
shipping bill shall be deemed to have 
beerf presented only on the date on 
which, on arrival of the vessel, it kas 
taken permission to load cargo.

A further change is to make more 
precise the time limit prescribed in 
section 39 for reckoning the period of 

-limitation for preferring demands for 
short levy o f customs duties. In Ac
cordance with long-standing practice, 
the date is proposed to be counted 
from  the date of issue of the demand 
notice instead of leaving it in doubt 
aa to what is the correct date on 
' i^ c h  the demand waa made or deem
ed to be made.

A  further change has been made in 
section 111 of the Sea Customs Act so 
as to render goods, which have been 
warehoused without paying import 
duty, liable to the* export duty on 
toeir reexport, a liabiUty which they 
“would not have avoided had they been 
o e a r ^  tea home consimiption on im
portation in place o f being warehoused.
^  Mr. Dqunty-Speaker: The question

the Bill further to amend
the Sea Customs Act, 1878 and 

Excises and Salt Act,
1944, be taken into consideration.”

The motion was adopted.
Clauses 1 to 6 were added to the 

Bill. . .
The Tile and the Enacting Formula

- . were added to the Bill
Shri Tyagi; I beg to move:

“ That the Bill be passed.'’,
Mr. Deputy-Speaker: The question

i«

” That the Bill be passed.”
The motion was adopted.

RESOLUTION RE CONVENTION 
FOR SUPPRESSION OF TRAFFIC

e x p l o i t a t i o n  OF p r o s t i t u t i o n .

item
Order Paper stands in the name 

of the Minister. I do not find
nirp in his seat.

The Minister o f Home Affairs (Shri 
R^agopalachari): He is somewhat in
disposed. I suggest we may take the 
next item.

Mr. Deputy-Speaker: But tne House 
must be informed whenever an item 
o f business stands in the name of an 
hon. Minister and he is unable to be 
present—something is due to the 
House.

Shri Rajagopalachari: I did not
really expect that the hon. Member 
would be absent— I am informed now. 
But the next Resolution which I 
would move is one which would be 
hailed by all Members of the Housfe 
without notice. *

Mr. D^nty-Speaker: Very good.
Shri Bajagopalaehari: 1 beg to

move;
‘This House approves the Con

vention for the Suppression of tha 
Traffic in Persons and o f the 
Exploitation of the Prostitution of 
others signed at Lake Success on 
the 9th day of May, 1950, by the 
representative of the Government 
o f India on behalf of India and is 
o f opinion that the said Convention 
be ratified by the Government of 
India” .
As a result of discussions extending 

over several years, the League o l 
Nations prepared in the year 1937 a 
draft Convention for the Suppression 
o f Prostitution. A conference to fina
lise the Convention was to have been 
convened in the year 1940 but it could 
not be held due to the outbreak of 
war.

The Economic and Social Council of 
the United Nations requested their 
Secretary-General in March 1947 to 
resume the study o f the draft Conven
tion. The Secretary-Greneral was sub* 
•equently requested to prepare a new. 
and comprehensive draft Convention 
for the Suppression of Traffic in 
Women and Children and the Pre
vention of Prostitution. A consolidated 
draft Convention was finally adopted 
by the General Assembly at its Fourth 
Session in December, 1949, A copy of 
the Conve^ion is available in the 
Library. The important provisions are 
the parties to the Convention agree to 
provide in their law for punishment:

(i) For procuring, enticing or 
leading away, for purposes of 
prostitution, another person 
even with the consent of that 
person.

(ii) For exploiting the prostitution
of another person even with 
the consent of that person.
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(iii) F o r . keeping, managing or fin
ancing o f a brothel.

(iv)- For knowingly letting or rent
ing a building etc,, for the 
purpose of the prostitution o f 
others.-

The Convention also provides for:
(v) the prohibition o f registration 

or licensing of prostitutes;
(yi) the exchange o f informaUon 

between Member-States in re
gard to offences committed 
under the Convention and 
persons found guilty of such 
offences;

<yii) the encouragement through pub
lic and private educational .

' and other services, of
measures for the prevention 
of prostitution and for the 
rehabilitation and social ad
justment of the victims of 
prostitution;

<viii) the taking by the Member- 
States o f such measures as 
are necessary for checking in
ternational traffic in prostitu
tion.

The Convention lays down that it 
does not affect the principle .that the 
offences to which it refers shall in 
•each State be defined, prosecuted and 
pimished in conformity with its do
mestic law.

Not only does the Convention not 
•contain anything to which India can 
object but we are in complete sym
pathy with its different Articles. In 
iact, our domestic law has already 
gone far in the direction stated in the 
Convention. There are sufficient 
powers under the various State Acts 
and the relevant Section of the Indian 
i*enal Code substantially to comply 
with the Article regarding procuring, 

‘♦nticing or leading away a person for 
the purpose of prostitution. There is 
no system of licensing and registration 
•Jof prostitutes in India; this is a nega
tive point but I do not suppose the 
fundamental rights guaranteed in the 
Constitution would cover • this profes- 
«on  or that there is likely to be any 
agitation for lawful and protected 
non-martial satisfaction. In refjard to 
the Article regarding the punishment 
of persons who keep and manage 
l^brothels , or knowingly let buildings 
ior the purpose of prostitution, the 
position varies in different States. In 
due course, the Government of India 
may propose to State Governments in 
what way 4hey should adapt their 
legislation to bring it in general ron- 
t'orrnity with the Convcmtion.

The Convention was signed by our 
representative on the 9th of May, 1950, 
and I hope Parliament will have no 
difficulty in according approval to it.

Mr. Deputy-Speaker: Resolution
m oved;

“ This House approves the Con
vention for the Suppression of the 
Traffic in Persons and of the Ex
ploitation of the Prostitution of 
others signed at Lake Success on 
the 9th day o f May, 1950, by the * 
representative of the Government 
«of India on behalf of India and is 
of opinion that the said Conven
tion be ratified by the Government 
of India.”
Shri SidhTa (Madhya Pradesh): 

The hon. Minister in his speech stated 
that a copy o f the Convention is in 
the Library. Ever since this subject 
was put on the agenda three days ago, 
I have been wanting to see this Con
vention. I w6nt to the Library and 
every day I have been told that it is 
not available. They told me that a 
copy has not yet been supplied by th« 
Ministry. However, they have been 
good enough to give me the YEAR 
BOOK OF THE U.N. It contain* 
some information but I would lik« 
time to study it. This subject of pros
titution and brothels is a provincial 
one and we would like to know what 
are the particular objects of this 
Convention that India is required to 
follow. Conditions in India are quite 
different from what thejr are in 
western countries. There brothels are 
prohibited, but in India brothels are 
situated in the heart of the city and 
when citizens protest and want them 
to be removed somewhere else the 
State Governments cannot comply with 
i t  It is really nauseating to see  
respectable people residing side by 
side with prostitutes in the heart o f 
the city. Will the hon. Minister 
enlighten us as to whether, under thia 
Convention, the CJovernment of India 
can direct the State Governments to 
take action in this matter? If that is 
so, then it is worth while ratifying thi« 
Convention and taking the necessary 
steps. This is the main point. Ctf 
course, I do not like postpone
ment because we have not got a copy, 
but the hon. Minister can enlighten us 
on this point.

Shri Kamath (Madhya Pradesh): I
have the same difficulty as my hon.

, friend Mr. Sidhva. I could not get a 
copy of the Convention. Therefore, 
I submit that it is very unfair'to the 
House that the Minister in charge 
should proceed with a Resolution
without making available copies o f
relevant papers. Last Session, when
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Mr. Mahtab’s Resolution was before 
the House, you  were good enough to 
rule that Members were not in pos
session o f c e r t to  information the Bill 
could not be proceeded with, and the 
debate was postponed. On the same 
grounds, I submit that in all fairness 
the debate on this resolution should 
be adjourned to some other date, i.«. 
some date by which Members will 
be in possession of the relevant docu
ments and will have studied them 
properly.

Dr. Deshmukh (Madhya Pradesh):
I support the suggestion made by my 

' hon. friend Mr. Kamath, because if 
,this Convention has any meaning we 
ought to consider it more seriously.
From what the hon. Minister read out,
I think the system of prostitution is 
by itself to be condemned and the 
man who goes to a prostitute commits 
an offence and would be liable to 
punishment. I do not know what 
force this ratification or the pompous 
signature of our representative to the 
Convention has got. Is this going to 
be the Jaw of the land? Is that the 
force of this Convention and our ac
ceptance of the Resolution proposed by 
the hon. Minister for Home Affaire?
Or is it merely a pious wish like the 
Objectives resolution, having no force 
at all excepting that it defines our 
ideals. If this is the purpose, one 
would probably have no objection, 
but if the various things which have 
been read out to us for the first time 
are supposed to be obeyed and made 
effective throughout the whole lengtk 
and breadth of the country, then I 
think that it is very reasonable to 
•xpect that we should know what it 
is that we are approving; what it is 
that we are ratifying; and what exact
ly is the force of this ratification.

Shri Rajagopalachari: I do not wish 
to object to the suggestion that they 
should have more time, but I wish to 
explain something in order to clear a 
misapprehension. The details of the 
legislation are left to each State. The 
Convention so to say expresses the 

'ideal that prostitution should be sup
pressed and discouraged, Mr. Sidhva 
asked as to whether we shall have 
more powers to control the States on 
account of this Convention. Certainly 
aot. The Convention only brings 
about an agreement among all States 
of the world to work towards this end 
and help each other because prostitu
tion has become an international 
affair. With regard to the control

* Notaries BUI 378̂

which the India Government would 
have over its own States, that Is r 
matter entirely o f domestic law. O f 
course, moral influence would have ito 
sway.

B«r. Depnty-Speaker: I think Par
liament has got the power under A r t i
cle 253 which reads:

“ Notwithstanding anything iQ 
the foregoing provisions of this 
Chapter, Parliament has power to 
make any law for the whole or any 
part of the territory of India for 
implementing any treaty, agree
ment or convention with any 
other country or countries or any 
decision made at any international 
conference, association or other 
body.”
Since hon. Members want to express 

their opinion on a matter like this 
and they have not had the papers, w e 
may adjourn the debate, if the House- 
agrees.

Hon. Members; Yes.

Shri Rajagopalachari: I have given . 
a copy of the Convention just now In 
a handy form to be placed on the 
Table [See Appendix I, annexure 
No. 33.]

Mr. Deputy-Speaker: Anyhow, thir 
Resolution stands over.

NOTARIES BILL

The Minister of Law (Dr. tobed- 
kar): I am sorry I was not present lnr 
the House when I was called. I was- 
in my room, dealing with a Priorliy 
Committee.

Shri Kamath (Madhya Pradesnjt- 
•You had not been taken ill?

Dr. Ambedkar: 1 have been ill, as-
hon. Members know. I am ill. Ai  ̂
the same time. I ' do discharge m r  
functions.. *

An Hon. Member: It is no use pro
ceeding with a new Bill, because very 
few minutes are left.

Dr. Ambedkar: I shall merely movtr 
the Bill and reserve , my speech loa 
tomorrow.



Mr. Deputy-Speaker: Yes. Mr. Deputy-Speaker: If the discus-
_  « X. T X sion on th6 PresidenVs Address is not
Dr. Amtke^ur: I beg to move: concluded tomorrow, it will go on till

“ That the Bill to regulate the S a tu rd a y ^ d .w e  may start fresh busl-
profession of notaries, be taken Monday. .
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into consideration.”
Shri Kamath (Ma _  ____  , ,  .

Are we sitting on Saturday also? Friday the 10th Augtist, 1951.

The House then adjourned till a 
Shri Kamath (Madhya Pradesh): Quarter to Eleven of the Clock on

417 PSD




